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FIRST REPORT OF THE COMMITTEE OF PRIVILEGES
(F1FTH LOK SABHA)

L Introduction and Procedure

I, the Chairman of the Committee of Privileges, having been
authorised to submit the report on their behalf, present this their
First Report, to the House on the question of privilege raised’ by
Shri Tulmohan Ram, M.P. and re-referred’ to the Committee by
the House on the 8th June, 1971, regarding his alleged arrest on the
28th November, 1969 and non-intimation thereof to the Speaker,
Fourth Lok Sabha and ill-freatment by Shri Chandrika Prasad,
then Sub-Inspector of Police, Police Station, Mahishi. (Bihar).

2. The Committee held six sittings. The relevant minutes of
these sittings form part of the report.

3. At their first sitting held on the 22nd June, 1971, the Com-
mittee noted that the Committee of Privileges of the Fourth Lok
Sabha, to whom the matter had been originally referred by that
House on the 17th December, 1969, had already examined in person
Shri Tulmohan Ram, M.P.,, Shri Chandrika Prasad, the concerned
-Sub-Inspector of Police and their respective witnesses. That Com-
mittee had concluded the evidence in this case and had to deliberate
on the maltter and arrive at their conclusions when the Fourth Lok
Sabha was dissolved and the matter lapsed.

The Committee decided that it was not necessary to hear evi-
dence de novo and that the evidence given before the Committee
of Privileges of Fourth Lok Sabha and the relevant documents sub-
mitted to that Committee by the parties might be utilised by the
Committee.

The evidence given before, and the relevant documents sub-
mitted to, the Committee of Privileges of Fourth Lok - Sabha, as
well as the relevant minutes of the fourteen sittings of that Com-
mittee are appended hereto and form part of the report.

4. At the third sitting held on the 7th September, 1971, the Com-
mittee deliberated on the matter and decided that Shri Chandrika
Prasad, the concerned Sub-Inspector of Police, might be called to
appear before the Committee to have his say in the matter.

1, L. S. Deb., dt. 8-6-71, cc. 140—42.
8. Ibid, c-142.
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5. At the fifth sitting held on the 10th November, 1971, the Com-

mittee heard Shri Chandrika Prasad, Sub-Inspector of Police, and
arrived at their conclusions.

. B.-At the sixth sitting held on the 9th December, 1971, the Com-
mittee considered their draft report and adopted it.

II. Facts of the Case

7. On the 8th June, 1971, Shri Tulmohasin Ram, M.P., raised® a
question of privilege in Lok Sabha, regarding his alleged arrest on
the 28th November, 1969, and non-intimation thereof to the Speaker,
Fourth Lok Sabha and ill-treatment by Shri Chandrika Prasad,
then Sub-Inspector of Police, Mahishi (Bihar). Thereafter, the
following motion was adopted* by the House:—

“That the question of privilege regarding the alleged arrest
of Shri Tulmohan Ram, M.P.,, on the 28th November,
1969, by Shri Chandrika Prasad, then Sub-Inspector of
Police, Mahishi (Bihar) and non-intimation thereof to
the Speaker, Fourth Lok Sabha, be re-referred to the
Committee of Privileges of this Lok Sabha.”

8. In his notice of question of privilege, dated the 29th May, 1971,
on the above subject, Shri Tulmohan Ram, M.P., had stated inter-
alia as follows:—

“On 28.11.69, the SI, Shri Chandrika Prasad met me in
the afternoon outside the village. He was coming from
my paddy field after getting the paddy crops looted by
Kaleshwar Mandal, Sukdeo Mandal, Hardeo Mandal and
others. On my questioning as to why my paddy crop
was looted and that too under the protection of police,
the said S. 1. asked me to get down from the back of the
house and showed me the said leaflet.® He rebuked me

: and told me if I get such leaflets published, I shall suffer
like this. I reached my house. The S.I. accompanied by
persons hostile to me reached my house and was enter-
ing my family apartments. 1 told the SI. that only
ladies and children are in the house. On this the said
S.I. got me arrested.” The SIL began to rebuke me

again:—

s, L.S. Deb. dt. 8. 6. 71, cC. 140-42.
s, Ibid, c. 142.
s, Annexure I to Appendix I.
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. “Tumshare jaise babut se M.P. dekhe hain. Jhhoot bolna

MP on ka paesa ho gaya hai Chamar. Dusadh bhi MP
ka shan dikhata hai’.

[I have seen many M.Ps. like you. It has become the pro-
fession of M.Ps. to tell lies. Even the Chamar, Dusadh

boasts of being an M.P.]

1 remained in the police custody (under arrest) for more
than half an hour. I was set free on the request of
hundreds ‘of persons of my village—Sarauni.

- - » * L]

The said S.I. arrested me while the session of Lok Sabha
was in continuance and did not inform the Hon’ble

Speaker of the House.”

9. No intimation was received by Speaker, Fourth Lok Sabha,
from the authorities concerned, regarding the alleged arrest of
Shri Tulmohan Ram, M.P.,, on the 28th November, 1969.

III. Findings and conclusions of the Committee

10. Shri Tulmohan Ram, M.P., had also raised a question of pri-
vilege in respect of the same matter in the Fourth Lok Sabha on
‘the 17th December, 1969, and the House had referred’ the matter
‘to the Committee of Privileges of Fourth Lok Sabha.

11. The Committee of Privileges of Fourth Lok Sabha had, in
the first instance, called for a written explanation from Shri
Chandrika Prasad, the concerned Sub-Inspector of Police, and also
the factual comments of the Government of Bihar on the matter,
which are reproduced at Appendices II sind III, respectively.

12. That Committee had, thereafter, examined in person both
‘Shri Tulmohan Ram, M.P., and Shri Chandrika Prasad, the con-
cerned Sub-Inspector of Police, as well as three witnesses of each

of them on oath.

That Committee had also examined in person, Shri H. K. Singh,
Advocate, appointed as Receiver by the Court in respect of the
standing paddy crops of the attached lands (disputed) in the case
of Jagan Nath Prasad Vs. Thakkan Ram and others, under Section
145, Criminal Procedure Code, pending in the Court of Shri P. K.
Ghosh, Magistrate, First Class, Saharsa (Bihar).

<, L. S. Deb. dt. 17. 12. 1969, c. 376.
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13. Sarvashri U. Sharma, Superintendent of Police, and Badri
Nath Chowbéy, Inspector: of Pa&e, Sahisrsh, alés prodaced’ before
the. Committee of Privileges of Fourth Lok Sabha, the Police
Station Diary and the Personal Diary of Shri Chandrika Prasad,
the concerned Sub-Inspector of Police, pertaining to the relevant
period and read out relevant entries’ therefrom.

14. The main issue for consideration by the Committee in the
present case is whether Shri Tulmohan Ram, MP., was in fact
arrested on the 28th November, 1969, by Shri Chandrika Prasad,
Sub-Inspector of Police, as alleged by Shri Tulmohan Ram, M.P..
which fact is denied by Shri Chandrika Prasad. The question of
breach of privilege for mot intimating the Speaker, Lok Sabha. about
the alleged arrest of Shri Tulmohan Ram, by Shri Chandrika
Prasad, will arise only if the factum of arrest of Shri Tulmohan
Ram, M.P,, is satisfactorily established. As is well known, in the
case of arrest of a Member on a criminal charge, the onlv privilege
of the House is the right to receive immediate information about
the fact of arrest of the Member concerned together with the place
of his detention and the reasons for his arrest (vide Rule 229 of
the Rules of Procedure of Lok Sabha).

15. After a careful consideration of the evidence given before,
and the documents made available to, the Committee are of
the opinion that there is conflicting and contradictory evidence
on the factum of alleged arrest of Shri Tulmohan Ram, MP., on the
28th November, 1969. The Committee are of the view that since
the fact of arrest of Shri Tulmohan Ram, M.P., on the 28th Novem-
ber, 1969, has not been conclusively proved, it could not be said that
Shri Chandrika Prasad, Sub-Inspector of Police, had committed a
breach of privilege is not sending intimation of the alleged arrest to
the Speaker, Fourth Lok Sabha.

16. The Committee, however, feel that, taking into codnsidera-
tion the totality of the circumstances of the case, Shri Tulmohan
Ram, M.P., had been ill-treated and abused by the Sub-Inspector,
Shri Chandrika Prasad.

17. When Shri Chandrika Prasad, Sub-Inspector of Police, appear-
ed before the Committee on the 10th November, 1971 he was ap-
prised of the finding of the Committee that Shri Tulmohan Ram,
M.P., had been ill-treated and abused by him. Thereupon, Shri

7. Appendix VII.
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Chandrika Prasad expressed his unqualified regret in the follow-
ing words:—

“Sir, I did not misbehave with- Mr. Tulmohan Ram, M.P,, in
any manner or used any abusive language. 1 have got
high regard for the Hon. Members of Parliament. I have
also not uttered any yrndighifled word against any Hon.
Member of Parliament. But if the Committee or any
Member of the Committee have any feeling that I might
have made any remarks or ‘uttered any undlgmﬁed words
towards them, I express my unqualifred regret.”

18. In view of the unqualified regret expressed by Shri Chand-
rika Prasad, Sub-Inspector of Police, the Committee feel that no
further action need be taken in the matter.

IV. Recommendation of the Committee

19. The Committee recommend that the matter be dropped.

NEw DELHI; R. D. BHANDARE,
The 9th December, 1971. Chairman,

Committee of Privileges.



MINUTES
I
First Sitting
New Delhi, Tuesday, the 22nd June, 1971

The Committee sat from 15.00 to 15.30 hours,
PRESENT
SHRI R. D. Bhandare—Chairman,
MEMBERS

. Dr. Henry Austin

Shri Darbara Singh

. Shri H. N. Mukerjee

. Shri Raj Bahadur

. Shri Satyendra N. Sinha
. Shri P, Venkatasubbaiah.

- SIS I SR XY

SECRETARIAT
Shri P. K. Patnaik—Joint Secretary
Shri B. K. Mukherjee—Deputy Secretary
Shri J. R. Kapur—Under Secretary.

2. The Committee considered the question of privilege regarding
the alleged arrest of Shri Tulmohan Ram, M.P., on the 28th Novem-
ber, 1969, by Shri Chandrika Prasad, then Sub-Inspector of Police,
Mahishi (Bihar) and non-intimation thereof to the Speaker, Fourth
Lok Sabha, and re-referred by the House to the Committee.

3. The Chairman informed the Committee that the Committee of
Privileges of the Fourth Lok Sabha, to which the matter was referred
by the Fourth Lok Sabha on the 17th December, 1969, had examined
in person both Shri Tulmohan Ram, M.P., and Shri Chandrika Prasad,
the concerned Sub-Inspector of Police, and their respective witnesses.
That Committee had concluded the evidence in this case and had to
deliberate on this matter and arrive at their conclusion when the

Fourth Lok Sabha was dissolved.
(x)
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4. The Committee decided that it was not necessary to hear evi-
dence de novo and that the evidence given before the Committee of
Privileges of Fourth Lok Sabha and the relevant documents submit-
ted to that Committee by the parties might be utilised by the Com-
mittee. The Committee also decided that the said evidence and docu-
ments as well as the minutes of the sittings of that Committee might
be printed and circulated to the members of the Committee. '

5. The Committee then adjourned to meet again on Thursday, the
.22nd July, 1971, at 15.00 hours.

I

Second Sitting
New Delhi, Thursday, the 22nd July, 1971

The Committee sat from 15.00 to 15.15 hours.
PRESENT
Shri R. D. Bhandare—Chairman.

MEMBERS

. Shri Somnath Chatterjee

. Shri H. R. Gokhale

Shri Jagannathrao Joshi
Shri H. N. Mukerjee

Shri M. Muthuswamy

Shri Chintamani Panigrahi
. Shri Raj Bahadur

. Dr. Shankar Dayal Sharma
Shri Satyendra N. Sinha

© P NS U W
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SECRETARIAT
Shri P. K. Patnaik—Joint Secretary.
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

2. The Committee took up the questiori of privilege regarding the
,alleged arrest and abuse of Shri Tulmohan Ram, M.P., on the 28th



(xii)
November, 1969, by Shri Chandrika Prasad, then Sub-Inspector of

Police, Mahishi (Biher) amd non-intimation thereof to the Speaker,
Fourth Lok Sabha. '

3. The Committee decided that English translation of the Hindi
portions of the evidence and ‘documents submitted to the Committee
of Privileges of Fourth Lok Sabha and Hindi translation of the Eng-

lish portions thereof might be prepared and circulated to the mem-
bers of the Committee.

4. The Committee then adjourned to meet again on Tuesday, the
7th September, 1971, at 15.30 hours. -

m
Third Sitting
New Delhi, Tuesday, the Tth September, 1971

The Committee sat from 15.30 to 17.30 hours.
PRESENT
SHRI R. D. Bhandare—Chairman,

MEMBERS

2. Dr. Henry Austin

3. Shri Somnath Chatterjee

4. Shri Darbara Singh

5. Shri Jagannathrao Joshi

6. Shri H. N. Mukerjee

7. Shri M. Muthuswamy

8. Shri Chintamani Panigrahi

9. Shri Satyendra N. Sinha

10. Shri P. Venkatasubbaiah

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary
Shri J. R. Kapur—Under Secretary.

* [ ] L * [ ]

3. The Committee then took up consideration of the question of -
grivilege regarding the alleged arrest and ill-treatment of’ Shri Tul-
mohan Ram, M.P., on the 28th November, 1968, by Shri Chandrika
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Prasad, the then Sub-Inspector of Police, Mahishi (Bibar) and wnon-

intimation of his alleged arrest to the Speaker, Fourth Lok Sabha,
.and re-referred by the House to the Committee.

4. The Committee. persued the evidence and the doouments sub-

mitted to the Committee of Privileges of Fourth Lok Sabha and, deh-
berated on the matter.

The Committee were of the opinion that there was conflicting and
contradictory evidence on the factum of arrest of Shri Tulmohan
Ram, M.P,, on the 28th November, 1969. The Committee were of the
view that since the fact of arrest of Shri Tulmohan Ram, M.P., on' the
28th November, 1969, was not conclusively proved, it could not be
said that the Sub-Inspector, Shri Chandrika Prasad had committed a

breach of privilege in not sending intimation of the alleged arrest to
the Speaker, Fourth Lok Sabha.

5. The Committee, however, felt that, taking into view the totality
of the circumstances of the case, it appeared that Shri Tulmohan Ram,

M.P.. had been ill treated and abused by the Sub-Inspector,
Shri Chandrika Prasad.

The Committee decided that the Sub-Inspector, Shri Chandrika

Prasad, might be called to appear before the Committee on the 13th
October, 1971, to have his say in the matter.

* * * * *

8. The Committee then adjourned to meet again on Wednesday,:
the 13th October, 1971, at 15.00 hours.

v
Fourth Sitting
New Delhi, Wednesday, the 13th October, 1971.

The Committee sat from 15.00 to 15.20 hours.

PRESENT
SHRI R. D. Bhandare—Chairman,

MEMBERS
2. Dr. Henry Austin

3. Shri Somnath Chatterjee

*Paras 2, 6 ani 7 relate to other cases and have accordingly been ommitted.
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4. Shri Darbara Singh

. Shri Jagannathrao Joshi

. Shri H. N. Mukerjee

Shri M. Muthuswamy

. Shri Raj Bahadur

. Dr. Shankar Dayal Sharma
10. Shri Satyendra N. Sinha
11, Shri P. Venkatasubbaiah
12. Shri Chandrajeet Yadav

0 0 Nawm

SECRETARIAT

Shri P. K. Patnaik—Joint Secretary
Shri B. K. Mukherjee—Deputy Secretary
Shri J. R. Kapur—Under Secretary.

2. The Committee took up consideration of the question of pri-
vilege regarding the alleged arrest and ill-treatment of Shri Tul-
mohan Ram, M.P., on the 28th November, 1969, by Shri Chandrika
Prasad, the then Sub-Inspector of Police, Mahishi (Bihar). The
Chairman informed the Committee of the following telegram dated
the 9th October, 1971, received from Shri Chandrika Prasad, the con-
cerned Sub-Inspector of Police, who had been called to appear be-
fore the Committee on the 13th October, 1971:—

-
“Reference privilege motion raised by Shri Tulmohan Ram
pray adjournment registered letter sent confirm through
Supdt. Police Saharsa”.

The Committee were also informed that the said letter was await-
ed.

The Committee decided that Shri Chandrika Prasad be given
some time as requested by him and he be asked to appear before the
Committee on the 10th November, 1971.

* * » * ®

5. The Committee then adjourned to meet again on Wednesday,
the 10th November, 1971, at 11.00 hours.

#Paras 3 ani 4 relate to other cases and have accordingly been omitted.
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v
Fifth Sitting
New Delhi, Wednesday, the 10th November, 1971

The Committee sat from 11.00 to 13.10 hours.
PRESENT
Shri R. D. Bhandare—Chairman
MEMBERs

. Shri Somnath Chatterjee

. Shri Darbara Singh

. Shri Jagannothrao Joshi

. Shri H. N. Mukerjee

Shri M. Muthuswamy

. Shri Chintamani Panigrahi
. Shri Raj Bahadur

. Shri A. K. Sen

10. Dr. Shankar Dayal Sharma
11. Shri Satyendra N. Sinha

tocoq.a:u,;.ww

SECRETARIAT
Shri P. K. Patnaik—Joint Secretary
Shri J. R. Kapur—Under Secretary.

WITNESS
Shri Chandrika Prasad—Sub-Inspector of Police (Bihar)
[ ] * ]

2. Committee took up further consideration of the question of pri-
vilege regarding the alleged arrest and illtreatment of Shri Tul-
mohan Ram, M.P., on the 28th November, 1869, by Shri Chandrika
Prasad, Sub-Inspector of Police.

3. Shri Chandrika Prasad, Sub-Inspector of Police, was called in
and examined on oath. The Chairman informed him that the Com-
mittee felt that Shri Tulmohan Ram, M.P., had been illtreated and
abused by him. Shri Chandrika Prasad stated that if the Commit-
tee or any member of the Committee felt that he might have used
any indignified words, he expressed his unqualified regret. (Ver-.
batim record was kept).

(The witness then withdrew)
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4. Shri Darbara Singh
. Shri Jagannathrao Joshi
. Shri H. N. Mukerjee
Shri M. Muthuswamy
. Shri Raj Bahadur
. Dr. Shankar Dayal Sharma
10. Shri Satyendra N. Sinha
11. Shri P. Venkatasubbaiah
12, Shri Chandrajeet Yadav

© O T awm

SECRETARIAT

Shri P. K. Patnaik—Joint Secretary
Shri B. K. Mukherjee—Deputy Secretary
Shri J. R. Kapur—Under Secretary.

2. The Committee took up consideration of the question of pri-
vilege regarding the alleged arrest and ill-treatment of Shri Tul-
mohan Ram, M.P., on the 28th November, 1969, by Shri Chandrika
Prasad, the then Sub-Inspector of Police, Mahishi (Bihar). The
Chairman informed the Committee of the following telegram dated
the 9th October, 1971, received from Shri Chandrika Prasad, the con-
cerned Sub-Inspector of Police, who had been called to appear be-
fore the Committee on the 13th October, 1971:—

.
“Reference privilege motion raised by Shri Tulmohan Ram
pray adjournment registered letter sent confirm through
Supdt. Police Saharsa”.

The Committee were also informed that the said letter was await-
ed.

The Committee decided that Shri Chandrika Prasad be given
some time as requested by him and he be asked to appear before the
Committee on the 10th November, 1971,

* ] L L *

5. The Committee then adjourned to meet again on Wednesday,
the 10th November, 1971, at 11.000 hours.

#Paras 3 and 4 relate to other cases and have accordingly been omitted.



(xv)
\
Fifth Sitting
New Delhi, Wednesday, the 10th November, 1971

The Committee sat from 11.00 to 13.10 hours.
PRESENT
Shri R. D. Bhandare—Chairman
MEMBERs

. Shri Somnath Chatterjee
Shri Darbara Singh

. Shri Jagannothrao Joshi

. Shri H. N. Mukerjee

. Shri M. Muthuswamy

. Shri Chintamani Panigrahi
. Shri Raj Bahadur

. Shri A, K. Sen

. Dr. Shankar Dayal Sharma
. Shri Satyendra N. Sinha

© ® T ® o W
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SECRETARIAT
Shri P. K. Patnaik—Joint Secretary
Shri J. R. Kapur—Under Secretary.

WITNESS
Shri Chandrika Prasad—Sub-Inspector of Police (Bihar)

[ ] L *

2. Committee took up further consideration of the queéstion of pri-
vilege regarding the alleged arrest and illtreatment of Shri Tul-
mohan Ram, M.P., on the 28th November, 1869, by Shri Chandrika
Prasad, Sub-Inspector of Police.

3. Shri Chandrika Prasad, Sub-Inspector of Police, was called in
and examined on oath. The Chairman informed him that the Com-
mittee felt that Shri Tulmohan Ram, M.P., had been illtreated ‘and
abused by him. Shri Chandrika Prasad stated that if the Commit-
tee or any member of the Committee felt that he might have used
any indignified words, he expressed his unqualified regret. (Ver-
batim record was kept).

(The witness then withdrew)
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4. In view of the unqualified regret expressed by Shri Chandrika
Prasad, the Committee decided to recommend to the House that the
matter be dropped.

. . .
10. The Committee authorised the ‘Chairman to fix the date of the
next sitting of the Committee. ’ '
The Committee then adjourned

VI
SIXTH SITTING

New Delhi, Thursday, the 9th December, 1971
The Committee sat from 12.00 to 12.15 hours

i PRESENT
Shri R. D. Bhandare—Chairman

MEMBERS ’

Dr. Henry Austin

Shri Darbara Singh

Shri Jagannathrao Joshi

. Shri H. N. Mukerjee

Shri Raj Bahadur

Dr. Shankar Dayal Sharma
Shri Satyendra N. Sinha
Shri Chandrajeet Yadav

OIS Os WD

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

2. The Committee considered their Draft First Report on the
-question of privilege regarding the alleged arrest and ill-treatment
of Shri Tulmohan Ram, M.P,, on the 28th November, 1969, by Shri
Chandrika Prasad, Sub-Inspector of Police, and adopted it.

3. The Committee authorised the Chairman and, in -his absence,
Shri H. N. Mukerjee to present the Report to the House on the 10th
‘December, 1971.

» . *

The Committee then adjourned.

“#Paras § to 9 relcte to other cases and have accordirigly been cmmitved.
~#6Dgaras 4 to 6 rclateto other cases and have accordirgls been omitted,



MINUTES OF EVIDENCE TAKEN BEFORE THE COMMITTEE OF
PRIVILEGES

Wednesday, the 10th November, 1971 -

Shri R. D. Bhandare—Chairman
MEMBERs
. Shri Somnath Chatterjee
. Shri Darbara Singh
. Shri Jagannathrao Joshi
. Shri H. N. Mukerjee
. Shri M. Muthuswamy
‘7. Shri Chintamani Panigrahi
. Shri Raj Bahadur
. Shri A. K. Sen
. Dr. Shankar Dayal Sharma
. Shri Satyendra N. Sinha
SECRETARIAT
Shri P. K. Patnaik—Joint Secretary
Shri J. R. Kapur—Under Secretary.
WITNESS
"Shri Chandrika Prasad—Sub-Inspector of Police (Bihar).
(The Committee sat at 11.00 hours)
(Evidence of Shri Chandrika Prasad--Sub-Inspector of Police
(Bihar).
MR. CHAIRMAN: We shall first call Sub-Inspector Chandrika
Prasad in Mr, Tulmohan Ram’s case. - '
(xvi)

© o N eo W
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(Xviii)
(Shri Chandrika Prasad, SI, appeared before the Committee).
MR. CHAIRMAN: Kindly take the oath.

SHRI CHANDRIKA PRASAD: I, Chandrika Prasad do swear in
the name of God that the evidence which I shall give in this case
shall be true, that I will conceal nothing and that no part of my evi-
dence shall be false,

MR. CHAIRMAN: Mr. Chandrika Prasad, this is the finding of
the Committee.

“The Committee were of the opinion that there was conflicting
and contradictory evidence on the factum of arrest of Shri
Tulmohan Ram, MP, on the 28th November, 1969. The
Committee were of the view that since the fact of arrest
of Shri Tulmohan Ram, MP, on the 28th of November, 1969,
was not conclusively proved, it could not be said that the
Sub-Inspector, Shri Chandrika Prasad had committed a
breach ef privilege in not sending intimation of the alleg-
ed arrest to the Speaker, Fourth Lok Sabha,

The Committee, however, felt that, taking into view the tota-
lity of the circumstances of the case, it appeared that Shri
Tulmohan Ram, MP, had been illtreated and abused by
the Sub-Inspector, Shri Chandrika Prasad.”

What have you to say?

SHRI. CHANDRIKA PRASAD: Sir, I did not misbehave with
Mr. Tulmohan Ram, MP, in any manner or used any abusive lan-
guage. I have got high regard for the hon, Members of Parliament.
I have also not uttered any undignified word against any hon. Mem-
ber of Parliament. But if the Committee or any Member of the

. _Committee have any feeling that I might have made any remark or
" utheved -any.undignified word towards them, I express my unquali-
fied regret. .

MR. CHAIRMAN: Yoy can go now. Thank you.
Y @he witness then withdrew.)



LIST OF WITNESSES

Thursday, 9th April, 1970
Shri Tulmohan Ram, M.P.

Tuesday, 5th May, 1970
Shri Tulmohan Ram, M.P.
Shri Chandrika Prasad, Sub-Inspector of Police
Saturday, 25th July, 1970
Shri U. Sharma, S.P.
Shri Jugal Kishore Jha
Shri Bahadur Thakur
Tuesday, 18th August, 1970
Shri Thakur Prasad Yadav
Shri Chandrika Prasad, Sub-Inspector of Police

Monday, 315t August, 1970
Shri Kaleshwar Mandal
Shri Bindeshwar Prasad Singh .
Shri Tulmohan Ram, M.P.

Tuesday, 24th November, 1970

Shri H. K. Singh, Advocate, Saharsa

(Ap inted as Receiver by the Court in renpect of the sundmg paddy cmpt
thentuchedhndsmthemseof}quathPrmd v. Thakkan Ram and

others). . .
Shri Badrinath Choubey, Inspector of Police
Shri U. Sharma, S.P.
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MINUTES
1
First Sitting

New Delhi, Wednesday, the 24th December, 1969
The Committee sat from 16.00 to 16.50 hours.

PRESENT

CHAIRMAN
Shri G. G. Swell

MEMBERS

Shri Rajendranath Barua

. Shri Hem Raj

. Shri Thandavan Kiruttinan
Shri H. N. Mukerjee

. Shri Raja Venkatappa Naik
. Shri K. Narayana Rao

P~ NS S NI X

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.

Shri J. R. Kapur—Under Secretary.
" " N *

6. The Committee then considered the question of privilege raised
by Shri Tulmohan Ram, M.P., against Shri Chandrika Prasad, Sub-
Inspector of Police, Police Station Mahishi (Bihar) regarding his arrest
and non-intimation thereof to the Speaker, Lok Sabha, and his alleged
ill-treatment by the Sub-Inspector.

The Committee directed that the Ministry of Home Affairs might
be asked to obtain and furnish to the Committee a factual report from
the Government of Bihar in the matter and the explanation of the
concerned Sub-Inspector of Police, Police Station Mahishi (Bihar).

7. The Committee decided to hold their next sittings on the 1lth and

12th February, 1970 to consider the matters pending bhefore the
Committee.

The Committee then adjourned.

*Paras 2 to 5 relate to other cases and have accordingly been omitted.
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Second Sitting .
New Delhi, Tuesday, the 24th February, 1970
The Committee sat from 16.00 to 16.40 hours.

PRESENT

CHAIRMAN
Shri G. G. Swell

MEMBERS
. Shri Rajendranath Barua
. Shri N. C. Chatterjee
. Shri Shri Chand Goyal
Shrn Hem Raj
. Shri H. N. Mukherjee
. Shri Raja Venkatappa Naik
. Shri P. Ramamurti
. Chaudhuri Randhir Singh

© ;U e W N

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

3. The Committee next took up the question of privilege ratsed by
Shri Tulmohan Ram, M.P., against Shri Chandrika Prasad, Sub-Inspector
of Police, Mahishi (Bihar) regarding his arrest and non-intimation thereof
to the Speaker, Lok Sabha, and alleged ill-treatment to him by the Sub-
Inspector, The Committee noted, that the factual report on the matter
from the Government of Bihar and the explanation of the concerned
Sub-Inspector of Police, called for by the Committee through the Ministry
of Home Affairs had not so far been received despite repeated communi-
cations calling for such report to the Ministry of Home Affairs, viz. on
the 16th and 20th December, 1969, 1st, 15th and 29th January and 18th
February, 1970. The Committee took a very serious view of this failure
to comply with the Committee’s directions. The Committee decided that
the Government of Bihar be asked for the last time to furnish the
requisite information within a fortnight. The Committee directed that a
copy of the communication be addressed to the Ministry of Home Affairs
to this effect and a copy of it be forwarded to the Chief Secretary to the
Government of Bihar for taking immediate necessary action.

*Para 2, relates to other cases and has accordingly been omitted.
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6. The Committee decided that the sitting fixed for Thursday, the
26th February, 1970, be cancelled.

The Committee then adjourned,

S | | §

Third Sitting
New Delhi, Wednesday, the 11th March, 1970
The Committee sat from 16.00 to 17.10 hours.

PRESENT

CHAIRMAN

Shri G. G. Swell

MEMBERS

Shri N. C. Chatterjee

Shri Surendranath Dwivedy
Shri Shri Chand Goyal

. Shri Hem Raj

Shri H. N. Mukerjee

. Shri K. Raghauramaiah

. Chaudhuri Randhir Singh

N o

SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

5. The tCommittee then ‘considered the question of privilege raised
by Shri Tulmohan Ram, M.P., against Shri Chandrika Prasad, Sub-
Inspector of Police, Mahishi (Bihar), regarding his arrest and non-
intimation thereof to the Speaker, Lok Sabha, and alleged ill-treatment to
him by the said Sub-Inspector.

The Committee perused the explanation of Shri Chandrika Prasad,
Sub-Inspector of Police, Mahishi, and the comments of the Government
of Bihar, received through the Ministry of Home Affairs.

*Faras 4 and 5 relate to other cases and have ‘ar‘mrdingw bheen nmit;eg.
+Paras 2 to 4 relate to another case and have accordingly been omitted.
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The Committee decided to hear Shri Tulmohan Ram., M.P. in the
matter on the 30th March, 1970, at 16.30 hours.

The Committee then adjourned.

v
Fourth Sitting

New Delhi, Monday, the 30th March, 1970
The Committee sat from 16.30 to 16.50 hours.

PRESENT

CHAIRMAN

Shri G. G. Swell

MEMBERS

. Shri N. C. Chatterjee

. Shri Surendranath Dwivedy
. Shri Shri Chand Goyal
Shri Hem Raj

Shri Thandavan Kiruttinan
. Shri H. N. Mukherjee

Shri Raja Venkatappa Naik
Shri P. Ramamurti
Chaudhuri Randhir Singh

. Shri K. Narayana Rao

© O NSO s W

(ST —
- O

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

2. At the outset, the Chairman informed the Committea that he had
received a letter, dated the 30th March, 1970, from Shri Tulmohan Ram,
M.P,, requesting that as he was unable to appear before the Committee
on account of illness, he might be given some other date for his appear-
ance before the Committee. The Committee decided to accede to his
request and fixed Thursday, the 9th April, 1970, at 16.00 hours for the
putpose. ’

» L ] *

The Committee then adjourned.

*Para 3 relates to another case and has accordingly been omitted.
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Fifth Sitting
New Delhi, Thursday, the 9th April, 1970
The Committee sat from 16.00 to 17.40 hours.

PRESENT
Shri G. G. Swell—Chairman

MEMBERS
Shri Rajendranath Barua
Shri N, C. Chatterjee
Shri Surendranath Dwivedy
Shri Shri Chand Goyal
Shri Hem Raj
Shri H. N. Mukerjee
Shri G. L. Nanda
Shri K. Raghuramaiah
Chaudhuri Randhir Singh
. Shri K, Narayana Rao

SECRETARIAT

[ I

© P NSO

(S —y
- o

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

WITNESS
Shri Tulmohanr Ram, M.P.

* L] L] *®

5. Shri Tulmohan Ram, M.P., was then called in and examined by
the Committee on oath in connection with the question of privilege raised
by him against Shri Chandrika Prasad, Sub-Inspector of Police, Police
Station, Mahishi (Bihar), regarding his alleged arrest and non-intimation
thereof to the Speaker, Lok Sabha, and his ill-treatment by the Sub-
Inspector,

(The Witness then withdrew.)

6. The Committee directed that the concerned Sub-Inspector of Police,
Shri Chandrika Prasad, be asked through the Ministry of Home Affairs,

"'_Para_s.‘l, 3 and 4 relate to othgr cases and have accordingly been
omitted.
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to appear before the Committee for oral examination, on the 4th May,
1970 at 16.00 hours.

The Committee also directed that the Ministry of Home Affairs be
asked to obtain and furnish to the Committee, a copy of the report
regarding the incident, lodged by Shri Tulmohan Ram, M.P. with the
concerned Superintendent of Police.

» » » »

The Committee then adjourned.

Vi
Sixth Sitting
New Delhi, Tuesday, the 5th May, 1970
The Committee sat from 16.00 to 17.15 hours.

PRESENT
Chaudhury Nitiraj Singh—Chairman.

MEMBERS

. Shri R. D. Bhandare

Shri N. C. Chatterjee

Shri P. Govinda Menon
Shri Raja Venkatappa Naik
. Shri K. Raghuramaiah

. Shri A. K. Sen

No g s W

SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

WITNESSES
Shri Tulmohan Ram, M.P.

Shri Chandrika Prasad, Sub-Inspector of Police, Police Station
Chousa (now) Distt. Saharsa (Bihar).

2. Shri Tulmohan Ram, M.P., was called in and examined further by
the Committee in connection with the question of privilege raised by him
against Shri Chandrika Prasad, then Sub-Inspector of Police, Police
Station, Mahishi (Bihar), regarding his alleged arrest and non-intima-
tion thereof to the Speaker, Lok Sabha, and his ill-treatment by the said
Sub-Inspector.

(The witness then withdrew.)

*Para 7, relates to another case and has accordingly been omitted.
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3. Shri Chandrika Prasad, Sub-Inspector of Police, Police Station
Chousa, Distt. Saharsa (Bihar), was then called in and examined by the
Committee on oath,

(The witness then withdrew.)

4. The Committee then deliberated on the maiier and direcied ihal
Shri Tulmohan Ram, M.P., and Shri Chandrika Prasad, Sub-Inspector of
Police, be asked to submit tc the Committon 2 list of four witnacrac earch
in their support, who might be examined by the Committee.

5. The Committee decided to meet again on Wednesday, the 13th May,
1970, at 16.00 hours, to consider the above matter further.

L * * ]

The Committee then adjourned.

v

Seventh Sitting
New Delhi, Wednesday, the 13th May, 1970
The Committee sat from 16.00 to 16.25 hours.
PRESENT
Chaudhary Nitiraj Singh—Chairman.

MEMBERS

. Shri R. D. Bhandare

Shri N. C. Chatterjee

Shri P. Govinda Menon

. Shri K. Raghuramaiah

. Shri A. K. Sen .

= I N I )

SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

2. The Committee took up further consideration of the question of
privilege raised by Shri Tulmohan Ram, M.P, against Shri Chandrika
Prasad, Sub-Inspector of Police, Police Station Mahishi, Bihar, regarding
his arrest and non-intimation thereof to the Speaker, Lok Sabha, and his
alleged ill-treatment by the said Sub-Inspector of Police. The Committee
decided to examine in person, at their sitting to be held on Friday, the

*Further matter from para 5 relates to another case and has according-
ly been omitted.
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24th July, 1970, two witnesses each from the lists of witnesses submitted
by Shri Chandrika Prasad, Sub-Inspector of Police and Shri Tulmohan
Ram, M.P. Both Shri Tulmohan Ram, M.P., and Shri Chandrika Prasad,
Sub-Inspector might be asked to intimate the names of two witnesses
for purposes of examination.

The Committee also directed that the Government of Bihar might be
asked through the Ministry of Home Affairs, to send a map of the site

of incident and to depute a responsible officer to explain before the Com-
mittee, on the above date, the details of that site map.

* & * L L]

6. The Committee decided to hold their next sittings on Friday, the
24th and Saturday, the 25th July, 1970, to consider the pending cases.

The Committee then adjourned.

Vil
Eighth Sitting

New Delhi, Saturday, the 25th July, 1970
The Committee sat from 11.00 to 1220 hours.

PRESENT
Shri N. C. Chatterjee—In the Chair.
MEMBERS
2, Shri R. D. Bhandare
3. Shri C. M. Kedaria
4. Shri V. Mayavan
5. Shri P. G. Sen
6. Shri Yajna Datt Sharma
7. Shri R. K. Sinha.
SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

WITNESSES
1. Shri U. Sharma, Superintendent of Police, Saharsa (Bihar).

2. Shri Jugal Kishore Jha, Secretary, Harijan Sevak Sangh,
Saharsa (Bihar).

3. Shri Bahadur Thakur, President, District Panchayat Parishad,
Saharsa (Bihar).

*Paras 3 to 5 relate to other cases and have accordingly been omitted.
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2. In the absence of the Chairman, the Committee chose Shri N. C.
Chatterjee to act as Chairman.

3. Shri U. Sharma, Superintendent of Police, Saharsa, who was
deputed by the Government of Bihar to explain the map of the site of
occurrence to the Committee, and who was also cited as a witness by
Shri Chandrika Prasad, Sub-Inspector of Police, was called in and
examined by the Committee on oath.

(The witness then withdrew)

4. Shri Jugal Kishore Jha, Secretary, Harijan Sevak Sangh Saharsa,
a witness of Shri Tulmohan Ram, M.P., was then called in and examined
by the Committee on oath.

(The witness then withdrew.)

5. Shri Bahadur Thakur, President, District Panchayat Parishad,
Saharsa, another witness of Shri Tulmohan Ram, M.P., was then called
in and examined by the Committee on oath.

(The Witness then withdrew)

6. The Committee then considered and acceded to, the written request
of Shri Chandrika Prasad, Sub-Inspector of Police, to permit Shri Thakur
Prasad Yadav son of Shri Gokul Prasad Yadav, V. & P.O. Sarauni,
P.S. Mabhishi, District Saharsa, to appear before the Committee as a
witness of the former in place of Shri Kaleswar Mandal,
V. & P.O. Sarauni, District Saharsa, who was unable to appear before
the Committee on account of illness.

The Committee also acceded to, another written wequest of Shri
Chandrika Prasad, Sub-Inspector of Police, for placing before the Com-
mittee certifird conies of certain judgements from courts in respect of

the past conduct of Shri Tulmohan Ram, M.P.

] L * [ ]
’

The Committee then adjourned.

IX
Ninth Sitting
New Delhi, Tuesday, the 18th August, 1970
The Committee sat from 15.00 to 16.20 hours.

PRESENT
Shri R. D. Bhandare—Chairman.

——— — —— e e et

*Para 7 rélateotoanothercaseand— has;a:cord;ngly i;een omitted.w
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MEMBEDS
Shri C, M. Kedaria
. Shri K. Raghuramaiah
Shri A. K. Sen
B s V5 RS T TSV
. Shri R. K. Sinha
. Chaudhuri Randhir Singh,

SECRETARIAT

S oUW

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

WITNESSES

1. Shri Thakur Prasad Yadav S/o Shri Gokul Prasad Yadav,
V. & P.O. Sarauni, Police Station Mahishi, District Saharsa

(Bihar).

2. Shri Chandrika Prasad, Sub-Inspector of Police, P.O. Bihariganj,
Distt. Saharsa (Bihar).

2. Shri Thakur Prasad Yadav, a witness of Shri Chandrika Prasad,
Sub-Inspector of Police was called in and examined by the Committee
on oath, in connection with the question of privilege raised by Shri
Tulmohan Ram, M.P., against Shri Chandrika Prasad, Sub-Inspector of
Police, Police Station Mahishi (Bihar), regarding his arrest and non-
intimation thereof to Speaker, Lok Sabha, and, his alleged ill-treatment

by the said Sub-Inspector of Police.

(The witness then withdrew)

3. Shri Chandrika Prasad, Sub-Inspector of Police, was then called in
and asked by the Chairman as to when his other witness, Shri Kaleshwar
Mandal of village Sarauni, would be able to appear before the Com-
mittee for giving oral evidence. Shri Chandrika Prasad submitted that
Shri Kaleshwar Mandal could appear before the Committee after ten
days or so. (He then withdrew).

4, The Committee then considered the written request of Shri
Tulmohan Ram, M.P., for calling his three other witnesses before the
Committee for giving oral evidence. The Committee decided that one
of the three witnesses mentioned by Shri Tulmohan Ram, namely, Shri
Bindeshwar Prasad Singh, Village Lahuar, P.O. Sarauni, District Saharsa,
Bihar, might be asked to appear before the Committee for oral examina-
tion.

5. The Committee also decided that a copy of each of the statements,
if any, made by Shri Thakur Prasad Yadav (witness of Shri Chandrika
Prasad) and other witnesses before the Committee, before the Police,
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Saharsa, in connection with this matter, be obtained from the Govern-
ment of Bihar through the Ministry of Home Affairs and circulated to
the members of the Committee.

* k] * * #+

7. The Committee also decided that Shri Kaleshwar WMandai, witness
of Shri Chandrika Prasad, and Shri Bindeshwar Prasad Singh, witness
of Shri Tulmohan Ram, M.F., mighi be ashed w appcas Lofoic the Com .
mittee for oral examination on Monday, the 31st August, 1970 at 16.00

hours. -
The Committee then adjourned.

X
Tenth Sitting

New Delhi, Monday, the 31st August, 1970
The Committee sat from 16.00 to 18.00 hours.
PRESENT
Shri R. D. Bhandare—Chairman.

MEMBERS
. Shri Dhireswar Kalita
Shri C. M. Kedaria
. Chaudhuri Randhir Singh
Shri P. G. Sen
. Shri Yajna Datt Sharma
. Shri R. K. Sinha. B

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

S oUW

WITNESSES

1. Shri Kaleshwar Mandal, V. & P.O. Sarauni, Police Station
Mahishi, District Saharsa (Bihar).

2. Shri Bindeshwar Prasad Singh, Village Lahaur, P.O. Sarauni.
District Saharsa (Bihar).

3. Shri Tulmohan Ram, M.P,

2. Shri Kaleshwar Mandal, a witness of Shri Chandrika Prasad, Sub-
Inspector of Police, was called in and examined by the Committee on
oath, in connection with the question of privilege raised by Shri Tulmohan
Ram, M.P,, against Shri Chandrika Prasad, Sub-Inspector of Police,

— ———— —

*Para 6 relates to other cases and has accordingly been omitted.
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Police Station, Mahish1 (Bihar), regarding his arrest and non-intimation
thereof to the Speaker, Lok Sabha, and his alleged ill-treatment by the
said Sub-Inspector of Police.

(The Witness then withdrew)

3. Shri Bindeshwar Prasad Singh, a witness of Shri Tulmohan Ram,
M.P., was then called in and examined by the Committee on oath.

(The witness then withdrew)

4. Shri Tulmohan Ram, M.P., was then called in and examined by the
Committee.

(The witness then withdrew)

5. The Committee then considered the written request of Shri
Chandrika Prasad, Sub-Inspector of Police for permission to produce
certain documents in regard to the past conduct of Shri Tulmohan Ram,
M.P,, for consideration by the Committee, and for his re-appearance
before the Committee to explain certain things. The Committee decided
that it was not necessary to call for the said documents or to re-examine
Shri Chandrika Prasad.

6. The Committee decided to hold their next sittings on the 13th and
14th October, 1970 to consider the cases pending before them,

The Committee then adjourned.

X1
Eleventh Sitting
New Delhi, Friday, the 16th October, 1970

The Committee sat from 15.00 to 16.35 hours.

PRESENT
Shri R. D. Bhandare—Chairman.

MEMBERS
Shri Hem Barua

Shri Dhireswar Kalita
Shri C. M. Kedaria

Shri V. Mayavan

Shri P. G. Sen

. Shri Yajna Datt Sharma
Shri R. K. Sinha.

IR T T I



13
. SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.
2. The Committee deliberated upon the question of privilege raised
by Shri Tulmohan Ram, M.P., against Shri Chandrika Prasad, Sub-
Inspector of Police, Police Station Mahishi, Bihar, regarding his arrest

and non-intimation thereof to the Speaker, Lok Sabha, and his alleged
ill-treatment by the said Sub-Inspector of Police.

The Committee then adjourned to consider the matter further at
their sitting to be held on the 17th October, 1970.

X1

Twelfth Sitting
New Delhi, Saturday, the 17th October, 1370
The Committee sat from 11.00 to 12.15 hours.
PRESENT
Shri R. D. Bhandare—Chairman

MEMBERS
2. Shri Hem Barua
3. Shri Dhireswar Kalita
4. Shri V. Mayavan
5. Shri P. G. Sen
6. Shri Yajna Datt Sharma
7. Shri R. K. Sinha.

SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

2. The Committee considered further the question of privilege raised
by Shri Tulmohan Ram, M.P. against Shri Chandrika Prasad, Sub-
Inspector of Police, Police Station Mahishi (Bihar), regarding his arrest
and non-intimation thereof to the Speaker, Lok Sabha, and his alleged
ill-treatment and insulting language towards M.Ps, as a Class by the
said Sub-Inspector of Police.

3. The Committee directed that the Ministry of Home Affairs be
asked to cause the production of the Police Diary, in original, of Shri
Chandrika Prasad, Sub-Inspector of Police, of relevant dates of the
incident i.e. 28th and ?9th November, 1969 and a few days earlier theretn,
through a responsible Officer who can explain the relevant entries in the
said Police Diary, before the Committee =t their si‘ting to be held on
the 19th November, 1970. |
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4. The Committee also decided to examine the following persons at
their aforesaid sitting:—

(i) Shri H. K. Singh, Advocate, appointed as Receiver by the
Court in respect of the Standing paddy crops of the attached
lands in the case of Jagan Nath Prasad Vs. Thakkan Ram and
others, under Section 145, Criminal Procedure Code, pending
in the Court of Shri P. K. Ghosh, Magistrate, 1st Class,

Saharsa; and

(ii) Sepoy Shri Jagdish Singh S/o Shri Riku Singh of Ishaur who
was appointed by the said Receiver to watch the paddy of the
attached lands in the above case,

5. The Committee directed further that a certified copy of the original
complaint together with a list containing names of all the persons shown
as Second Party in the said case referred to in para 4(i) above, be obtain-
ed, through the Ministry of Home Affairs, for the consideration of the

Committee.

* [ ] ] L L]

The Committee then adjourned.

XIn

Thirteenth Sitting
New Delhi, Tuesday, the 24th November, 1970
The Committee sat from 15.00 to 17.30 hours.
PRESENT
Shri R. D. Bhandare—Chairman.

MEMBERS -

2, Shri Hem Barua

3. Shri Dhireswar Kalita

4, Shri C. M. Kedaria

5. Chaudhuri Randhir Singh
6. Shri P. G. Sen.

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

*Paras 6 to 8 relate to other cases and have accordingly been omitted.
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WITNESSES

1. Shri H. K. Singh, Advocate, Saharsa (appointed as Receiver by
the Court, in respect of the standing paddy crops of the attached
lands in the case of Jagan Nath Prasad Vs. Thakkan Ram and:

others).

2. Shri Upendra Sharma, Superin- | Deputed by the Govern--

tendent of Police, Palamau. ! ment of Bihar to pro-
3. Shri Badri Nath Choubey, Inspector ?duce Police Diary
of Police, Saharsa, J ete.
* L [ ] * *

3. The Committee then took up the consideration of the question of
privilege raised by Shri Tulmohan Ram, M.P., against Shri Chandrika
Prasad, Sub-Inspector of Police, Police Station Mahishi (Bihar), regard-
ing his alleged arrest and non-intimation thereof to the Speaker, Lok
Sabha, and his alleged ill-treatment by the Sub-Inspector.

Shri H. K. Singh, Advocate, Saharsa, was then called in and examined.
by the Committee on oath.

(The Witness then withdrew)

4. Sarvashri Upendra Sharma, Superintendent of Police, Palamau
District and Badri Nath Choubey, Inspector of Police, Kishanganj, District
Saharsa, were then called in and examined by the Committee. The
witnesses produced the Police Station Diary and the Personal Diary of
Shii Chandrika Prasad, then Sub-Inspector of Police, Mahishi (Bihar),.
and read out therefrom the relevant entries for the dates betwcen 21st
and 29th November, 1969.

The Committee directed the witnesses to furnish to the Committee:
certified copies of the entries Nos. 318 and 440 of 21st and 28th Novem-
ber, 1969, respectively of the Police Station Diary, and also of entries
of the 21st, 28th and 29th November, 1969 from the personal Diary of
Shri Chandrika Prasad, Sub-Inspector of Police.

(The Witness then withdrew)

5. The Committee then directed that the verbatim record of the oral
evidence given before the Committee on that day (24-11-1970) an2 copies
of the entries from the Diaries referred to above be circulated to the:
members of the Committee.

B — - - ————r

*Para 2 relates to another case and has accordingly been omitted.
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6. The Committee decided that it was not necessary to examine Sepoy
Shri Jagdish Singh appointed by the Receiver to watch the paddy of the
attached land.

7. The Committee decided to meet again sometime in the middle of
December, 1970, to consider further the above two cases.

The Committee then adjourned.

XIv
Fourteenth Sitting

New Delhi, Tuesday, the 15th December, 1970
The Committee sat from 15.00 to 16.30 hours.

PRESENT
Shri R. D. Bhandare—Chairman.

MEMBERS

Shri Dhireswar Kalita

. Shri C. M. Kedaria

. Chaudhuri Randhir Singh
Shri S. M. Joshi

Shri P. G. Sen

. Shri R. K. Sinha

N oo

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.

Sari J. R. Kapur—Under Secretary.
] [ [} [ ] L]

4. The Committee then deliberated upon the question of privilege
raised by Shri Tulmohan Ram, M.P., against Shri Chandrika Prasad, Sub-
Inspector of Police, Police Station, Mahishi (Bihar), regarding his alleged
arrest and non-intimation thereof to the Speaker, Lok Sabha, and his
alleged ill-ireaiment by the Sub-Inspector.

The Committee decided to consider the raatter further at their next
sitting.

5. The Committee decided to meet again on Tuesday, the 29th Decem-
ber, 1970, at 15.00 hours, and on Monday the 25th and Wednesdsy, the
27th January, 1971 to consider the matters pending before them.

The Committee then adjourned.

*Paras 2 and 3 relate to other cases and have accordingly been omitted.



MINUTES OF EVIDENCE TAKEN BEFORE THE COMMITTEE OF
PRIVILEGES

Thursday, the 9th April, 1970.

PRESENT
Shri G. G. Swell—Chairman.

MEMBERs

Shri Rajendranath Barua
Shri N. C. Chatterjee

Shri Surendranath Dwivedy
Shri Shri Chand Goyal
Shri Hem Raj

Shri H. N. Mukerjee

Shri G. L. Nanda

Shri K. Raghuramaiah

© 0N ;U e 0N

10. Chaudhuri Randhir Singh
11. Shri K. Narayana Rao.
SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.
WITNESS
Shri Tulmohan Ram, M.P.
(The Committee met at 16:00 hours.)
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T T | A TN g TR ¥ OF
qrFedre AR g ¥ fean o wgr f
Wel af oy Wy | g A W
¥ AAEER ¥ gar fear mar
W AT F I T ITUAT AL GA A
g Ieere 2 foar ol sy fe a®
T T g g 1 g ¥ fawaa
THo Glo & qre ®U, AW TEIT FTAH
Y FETdRTy FT AT FT R FA |
®y oy ag ama § @ wr §, g
@y mAT AL T
FaAuHe  FAE § W g fear
AR I GTH HY AT AGAT A
s TR agwomalig ¥
A FERIEr WY A € )

st gaae frad o g o
¥ I fegr ar Aw AR ?

st yEeEw TR AR wEeEE’
I fagr | oF faardy o wT AT 9W
¥ qR e faar | IEF ax Ag el
T FW T | WfE I qE
ar-Qgfres &, & @ wder 9v )
¥ fwx qaom w fadim wwar g
THo o & mar § AfFA wraAT A
g fowmm g @ f& w-Aw wnfa
TE| FamgpnfFad oy
IATT FT qATHY 71 A8Y fovar | Srfewr
Y IER @En AE A aY SEN Ay
g arasr W ag fee -
T FEA TR | IHN Fgr—HFTCRTT
FAW | 1Y Fgr—uy frewam w7
¥ gz ar<e feamgy, I AWTERY !
A IEA wg—gfaw & qrae § A
AT @A g | W FP—A A

"=y 1 & wwar @
ot gox At frddy :  agr W F9
afiar ! wefY gae & A e ?

St qeEe T agt R ER R

~ o ?
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st fro wo Wit : sfirwr s
wITE § a7

ot gewgn W ag A DI
q1 ag fremmw foar R | agam
T g wEd § e g gt g
g W & wrefaE & aoft go
Y o N qT T HT W fRaT | gy
w8 fufamen @ wiifer feareae gad o
¥ g Qg TS b, I 0T A
WA TR &1 OF AT 3o g
HF HATE |

st grare  frRdY 0 wowy oY
AT W AT ;T ATAY | QY wEr ¥
mw ?

1 gERIgA TW ;AW THT 9T
M At RO ATy a2 ag @
at frerme Ay &t fear ?

st gtame fyadt ;. growy G
T a7 AR S gfae & qm femm

st qw WgA W oo

st gtrare fpddy . gy ag
QT I WY AT FE0 &Y qg aAv
fo aiz A qre T §, AN W
w7

st qEAEA TW A HEHE 9T
T 2R wgr fF oA gw a9 w6t
B owg—el v ffawm

Y oft wr AN GO F AT A
< #7 farerar g @ 7

ot gaAlgA R ;. whHE w09
wrar Wi g 1 A faet ar oy A3
ofet §, ag & gfagre & w¢ g%
qTg QAw g T 9F AT 9T A yAW
T W@ G @ & e fean

ot W W gfem qemer few
fog AT =gt o ?



o geEn W ;I T R oy
oY WEF Jgi WY § Ay W) gEA
aoE agt ¢ 1 XY wgr W qgr T
? oE A 9T 9T WAL HIA W
50-100 wikfadl ¥ faw FT oI
AT AT A gAY qETAwa fear &
R gfee & qwEEr famm 0 w9 0w
R H A9 AT ¢ AY WR Y
farar

st gtaaw fpadt : w5 v
gFy wwe fear @ s ogeed
qg ?

St geER W
T FATH |

T (T )

st fo wo weoit : wywT fafewe
g7

!t aTgw W AgET | A
gfade & a1 1 7R fromoe W
T AN FH TN | aw e wreHt
T F WX | IR AT #T a9 &
SN & FA 9T wrar 42 ¥ Sgver
TG I Y N gTA A F qW A
T faar

st fro o wewl: wiT gwo dio
& qIH T AT AT |

W qoegR TW ;. 99 wE AQ
IEEIE BT | &Y g AR AT
g @ 1 A IR FP—THo o
X o THo To ®NT HB Tl §
¥ agag F oo o W@ § 1 WA
gurg WY g dro P A afe JwIY
g g3 Frerar IaE dww

Y fro wo wawt : s gfew
wedqT ¥ qg % a1 5 A% oo Y
T ¥ qHo o G § HIX o F
¥z qoa § 7
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Y aEAYgw W off g0 ag Wy
wg1 fF @re @Yo @ w7 gz arAT
quT & AT

MW T . AT AR SR
*® & §g Far dfwg ?

St gEREA W SET QU WY
o fto ¥ HT THo Glo & @M
feamd & 1 wo AY aga & qFe dro
N qEr R THo TWTo 7 g5 AT
I RN TR

st gwaw frddt : ww W
BIE ] F q% & AWT T 1Y W W
X &% 5 ?

W A TR A g

ot gtaare frd@ ;28 TR
#Y 7g weAT g% WX 16 feam £ A
qg §aTH IoTAT | FW & A qFo o
1 felY & q s §o  forer wT AT
fr g7 71 7l Qe w ¥ o faar o)
R aTq Ga g wqre fear o
gfee  arel & faeors wrer fedt &
T T !

W ARG TH : o dlo &Y
X wgroar ?

st @ ww ;o w3 famn ar
waTr wgr ¢

st gewiign Tw o wT W faar
qr ?

Wt geame fawdt: 28 TARIR
MY 16 faevaT & A9 woy 3o faa
w¢ fem ?



st g aw Y20 arde A
ey gex fer fear ar |

st fro Wo waoft : cHo dYo F
SraTe T T

ot Ao OW . SETe gEfeg
T sy e g o3 Sfadz s 91 )
@Y g faegw wowar A feafy
g @ @ o i gw @ ok
fefgre afvevirgu a1 =@ &
I N @ §1 § I fag
Fdar a1 arfe A% I F feRrdarg
T L A wuarfad T T 1 q@o Yo
F EATE FAT gy W @AY 1Ry
fr foeft & arg soreeT T @Y

st gorAra fr@d @ wAo o
 fasag faem & ag q 3= =IT
F AT R T FE A9 F JAT
fear ?

ot gasige T ;S &P

St W TN 9T HIT *T K7€ A
afi faar @ w9 gEo 9o ar fefige
afsgz feet & qra faes & fog a8
w7

st gaegw oW WY A | OF
e & o AT AGAT § | T Tho
ﬂrﬁomoﬁéﬁﬁsﬁmq%q@r
IR Y A | gHe do ¥
am & qge oY qmA § I oaaw
wg g wifg AfET IR awo
sTo WMo & AT ATH F agr ‘=N’ @Y
AT | gEd ara gg g e e
o AT enfem A § Afew s
oATe foar | ¢ g f9ar W
T F wAT | A o A ¥
am & g Wy I oY T s

o fe wrw ¥ fF wrorea duw o fr
I A § X At ¥ qz Hh
AT | S fr & oz Wy g T §
T AR firegae fear o K o
7 fF R w e wF &
fremm &1 Az framy | 9w O
I g 5 gfem A qrie ¥ arce
A @

Agdt e fag : & @1 IR

AT TOAT ATEAT E | WTT WSAT TAT
N Ay §? a@Emi’?

s AMEER TW ¢ A TF AFT
g o fv frami-ragd Y 9t F
Ear

Nt e fag 0 ag e
arq ¥ fasr 9 ?

oY guEgAR ow : qrfadee ST
A NI IAT ARG F AT g
faey & few guT A0 SEE qAw
gt fa fm Wagag we
gt o &Y A § qer qr @Y qar =
f& Iq ardw FY ag HEGATE F 9T |

oty ooniie fag . #g few arél
¥y

} gAAEA TR
et &1

ag Fegfee
Ay s fag : I9F faamw
frg foafas A qeemraa w@r g ?

ot goEtgA T " FTEA
L

off IWOW : IAX T FT AT
®rit ¥ weamar ?



St JoEIgA T A A aifediee
™Y § | weiog gfew mie @ &
fog su% fazg T® 7 g w
g

=it fao vfo azot ¢ qfeq =
g g7

o g TR & AR far oY

g

Wi e feg o o
"I N T gfera FoqT Y &Y SEE
wE T g ?

Y FAREA W ;AT qOF FY
oo

wedt  Towilr fag 97 wOR
gfem wa w1 o T faar 5@ 0%
Fr  TE gwr !

N g WA oW BE o T@

ZoT |

wiat( o fag: SO IR Hw
T "ﬂ'o % ﬁﬁf il H’@' ?

ot gelEgR T o WY AR

wfasi  wosiT fag s wE
SETE A " W} e fowme a1
@ € gUT &Y W9 ¥ gEE HT oL
wee 7Y frar s wmg wde sfto
T o Ao Yo F 7EY frdr wIT I
7g A} wgr fo W wig Qar g &

it gewgA W foE T ao-
Fwre &Y Agt o< ST & 97 | g
wfe e ¥ g ¥ |
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Waer it fag ¢ agr 9T o
T X ¥ AT wW oAOA AT AH
fafedw & fag Mfew faar ?

St qewER T ¢ 16 faETET w1

et oo fag . AR
¥ ooy Wik ¥ wowY aE ¥ A
gz ¥Y ?

st gEElEA T : SEY TEATAIS
qeE Fg R 7 Ay AT faegw

a2

Wtadt e fag :  wOF qamar
frag febee daxd | agfosaa
qrE & faams & 7

st g W
T ¥ fawrs §

fawrag am-

wiaT( oY fag o g gue
g e’

ot geRET W ;oA gR T
g oe

<t vordie fag . w9 99 AW
¥ wmarg § 7

ot g W ;S A

gy oy fas o ag Y wToR
Faran f& SN ag #@1 v aw @
T 0 1 4 fgewa g fowaa @
#F g @ T Sifww a1 ¢ AT "A-
¥faferdy wae & weia gEw fawma
2 gy of | Ty ogEE faq ww ¥
FTE THo HMTE0 HIo a1 fooe #v ?



ot geegw W N Al 0
wqee A v fad W O

iAot &1 g ISMET AT |

wayt e fag ;. 99 F @
A A A€ wolf T ar graTe
a1 wrew fafreer w1 & fs ¥R @9 ag
Wogtd | & W oo
1T IHT Toud IR HA fear T a
Iq FT ATE T G JaT § 1 Ay &
qg S e g e forw feer wmad
T@o qYo &Y geiawA &Y WX fow faw
gy 1 o fasf@ss w1 oW
IoIT 9§ @ F oy g qfaw o3
st fafree it @t A Wi N 58
forg & faan ?

ot geeign W : fafas w3 T
faar

st gaa fy@f : 7 ww
AT gy Fegar e i & growy firegre
FW@T § A ag AT F IEX qIA ¥
SvaT § AR q¥ W9 A1 FT AT A
§ o ag wew & f6 AE AW ¥ W
N gamer ¥ & gafac wow @3
¥ s d?

ot gEER W IR A AR A Y
AEHA TEN |G & a FY JATHY 0
qg IEA w91 |

ot gt fgadt : st qemel
&Y k=Y AW X gew A fF o
fee Q@ & A W qener #;
w™ AT qU qEr awr wav !

s gEAgA Tw ATy w3 &
ferg A AT TAT | S AT 50-60
wrefiral #1 ¥ &7 97 § qEAr TRy
§ & gawr fady e o o@ AR
qFEaT FL T AR A T | JF AW A
g a9 g ore faar
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st dw ow oo ¥ Y et §
I qrq wawT frdy WY 97 ?

Wt qwlgr W A W X
Ot @ oftaw W ¥ fat 7 qif -
fover fadeft WY &

NN W IFA B AT
firar g o foredy ag 9% arq Wy ?

st aeige T ;¥R |19 AT
efrmareacdq@sd | 5 7 8
a9 g FerE] quw gitg AR
Tgr (@ FT& JX ATA0 g wY AR
4 TF I AR W I9% @q fadyw
o

st W AW qIFRAE S HTIRY
fegemar  ag areoore feaat a3 &
frper  ar ?

Wt qwHlgy T Ay wEfAe
qef MaE A I Iad XA W AR
qr q@o Tqo o qTH HTATH WY 9T |
IJqe frazw 9 ¢

(1) *to el (Fwyfee
qrEa™ qré} —wT |-
ardy )

(2) ®To @Y qrga@™

(3) W°Wm ”

(4) ﬂﬂom ]

(5) &HTo me ”

(0) ®To Sraw wHT "

(7) FTo WW "

L)

(8) #To ardy FrHE@T  Ho &lo
qrEET aref |



W e ¥ AT AW A fRar
9T EEW e we 4 —

1. o WA FHT AIAT T A @
Yo UM~ Fq FAT TAL FT AW AT |

2. qATR framl T IT W g3 *A
e Ay

3. qzrfzre & IZ€ AT qC

gfee geey a=x Fq |

4. wfgdr & qrar wardr F gEaw
F]A |

5. I ®T qEATT AT FA |
6. IHETA w7 JeH T FA |

et ety fag : gfae ¥ gro
faares Y @ A9 9 IR AT
TATAT Fq WYY |t &Y ) AT 29
™ A wSAT & S FY

st gRANgA T ;7 W TFo Ao
WMo § 29 famary § 1

wadt ondie fag . g & A
W qAMT § I q%F ag WNOR
JFTA qg=Ty & faq fear mar g ?

oY godlgA Tw ;ST PO

MR. CHAIRMAN: This thing was
alleged to have happened on 28th
November, but you gave notice for
Privilege on the 16th December.
There is a long gap. Please explain.

st gwAgA Tw o AT gd
7g i s o gt fadely & &
L M ER AT ITT N WS Tgo oW
qE FT @ G a1 § WY 7w g W™}
@ faquom @ /- wichE @
e Mg frmagaram @
W ¥ v AR gEq faer o &
qifeariiz s |

st gtane frdd ¢ gfee @
& arg fog far o9 feeelt w1 S
for w7 Fde & 7

ot gwsigA Tw ot aifeande
T W oA

MR. CHAIRMAN: The District
Magistrate, sent an information that
he was arrested on 10th January.
The instance happened on the 28th
November and sent notice of pri-
vileges on 16th December and the
arrest was on 10th January. Could
you explain why”

ot gtow aa  fpadr o feeelt ®
g FEaE G 16arq@d ? 16qT0w
N gy g FeAe fwEr o015
fagraT & 10 F7TQ & A §F AT Fg
¢? W qr W AAq?

st gwAge oW ;. gwadrA X
qgt WY AT A G W AT |

st gtraw fyad 16 fawmR
W 10 A0 & wE TR W19 qry WY
T I FH FTIRY T FIA A T

g = T |

it queign W :oagt | & w
aEr war FfET w9 FE W T

W} grEag  frd« R 10
arie # frewre fear ar ?



sgegr W ;& 10 ardw
Y T F O qT T Qv | S
wg7 5 dor-der dWd W Iw H AW
& &ifwg

st fr wo waoit @ gfew R
sfrsTIEE FTN ITE AN fF THo
o Ao W W@ agagd fe &
A AW AHo dYo WX Iad wrd
g Mgg ww & faem o ¥ @
78R 9 IR ag T i I Wl
TR w1 qEY qwmar av ?

st awwgy W ¢ i T
I9 A A G TE 91 W wden
& 4ar

&t o wo wzoit : wfrawT W
¥ AT FY a1 FY A 7T W) Qo
sio Ho ¥ 7g aw fora faar ?

st AeAgA W S g

st g ww :  aferwr yEw @
qEET FT AW

st gEANIA W A g

st W W I ag R fE
ag e e famr ?

Y gewgA W &Y s AdY
fearar 1 St oo wrge o ¥ WX
g sEm & w1 feam 2

SHRI N. C. CHATTERJI: He
practically admits the F.LR.

st IR TW : Qo WTEo Mo FY
9w wey ?

MR. CHAIRMAN: The copy of F.I.R.
is on page 762 which was given to
us by Shri Tulmohan Ram.

stgw W oF A9 3g A fw
fog s oo M Fa g JWF A T
afegdr wATT TEHT g A ?

ofY gHR A VW . CF @ LR
# & 7g g argar g i meer vl
¥ wga ¥ & wfgur A 10,20 &L
W &Y TATEY W FT FHFAT

(The witness then withdrew)
The Committee then adjourned.
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(Further evidence of Shri Tulmohan

Ram, MP)

aumfa wEEa : wTIY qOAT TETEY
% wgr a1 fe wraw s fow o vH
o fYo wrga &' form w1 foaie €y dv
SE  WI9HT A gE @ a1 R 9
7z foi¥e 7 O o7 qg Ffae w1 T
IAHT THA 9T TE § WY A W
sfeg

Nt geRIEgR Tw Y R e
g

wwrafy wgvew o 28 TR B
HTET gHT T Y fRqw wwa A
fod £ 91

N g W ;w0 FAT
4 &

awwfa wEm : e ey gt
afx & o fYo wY £ oy ?

ot gERIER AW ;. FET N oS
Tq W 12 a9 fFaT 91 W) 29 HY
frg s faaqrar wa &

st f7o wo wEwi : 9-10 a9 T
N 20 R fEmrar A I@ AR N qEAT
Nt ag a9 I I g fZar 41 )

oY qewtgs T o) feder ¥ A
AT | e a e o9r



st fo 9o weoff : Wi wgr
o aa et sy Q1ET 97 {6 sk
HY wga o fo @ ¥ 1

When I asked, “Did he say something
about MPs?”, you said that “he said
that the said pamphlet was published
by me. When I told him that I had
no knowledge about it, he charged
that MPs and MLAs tell lies. They
(MPs) are professional lars.”

afa W : et agE W
W ¢ fr gfom sl agegrar
f& & oo S aga Wo dro W
g TETEATANSTNE | o W
w1 f @ Sa®T qan A€ § O AN w7
'Q’H‘ofn'o ﬂ'{qﬂ'o Qo Qo EIE m
€ §3 awT S A g

o gesgw Tw S g

avmfy WA ;. wOR oY A
Fad g Y s e q@o fo Y
forelt Sa% ag ar@ Y T w9 FGY 7

st geEgA TW: q%o JTEo WITo
& AT g Y foave famr ar | fedw
Iay  ag fomr 91

wmfa wgew ;. ag @ e A
2 AT TS ATgE F Ao H IO A
FE M—aHo f1o F aX ¥ f5 “ag
qFRre gAY BT ¢ ¥ T qE Se-
FTO T @ I Fgr qHo Mo W
THo T Qo W 5 A1 § ' g
aa Ay T foe & A few g
ag I Y waw fafeq foie &
FE

! AEHIEA W I G9T EW
ag @ ofdfeafq o f5 ag T @
frer ifgy 7w feafq & & & ar

wifs T QT G gedT Arey
VAT AF@EH Y ST A G

sft Qo ¥o {7 : wvf e gy
A e q & arw w1 o ag e
W% qr w7

Mggron: @Ak ae f
W I R DY 9T A ST
JA wF Rz AL gre #§ faar vk
Fg fe  fooey oY ag @7 g W
weqre @ E A Fr R A
B rmidiswg ¥ feh
¥g) M AN wem o W@
aweealy & M vz Y W& § q|@ T
AACICU AL [ O
g

'hqo ¥o ¥AM: R‘ﬁqﬂolﬁo
W ¥ Ak ¥ avr T ¥ f
wyeT &ar gt av ?

st gwAg W gE A Har e
I www A Y arw wv€ & IR
wgr f& qo o @V &1 g5 &reT
r H omr g

stgo %o 7 : TEF AR H
uay e & @t wgr 7

st genigw W : N fafraw
R A Y wgr ar )

awafe wgaw - fafads w32 &
faamm fady o #1 w7 ?

ot gueigr W ; frer ® @
T



ot gTto Wo WAk : HY TR
€N agarer AN Fgm?

it quAgy TW ;. FgE S ARl
T

st urte Mo W : wHAwT
W & o QY & & Aforg

sor w1, FgeR Sl e
g q
wamfy  wgRw ;. 7g AT oW

frt Wt e wT A ¥ ard
w7 ¥

ot garign oW ;R wH&
NN dzw gf I £ w0 fr ez
qar & am g

wamafa wge g O S WTeY
T faar fer—sToeY 7% 9T & 0y
i woe agi o fear o agr
uTE qEEl a2 g 4| F@ o
I wEm ar A fd oA W oaw
g < W RfACT ) TEAT W
w4 | feie & wox fomr @ e are
F IR EE FW qun AR A AR
wredy & fardw o geam & 9 g
ey | aig ¥ @9 § Ao IES
o= G W T A T B & A
T HEA F qgH T AT FTAAT
HEA TN ITH A & g9 AL A
N W ag T | @ foufs & 2@
F wodt TFHA AFT A F T 9T
T Y FT IT AW ¥ g fF wr e
T AR & WA JAM A FqH
faar & wrad o FY qEATHY FAT ATRAT
g1 T 9% AY Fgr qAT s At
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e fewmd W AR A W E
AW ¥ A A A A g o
TE-TE &7 qT STAR AGT BT SR
forailt wew #< &7 | 0T wEY W
® Ay @™ A Ay )

sft Jogr OH ;. FEEw WX
AT X TE & & FTAATHET FT X
Weryaerga g

awafa e . sowy 5@ fod
¥ S AN oo qYo FY for@Y & Gar
g grar & fF = w9 53 uT Ay
R & o ¥ g w9 F A< F Ag)
wIT |

ot qRAlgA TV . TET AT TF
U

waaafa  wew . B T g7
Mfrg ) soew fod ¥vga g fr
“Fig F @G FIY T@ I G A
AT S ST FT & AT ST e
¥ agr 1 I FTAER WA ITORT
I T F AT A o A A T @
T | m feafa £ 3@ & 99 Uw-
& AFT AW A T 9T G I
I A ¥ @1 i mw S s
ey £ ¥ 9T ETAT Y {9
fagr & mradk o< FY AT AT ATZAT
g | oy Fgr aic qant W
aTTe faamd AT A WETE FY AT A
O ) W F A gw AW A
@.@mmm@mmrﬁ?ﬁ
W fore @ #T & W ag
qT A "wq H TRy g & gEw
wT 7% o § fr & @q A A
A WY AT F gETHT FI 9T A
F1 fegr w¢ far ?



&} gy TR aEae WY R
wWHR D e ¥ 10 waw K E
SR AT I WTHT [T F 4T

LI L
o9 9 Greee e ?

dfigo Mo wat: 3z F g
SHREAT @ | IGA WY T A
¢ >fe mro s famaae AT 7

aniafe wZ T SEEr gF wdY
TRaE g7
SHRI N. C. CHATTERJEE: Shri
Hem Raj asked you (in your earlier
evidence before the committee)
“Please tell us the abusive words
spoken by him"”, and you said: “Even
Chamans Dusad boast of being MPs
when they become MPs. I have seen
many MPs like ycu and to tell a lie
has become the profession of MPs”.

IR v @ 5 g Sw
Qo fisto ®wT T § ?

oY qwATET W ST

st go ®o AT : =Y THo Mo
w1 fograg a0 At 9@ # ag wNQ
s g femrar ?

o AWAGH WA S G

wafe EE . wEE S “ag-
weE” WX ® WAW fRaT 91 I9ET

e TEY v |
ot amsgR W S g

%) H|TTo Yo WeRIT : HIWSE AT
IR AT g q s “=ww guw
WY qHo fro &7 HI THo o FT WA
feand & 1 M9 I¥ agA & T o

% @T § R qHe fio w7 g3 &
@ T &\ W % muwme X
AT T ¥ g 7

oI qeAgA T ot g

qamfa Tw . E9EE | AR
e gk & W B fee g AW
(The witness then withdrew)

(Evidence of Shri Chandrika Prasad,
Sub-Inspector of Police)

MR. CHAIRMAN: Please take the
oath.

(The witness then took oath)
MR. CHAIRMAN: Your name,

SHRI CHANDRIKA
Chandrika Prasad.

PRASAD:

MR. CHAIRMAN: Where were you
posted on 28th November, 1969.

SHRI CHANDRIKA PRASAD:
Mahishi Police Statiqn in Saharsa
district.

MR. CHAIRMAN: Are you still
there or you have been transt\erred
from there?

SHRI CHANDRIKA PRASAD: No,
sir, I have been transferred to Chausa
Police Station in the same district.

MR. CHAIRMAN: You know Shri
Tulmohan Ram, Member of Parlia-
ment?

SHRI CHANDRIKA PRASAD: Yes,
Sir.

MR, CHAIRMAN: Was there any
dispute about some land on which
some crop was standing and some
people had gone to reap the crop and
you had gone along with some people
to reap that crop?

SHRI CHANDRIKA PRASAD: On
that date, on 28th of November, 1969
1 was crossing Kosi river about 5
miles away from Sarauni village,
where the land exists.
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The receiver on that day was
away from the village. When I came
near the river about 25-30 yards, west
of eastern embankment, and west of
village Sarauni, I met Shri Tulmohan
Ram on the way, Sir, and very res-
pectfully I wanted to know from
him about Ali Hasan, who was
wanted in a series of cases against
him and who had been called at his
invitation for getting the paddy crop
(attached under section 145, criminal
procedure code), harvested on his
behalf. The very question put to
him by me made him furious, and he
started speaking to me ill things. By
that time, your Honour, I came to
eastern embankment, west of Sarauni
village, where he abused me right and
left in most fllthy language. On the
eastern embankment. I also told him
that this man, Ali Hasan, was con-
cealed and 1is taking shelter in his
house. That made him to abuse. I,
of course, told him that I want to
see and search his house for Al
Hasan, who has been responsible for
S0 many cases in the Ilaga. He was
also with his brother Harimohan
Ram. Both of them then went to
his house. As the straight way was
muddy, we had to take some round
abouts. 1 took some responsible
persons of the village with me.

MR. CHAIRMAN: Can you give
their names?

SHRI CHANDRIKA 'PRASAD: May
I see my file?

MR, CHAIRMAN: You just tell us
from your memory.

SHRI CHANDRIKA PRASAD:
Kaleswar Mandal, Dipnarain and few
others. I requested them to accom-
pany me because I wanted to search
the house of Shri Tulmohan Ram for
the arrest of Ali Hasan who hag
been responsible for so many cases.
They all accompanied me and we all
proceeded toward his house. When
we reached near his house, say 40-50
yards away, we saw, Tulmohan Ram,
his brother, Harimohan Ram, his
uncle, Kewal Ram, having fire-arms
with them, and about 15-20 others,
all with deadly weapons. They were
aiming rifles or guns upon the police
party and me, Sir. They gave me a
strong warning not to proceed ahead
and that if we proceeded ahead, they
will kill us. Naturally, Sir, we had
to halt at this warning and we saw
that criminal coming out and he was
made to escape upon a pony. Ali
Hasan is a veteran dacoit and is
wanted in a series of cases. He has
been convicted also in a case of
dacoity.

MR. CHAIRMAN: Was Shri Tul-
mohan Ram riding a horse?

SHRI CHANDRIKA PRASAD:
Yes, Sir. He was on a horse. His
brother was also on a horse.

MR, CHAIRMAN: Did you ask
Shri Tulmohan Ram to get down
from the horse?

SHRI CHANDRIKA PRASAD:
No, why should I ask him to get
down. When we reached their house,
they and others had fire-arms, deadly
weapons, arrows, bhallas. They stood
at the door and gave us a warning
and said that they would not allow
the search, because I was not in
possession of search warranf. In the
meantime Ali Hasan was allowed
to escape on a pony.

It was about 4.30 p.m, at that
time. I drew up my statement in
the village, concluding it at about
7.00 pm. Next morning I came to



Thana, which is 7-8 miles from Sara-
uni. There I drew up the formal
F.IR. and sent copies to all concern-
ed and requested S.P. and other
officers that this case may be given to
some other officer to investigate.
Sir, the Circle Officer investigated
this case and S.P. controlled that. The
case ended in charge-sheet against
Tulmohan Ram and eighteen others,

SHRI N. C. CHATTERJEE: Did you
arrest, Mr, Tulmohan Ram?

CHANDRIKA PRASAD: Not
at all. When the question of his
arrcst came, he took fire-arms. The
situation would have taken a bad
turn, had I not acted with restraint.

SHRI

MR. CHAIRMAN: Are the houses
of Kaleshwar Mandal and Tulmohan

Ram adjoining each other in the
village?
SHRI CHANDRIKA PRASAD:

The house of Kaleshwar Mandal is
about 100-150 yds. towards east from
the house of Tulmohan Ram.

MR. CHAIRMAN: Is there any
vacant space between the two houses?

SHRI CHANDRIKA PRASAD:
There zre so many houses between
the house of Kaleshwar Mandal and
Shri Tulmohan Ram.

MR. CHAIRMAN: Have you
brought the F.I.R.?

SHRI CHANDRIKA PRASAD:
Yes, Sir.

MR. CHAIRMAN: You have des-
cribed Mr. Tulmohan Ram in a very
casual way not showing him due
dignity. When you came to Kalesh-
war Mandal, you describe him as
“Shri Kalesar Mandal.” You did
not use any respectable word in the
case of Mr. Tulmohan Ram.

SHRI CHANDRIKA PRASAD:
It is a practice in our department that
we do not use ‘Shri’ or ‘Mr. for ac-
cused -persons. I have not seen any
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police officer doing that, Sir. It is
not a mala fide, Sir.
SHRI N. C. CHATTERJEE:

Shri Tulmohan Ram has said that he
was coming on horse from Saharsa
Station and you saw him there. He
saw a large number of policemen
with lathis. Did you see him coming
from Saharsa?

SHRI CHANDRIKA PRASAD:
No, Sir.
SHRI N. C. CHATTERJEE:

Mr. Tulmohan Ram has said, “Sub-
Inspector himself was holding a revol-
ver in his hand.” Is it correct?

SHRI CHANDRIKA PRASAD: No,
Sir.

SHRI N. C. CHATTERJEE:
Shri Tulmohan Ram said, “Darogaji
such an incident is taking place in
your presence. You are getting the
fleld reaped and looted which is not
good.” Did he say that you are get-
ting the crop looted?

SHRI CHANDRIKA PRASAD: No,
Sir.

SHRI N. C. CHATTERJEE: Did
you say that you get down from the
horse and then handed over a pam-
phlet to him and said that this was
the result of bringing out such a pam-
phlet?

SHRI CHANDRIKA PRASAD: No,
Sir.

SHRI N. C. CHATTERJEE: Did
you drag Tulmohan Ram down?

SHRI CHANDRIKA PRASAD: No,
Sir.

SHRI N, C. CHATTERJEE: Did the
Constable order him to get down?

SHRI CHANDRIKA PRASAD: No,
Sir.

SHRI N. C. CHATTERJEE:
Thereafter you started abusing him
and said certain things derogatory?



SHRI CHANDRIKA PRASAD: 1
can take a vow in a temple if I am
a Hindu that he abused me and used
so many flithy things which a man
cannot pronounce. He abused not
lces than 1000 times.

SHRI N. C. CHATTERJEE: Did
you tell him that the pamphlet was
published by him?

SHRI CHANDRIKA PRASBAD: I
had no knowledge till that date that
that pamphlet had been published.

SHRI N, C. CHATTERJEE: Did you
tell that M.Ps, tell a lie? Is it a fact?

SHRI CHANDRIKA PRASAD: No,
Sir.

SHRI N. C. CHATTERJEE: Did you
say that some M.Ps. tell a lie?

SHRI CHANDRIKA PRASAD: No
Sir. There was no talk regarding this.

SHRI N, C. CHATTERJEE: You also
told him that you had seen many
such M.Ps. Chamars and Dusads who
boast of being M.Ps.

SHRI CHANDRIKA PRASAD: It is
not a fact, Sir.

SHRI N. C. CHATTERJEE: Did you
say that the M.Ps, and M.L.As. are
professional liars?

SHRI CHANDRIKA PRASAD: No,
Sir.

SHRI N. C. CHATTERJEE: Did you
put a rope round his waist?

SHRI CHANDRIKA PRASAD: Sir,
your Honour, not at all,

A ¥ g g w9 A gw 43 gu &
W & wgan § 6 Qu et i g

SHRI RAJA VENKATAPPA NAIK:
When did you meet this geritleman?
What was the time when you saw
Shri Tulmohan Ram coming towards
you?

7 wfmer s@E Q9 I FA
F T 1

SHRI RAJA VENKATAPPA NAIK:
From where was he coming on that
day?

ft wfioer qea@ : RAgA AT
o RE?

oY oy dwEeqr  ATaw ;Y AT
@ q ?

SHRI CHANDRIKA PRASAD: He
was on his horse.

SHRI RAJA VENKATAPPA NAIK:
His brother was also seen with him.
Is it so?

SHRI CHANDRIKA PRASAD: Yes,
Sir.

SHRI RAJA VENKATAPPA NAIK:
What did you tell him when you met
him?

SHRI CHANDRIKA PRASAD: 1
talked to him in a most respectful
manner asking him the whereabouts.
of Ali Hasan. I made it clear that this
man Ali Hasan was wanted in a
series of cases of loot of paddy., within
two or three days, five cases of paddy
were reported in which Ali Hasan and
others were named accused,

SHRI RAJA VENKATAPPA NAIK:
When you met him for the first time,
how far was your place of meeting
him from Shri Tulmohan Ram’s house?

sft wfawr & ¢ 100 3T 150
™ 93|

SHRI RAJA VENKATAPPA NAIK:
Was he near his paddy flelds?

SHRI CHANDRIKA PRASAD: No.
Sir.

ag W wY oy w1 e 0o ol
gtw ¥ ofew X Y

That is a passage in the fleld.
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SHRI RAJA VENKATAPPA NAIK: ot wfmer Sam: "F‘ﬁ'ﬁa’
Did you ask him to accompany you

to his house? WWWF@W@W
fegfaq o A1 awd@a ¥
ot wfrer gew: ot A0 9@ &Y % JAAET TH I & ST AT ;T |
We g aY 43 9d qor fs Far WX wx g AT @ v fe agt @ ¥ g
e gET ®Y A ST q¥ grafeT TERE 9T AOT AT § aX A
& fag qemaTar ! W qe ) Wt w1 fF g wres o g A g WRowTY
A wgr g s AT A T wr § o o § weft gaAw
But I got definite information that w gAY HT T
this Ali Hasan has been concealing

himself at that time in his (Shri Tul- .
mohan Ram'’s) house. Y TT gwEwy Avgw @ W9

; - S 9
SHRI RAJA VENKATAPPA NAIK: a TH & 8§ _T T ‘Tﬁ% '

Who gave you this information?

SHRI CHANDRIKA PRASAD: My ot wfiwer wam:  gwr g Ad
spy gave this information. When 0 g e fean e TR 1Y
I crossed the river that fellow went ﬂﬁ‘l‘q oIq 9T ¥ ma | AT 7

away from paddy flelds to the house ! . )
of Shri Tulmohan Ram. IR Y T Ty W) mE FT ¥ J@w

Y B =T Y Iq Ty § T I\
SHRI RAJA VENKATAPPA NAIK:

When you went there did you see Ali g’q‘ d l:' ﬁﬁqﬂ AT 987 | 9 g
Hasan going to the house of Shri agr 'Ts%ﬁ L1 ‘TI'§ qUT TS ATAT
Tulmohan Ram? TEH9 R 79 fag aiming position

SHRI CHANDRIKA PRASAD: He ¥ &® gu 9 Wik @k awr 7w

went away from paddy flelds to the o - UL arfaT
house of Shri Tulmohan Ram. & f*ﬁm qﬁ_‘: ,:? a3 ;Fﬁﬂ 3@

SHRI RAJA VENKATAPPA NAIK: ST I gHT w7 @9 93§ e
So, you saw that he ran away from qTT |

the paddy field. Who informed you
that he wes in Tulmohan Ram’s

house?

st aunafa wgaw : A gET A
spy informed me when the police
crossed Kosi River that that fellow s I foar ?

ran on a horse o the house of Shri
‘“Tulmohan Ram and he was taking

shelter in his house. Therefore, I had Y wfawr Agw : AT HFEHE
to talk to him in a respectful manner. ™ mqﬁ ﬁ faweraT 97 w E'FW

SHRI RAJA VENKATAPPA NAIK: N qTH TR I AT gH T g A
You told us that your spy told you F&T BT T F X |

that he was in the house of Shri Tul-
mohan Ram. Now you say that you

actually saw him before going to his aaafa q@‘q : GTIR QT SqTEHY
house as you said that you saw him A WO IEEY AT F ¥ B

-running away to the house of Shri 2
‘Tulmohan Ram. 7 ?
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He went by a very swift horse. We
had to move about, but to no pur-
pose. :
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No bad behaviour.
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SHRI N. C. CHATTERJEE: You
tied a rope round the walst of Tul-

mohan Ram and then took him to his
house?

&t wfam g @ fEREc
F Y fearmax @Y & oY w00 @
3—564 LS.
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bad behaviour towards Shri Tul-
mohan Ram & g}k & 7
g

Y TR AGTqT AR WTGEHT

Tg Fg § 5w ¥ fel a9 S
aagr Jg &
st afawr WEX ﬁot at all.

I8 W 7 S.D.O., Saharsa & qug
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awrafa wghew ;. Sg 9% qg weA T
gt av a7 ox W) o W @
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I have got very very high regard for
them, Sir.
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st wfirer wax : gW S0 fawd

g Tm N oA s E
We never mention the name of the
spy in FIR or Diary.

oty e
By the way has that man been
arrested?

st wfawr ey

Yes Sir, he is still in Jail custody.
qdrafr wg og

How long after this?

! wfixer sarg

Soon after this.
himself.

MR, CHAIRMAN: What date?

He is surrendered

st wfawer smx : 15-12-69
F o &7 ITF AT F IO g A
fear ) T Qe § ) wgeET ¥ SEET
o< § WX XeAgwate ¥ off ag @A
2

w{Y BTCo Fro MBI : FIAVAT HIT
et www g ATt FETH F fAv

AT @ qEAEA & Ay ?
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MR, CHAIRMAN: In the same
Police Station?
SHRI CHANDRIKA PRASAD: Yes,
Sir.
ol o Ao Wom:  JEAHIEA
T M ¥ A ¥ faaE W
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st whawt www : g Tt
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SHRI R. D. BHANDARE: The
question is very simple and be to
the point whether you had chased
or you did not chase him.

¥ ag e wgan g R wmod S
et fear ar A ?

st whaer nam : g SR g
%9 & et firar | hardly 100 yards till
Bandh Arda¥ W @ waT qr
rafag w7 9 &% Wi ag aga 37
fresr mr 9T

T g ey fradt
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st whgwr sEg ;50 W0 |

MR. CHAIRMAN: He was 50 yards
away and you were wanting to arrest
him since how long?

SHRI CHANDRIKA
Since end of November,

PRASAD:

MR, CHAIRMAN: Sometimes before
that date.

SHRI CHANDRIKA PRASAD:
He was wanted in 5 loot cases and
Miso several warrants of arrest issued
from court were pending.

MR. CHAIRMAN: You wanted to
arrest that man. You saw that man 50

3%

yards away and yet you did not chase
him.

SHRI CHANDRIKA PRASAD:
We tried but we got obstruction by
Shri Tulmoban Ram and others at the

point of three fire-arms and other
deadly weapons. Therefore, we had
no way.

SHRI R. D. BHANDARE: The ques-
tion is: did you chase him or not?

SHRI CHANDRIKA TPRASAD: We
chased him but hardly 100 yards and
that too not in the straight way. The
straight way was jammed because
many people were standing there, 3
of whom had fire-arms and the rest
others deadly weapons.

SHRI R. D. BHANDARE: Since you
saw arms in the hands of 3 persons
you were afraid to chase, mave from
the place?

SHRI CHANDRIKA PRASAD: Ny,
Sir.
¥ T ¥ ¥y el wrEr AW AEY
& awaT av e faw oey § wg
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st wtreo WMo wwd: NI Wt
qrar ?
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SHRI R. D. BHANDARE: You had
seen that horse?

SHRI CHANDRIKA PRASAD: Yes,
Sir.
W fire Wo wawl: g RO AT
WX 39 9T ag Wrw ?
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MR.
cerned

CHAIRMAN: We are not con-
with your “receiver” business.
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SHRI CHANDRIKA PRASAD: For
information only, Sir.

IR Wt w.0dT & F &

MR. CHAIRMAN: That is a different
matter. We are not concerned with
you case in the court of law. You
can go.

(The witness then withdrew)
The Committee then adjourned.
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EVIDENCE OF SHRI U. SHARMA,
SUPERINTENDENT OF POLICE,
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MR, CHAIRMAN: The first item
on the agenda is the witness of Sri
Tulmohan Ram. But I had called for
a map as without it, it would be very

President,

District Panchayat Parishad,

difficult to follow. 8o, I am suggest-
ing that we may call the Superinten-
dent of police first.

(The witness Superintendent of Police ;
was then called in)

MR. CHAIRMAN: You may
the oath.

take



SHRI, U, SHARMA: 1 swear in the
name of God that the evidence I shail
give in this shall be the truth, that 1
will conceal nothing and that no part
of my evidence shall be false.

MR, CHAIRMAN: Have you pre-
pared this may or caused this may to
be prepared? '

SHRI U, SHARMA: This may was
prepared by ‘Amin’ under the super-
vision of the Investigating Officer,

MR. CHAIRMAN: Who is the In-
vestigating Officer?

SHRI U. SHARMA: The Inspector
of Police.

MR. CHAIRMAN: What is his name?
SHRI U. SHARMA: B. N, Chawbey.

MR. CHAIRMAN: The house of
Shri Tul Mohan Ram has been mark-
ed in red ink—the numbers being 1385,
1392 and 43. The point where Shri
Chandrika Prasad and Shri Tul Mohan
Ram met iy shown in ink. Point ‘C’
is the place where both Shri Tul Mohan
Ram and Shri Chandrika Prasad came
together for going to the House «f
Shri Tul Mohan Ram. The distance
from point ‘C’ to point ‘D’ is 960 ft. The
police followed the route which takes
a distance of Y60 feet. The other route
is a little shorter-cut which makes it
as 885 feet. The point ‘C’ to point D’
is 885 feet. But Kaleswar Mandal’s
house is not located here.

SHRI R, K. SINHA: Now my first
question is this. What is the shortest
route from the police station to the
house of Shri Tul Mohan Ram? My
second question is this. What was the
Police Sub-Inspector doing that day?
Was there any morning programme
before he went to the house of Shri
Tul Mohan Ram? At what stage did
he get the information when he went
to search his house? If he had got
information one hour earlier, on what
basis did he search anybody’s house?
Was it just on the basis of an ordi-
nary information? Or was this going
to house etc., cooked upon? These are
my three questions.
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SHRI U, SHARMA: Route from
the police station (Mahishi) to village
Sarauni is a long circuitous route. By
a vehicle through a road that is go-
ing from Mahishi to Supaul, the road
is 26 miles. From there through the
embankment the distance is about 13
to 20 miles. In that case the sub-Ins-
pector would have come from north
to south. In the map that can be seen
He would have travelled from north
to south to reach the village Sarauni.
But, the sub-inspector was not at his
police station on that day. He was
camping in a village in the interior-
nearabout the western embankment—
the village kumhara, as one of the
hon. Member suggested. The villages
Kumhara, Jalayay and other villages
are nearabout the western embank-
ment. Therefore he was trying to
chase and catch Ali Hassan who was
wanted in some five or six cases of
loot and dacoity.

SHRI R. K. SINHA: Did he go
there on suspicion?
SHRI R. D. BHANDARE: At that

time he was camping at Kumhara.

SHRI R. K. SINHA: You have
just said-‘that an hour or so before he
searched the house he got the infor-
mation that Shri Ali Hassan was hid-
ing in Shri Tul Mohan Ram's house.
Is it true?

SHRI U, SHARMA: I cannot say
at what stage he got that information
because that question must have been
asked to the sub-inspector.

SHRI R. K. SINHA: It is very im-
portant. At what stage did he get ihe
information. Had he any warrant to
search a citizen or M.P.?

SHRI R. D. BHANDARE: This
question can be asked from the wit-
nesses.

SHRI V. MAYAVAN: The wit-
nesses say that they are able to con-
tact the mandal people. But the man-
dal’s house is not located in the map.
Were there any other people other
than the mandal to be contacted as
witnesses?



SHRI U. SHARMA: Well, 1 caan-
not say.

SHRI V. MAYAVAN: In the map
mandal’s house is not shown at all.
Was there any reason behind it for
not locating it?

SHRI U. SHARMA: I could not
possibly consider that Kaleswar Man-
dal's house was very important to be
shown. But I can say—I have said
this before—that I visited the hquse of
Shri Tul Mohan Ram and I saw the
house of other people in the village.
So, I can say that the house of Kales-
war Mandal is on the southern side of
the village. That is what I was
pointing out.

SHRI R. K. SINHA: How far s
8hri Tulmohan Ram'’'s house from
there?

SHRI U, SHARMA: Just about
fifty yards.

SHRI V. MAYAVAN: Are there
other houses?

SHRI U. SHARMA: There are
houses.

SHRI V. MAYAVAN: Then where
is the need for leaving out the house
of Mandal?

MR. CHAIRMAN: Is Mandal a
headman of the village?

SHRI U. SHARMA: Kaleswar
Mandal §s a Mukhya of the village—
the headmsan of tire village.

SHRI V. MAYAVAN: Kindly tel:
tive Committee fhre distance between
Saharsa and Kumhara?

SHRI U, SHARMA: As I said no
communication exists. It is all a
foot-path.

SHRI R. D. BHANDARE: What is
the distance between these two?

‘SHRI U. SHARMA: From Mahishi
to Kumhara there is no road as such
but only footpath is there and the dis-
tance would be about 25 to 30 miles.

SHRI R. D. BHANDARE: Did he
8o over there on horseback or in a
jeep or on foot?

SHRI U. SHARMA: If the officer
has got the horse, he goes on tie
horse. A sub-inspector is not suppos
ed to possess a jeep. So there is no
question of his going by a jeep. He
can go by jeen if luckily or fortu
nately for him, one is going in the
same direction.

SHRI R. D, BHANDARE: What is
the distance between Saharsh and.... .

SHRI U. SHARMA: 26 miles. One
has to cross the river.

SHRI R. D. BHANBDARE: To your
knowledge, are you aware that Tul-
mohan Ram had raised a complaint
against the Sub-Inspector Chandrika
Prasad before the incident?

SHRI U. SHARMA: Once befors
this incident, Shri Tulmohan Ram
had seen me in my office and he made
certain allegations against the sub-
inspector. I had requested him to
kindly record his complaint in writ-
ing and give that to me so that it
could form the basis for taking action.
For some reason or the other, Shri
Tulmohan Ram did not like to give
that in writing.

SHRI R. D. BHANDARE: When ¢did
Phiart uajppm?

SHRI U, SHARMA: I cannot ex-
actly say, but it was some time be-
fore that.

SHRI R. D. BHANDARE: Have
you any idea whether there was any
quarrel between Tulmohan Ram and
Kaleswar Mandal?

‘SHR] U. SHARMA: So far as 1
am concerned, I learnt only after this
incident took place that Shri Katesh-
war Mandal and Thri Tulmohan Ram
were not pulling on well. Before
that I had no knowledge about that

SHRI R. D. BHANDARE: Did you
know that there was any court case
between them over some disputed
land?

‘SHRI U. SHARMA: I learnt after
the Incident took pluce thdt fhey had
some differences.
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SHRI R. D. BHANDARE: Kindly
look .at page 893—your statement; “I
do not agree with Shri Kuar that Shri
Kaleshwar Mandal is as respectable
person as Shri Kuar has tried to paint
him...... " Is it your statement?

SHRI U. SHARMA: Yes.

SHRI C, M. KEDARIA: The witness
of Shri Chandrika Prasad has men-
tioned that the man was running away
from Shri Tulmohan Ram’s place and
there was hardly a distance of about
50 yards. Will you please show from
the map by which road he went away?

SHRI U, SHARMA: From the house
of Shri Tulmohan Ram, you can see
to the west. He was going to the west
in the direction of his village as the
Bub-Inspeetor ‘has stated.
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SHRI C. M. KEDARIA: In view of
the distance between Chandrika Pra-
sad's and Tulmohan Ram'’s house, why
could they not arrest that man, Ali
Hassan?

SHRI U. SHARMA: Because, from
the place where the sub-inspector was,
it was not possible for him to run
and get Ali Hassan.

SHRI C. M. KEDARIA: While going
to search Mr, Tulmohan Ram’s house,
had Mr. Chandrika Prasad got a war-
rant for the search of the house?

SHRI U. SHARMA: He bhad a war-
rant of arrest against Ali Hassan.

SHRI C. M. KEDARIA: But not
the search warrant of the house?

SHRI U. SHARMA: No search
warrant for the house of Shri Tul-
mahan Ram.

SHRI C. M. KEDARIA: Were there
no oxders far the arrest .of Shri Tul-
mohan Ram?

SHRI U. SHARMA: No orders.
He was not wanted and there was no
ides .of arnesting Sbri Tulmoban
Ram.

SHRI C. M. KEDARIA: Was
an ‘idea of searching his douse?

SHRI U. SHARMA: There was.

SHRI C. M. KEDARIA: Without
the gearch warrant? Is it legal?

SHRI U. SHARMA: Yes. That is
legal. When a proclaimed offender
has taken shelter somewhere, you have
allowed us to search that house in
order to arrest the man,

SHRI P. G. SEN: Is
populated area?

SHRI U. SHARMA: Yes. There

are two or three mohallas in between.
But that is a thickly populated place.

there

it a thickly

SHRI P. G. SEN: How many
houses exist between Tulmohan Ram's
House and Kaleshwar Mandal?

SHRI U. SHARMA: About
50, hquess.
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SHRI P. G, SEN: If it is a {fact
that Kaleshwar Mandal was the man
who had looted the crops?

SHRI R. D. BHANDARE: The
matter was referred to the Superin-
tendent of Police and that Receiver
had been appointed. Before his ap-
pointment whether Kaleshwar Mandal

had looted the crops of Shri Tul-
mohan Ram?

SHRI U, SHARMA: I do not re-
member.

MR. CHAIRMAN: Whether there
are disputes between Tulmohan Ram
and Kaleshwar Mandal? Chandrika
Prasad?

SHRI U, SHARMA: There is one
police case reg. obstruction of a pub-
lic servant in the lawful discharge of
his duties and charge sheet has been
submitted and the case is pending in
the court. It is sub-judice.., Shri Tul-

mohan Ram and others have been
charge sheeted.
There is another case. It is a com-

plaint case flled directly to the court
by the brother of Shri Tulmohan
Ram. In that case Shri Chandrika
Prasad is an accused. But there is no
reference to any incident with Shri
Tulmohan Ram.

SHRI R. D. BHANDARE: Whe-
ther there is any case pending or not?

SHRI U. SHARMA: Yes.

SHRI P. G. SEN: Could you as-
certain where the looted paddy was
taken away? Whether that was loot-
ed by this party or that?

SHRI U, SHARMA: We tried to
find out but we could not recover that.
So, we could not say exactly who
could be the person who had harvest-
ed and looted it.

SHRI P. G. SEN: Could you not
find the way through which they pass-
ed?

SHRI U. SHARMA: I reached the
house of Shri Tulmohan Ram late in
the evening but I could not see the

ﬁ')

spot which could indicate or give any
proof of retreat. But Tulmohan Ram
has said that they carried it through
the mohalla of Kaleshwar Mandal.

SHRI R. K., SINHA: After this in-
cident between Chandrika Prasad and
Tulmohan Ram, there must have been
tension in that area. The looting of
the paddy is one of the links in the
story. Therefore, all of a sudden the
paddy disappearing and the police not
coming to know of it and not coming
to find out is very surprising.

SHRI U, SHARMA: So far as the
tension is concerned, the incident was
between the Sub-Inspector of Police
and Shri Tulmohan Ram, M.P, The
Administration could not allow this
tension to continue and that is the rea-
son I immediately deputed an Inspec-
tor of Police. Investigations took place
and no tension was allowed to prevail.
The question is very relevant that the
police should have found out where
all this paddy went. I am sorry I
cannot say because this fact might
have been established by the Investi-
gating officer. I have not been able
to find out from the diary. If you
permit me I can look into the diary.

SHRI V. MAYAVAN: Earlier
than this occurrence were there any
such differences between S.I. and
Tulmohan Ram?

SHRI U. SHARMA: I did not ask.

SHRI V. MAYAVAN: Is it not the
duty of the Superintendent of Police?
What would be the inter-space of one
house to another?

SHRI U, SHARMA: They are al-
most over-lapping. The roof of one
overlapses the other.

SHRI R, D. BHANDARE: What is
the area covered by this village?

SHRI U, SHARMA: I cannot say.

SHRI V. MAYAVAN: How many
police men went there?

SHRI U, SHARMA: 1:4 je, one
havaldar and four constables,



SHRI V. MAYAVAN: Did you go
there only with four people?

SHRI U. SHARMA: I went all
alone with Shri Tulmohan Ram tak-
ing him in my jeep.

MR. CHAIRMAN: Was there any
tension between Tulmohan Ram and
Shri Chandrika Prasad?

SHR]I U. SHARMA: Before this
incident I had no information that the
relationship between the two were
strained. As I told you the only inci-
dent was when once Shri Tulmohan
Ram had seen me in my office and I
requested him to give in writing so
that it could form the basis for my
enquiry and he did not give that in
writing.
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The complaint is there in the Court
where the Receiver had said that

Shri Tulmohan Ram got back the har-
vested paddy.

SHRI R, D. BHANDARE: According
to you the Receiver had not made any
complaint against Tulmohan Ram, Just
refer to the complaint first made.
That is on page 895. I am saying this
because the position should not be
falsiffied on the record.
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MR. CHAIRMAN: Just see the Re-
ceiver’s complaint,

SHRI R. D.” BHANDARE: There is
no mention of Tulmohan Ram nor that
of Ali Hussain.

SHRI U. SHARMA: Jagannath
Prasad, 1lst party v/s Thakkan Ram.

SHRI R. D. BHANDARE: Please see
whether there is the name of Shri
Tulmohan Ram.

MR. CHAIRMAN: I think it is be-
fore the incident......

SHRI U. SHARMA: 1 have only
said that a complaint was filed by
the Receiver in which Shri Tulmohan
Ram was made the accused.

SHRI R. D. BHANDARE: Kindly
show where the name is,

SHRI U. SHARMA: In the first
one it is the brother of Shri Tul-
mohan Ram. There is no mention of
Shri Tulmohan Ram.

SHRI R. D. BHANDARE: Kindly
see whether the name of Shri Tul-
mohan Ram is there?

SHRI U. SHARMA: I cannot see,

SHRI R. D. BHANDARE: There
is no specific mention of Ali Hussan
first complaint- made by the Re-
ceiver. :

SHRI U. SHARMA: In the first
report there is the name of only one
person......

SHRI R. D. BHANDARE: There
is no specific mention of All Hussan
in the first one.

SHRI U. SHARMA:
why that name is there.

MR. CHAIRMAN: That name is in
the second......

SHRI U, SHARMA: Yes.
MR. CHAIRMAN: Thank you.

I cannot say

(The witness then withdrew)

Shri Jugal Kishore Jha, Secretary,
Harijan Sewak Sangh, Saharsa, was
called in. : '



Evidence of Shri Jugal Kishore Jha,

Secretary, Harijan Sewak Sangh,
Saharsa (Bihar)
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(The witness then withdrew)

Evidence of Shri Bahadur Thakur,
President, District Panchayat
Parishad, Saharsa (Bihar)
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MR. CHAIRMAN: Is it correct that
Chandrika Prasad wanted to
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(The witness ther withdrew)
The Committee then adjourned.
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Evidence of Shri Thakur Prasad Yadav
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CHAUDHUR]I RANDHIR SINGH:
Mr. Chairman Sir, I want to confront
him with hig statement before the
police. This is very relevant. It may be
that he is improving on his statement
now. So far as I am concerned, my
cross-examination should be reserved.
I want to confront him with his state-
ment before the police.

MR. CHAIRMAN: The police officer
may be asked to bring the statement.

MR. CHAIRMAN: The police officer
is sitting outside, I would ask him, if
he has got a copy. (Shri Kapur after
ascertaining from the police officer
mentioned that he has not got a copy
with him.)
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&Y To Mo X : 8aA Y 4T TF
g9 FTET 20 FAT | @ S AAA A
a9 T M| !

st 377 SwT Aty
QT a1 |

Hi %o Mo {X : A TUAT ST IgHT
g Y A W} fEET w1 A @A
ar gad oY ferwmaa T@ # 7 ¥ )

1w & W

S ST AT AW : A AY I
T fm'rr( Y @A F & fow

st %o @AYo X : TN AT I«
HIYH 979 W X JEAAEH a9 a9 I
feaet g & 7 wow wE fF oA a2
WY AT AY & G TR SfF Ay JowgT
arg & amat gf ?

=Y STHT W WA
g S A M

I qm ar



Y %o Ao W : WYX §F ATAIATT
AT | EAT S & AT wer-rator gur
4g W9H GAT JEHigA AT qgr WA
W9 Fg @€ ¥ | QT S AR
gaRET ag ft w1 O F ¥ A
wak  wfud qorks war Sgk 9 G
¥ Wi agh ¥ WA I e g ?

s ZTHT AW qvAw : Ag AT Al
g g F |

T Aglaw TG AT R Y ?

&Y 3 79T ey anw : qfeaw § W
®AETH

st %o Mo &% : T(W 9T FT WA
aY mTaR gAr mey Far ?

st 31gT Ny crEw : A oo

&Y Fo Mo &7 : Jx a% i fave
T & dF aF meAT A T qFF
qr ag &9 gwr ?

st BTET AW WA : UAT A
a %31 & gu smae avad 3 g
O F1 g% & fow

&Y %o Mo A : TN N ¥ IAF
Fgl 5 ot gaw wud agi & ? W
AT A T @ A I AN Y A qer
fF soft gaa Fgi & 7

A7 ST T LA ¢ A 98T |

&Y %o o FA: WA gAT ¥ AR
¥ g @A Fgr fr woed agr feur
gme ! samid@qaranrfragty?

St ST NEE A QAT Y
W& WT @ A7 9T ¥ W @ T ga-
HgT aq & agi w«r a4 |

S %o Mo R : Fiw T ¥ ATH
AT 9% fF agr 9 s« v

st STET wmw arew : A g
g ot 3 g Fr A i A
I T fF s A} v AR Ay
sTq Ifed w9 92 9%, gW @ &9 F
wad g 9 R 7Y 1 @ a3 77 famre
X W AT 9T F qaF A w gy
far ariz feaen®’ Qar #g¥ & |

oft o Yo A% : W gO W AQ
#Y FTEATE TOAF@AT @ATE | B
¥ gun faurs agag & ¥R/ W £
1959 & AT St wriaTt g SEd AT
& I FEfEt FO T A g
At AT § fF 1959 O IA¥ FX
N FIY FOE A 7 O gAY IaNY
FHA a7 ff | gg qX MW
qredte EaT-gAE A F@T qv ?

ot 3TgT weOw qAw A A
3t & fauq @1 agt afo=ge W g
¥ ¥ ¥ AT gET A oFeq & fAq )

wwnafa wEAa : 9 FA A S

W% o Ao FW : WA A WA
far ety 1| g &l T & o
AN gt W I ot A TR iR
I @RI o TE qRT | g HUF qF
ary ?

o} STET qwiy wTAw : AR 9
AT A GEAAH TG E |

st ®o Wlo AW : e B W °1
o1 ST AT QT AT | AT A Hed
qe w1y !

&Y 3TET NEy ATRY : X T
waT !

Wi %o Mo & : A NTATFLQ
¥ Iq% qIF A AT | WOR q& v
FT QM A 347 &F g U ?

&t 3TET NEE Ty : AR agt Aqk
wEs P oA W ady Wy ?



wafa wgvew « &1 fwe i adr ?

st BTwT WWIT aney : qg A AW
FT TG Y I g F |

sy s AR Ay
¥ 97 & §WY 9@ Ig g, Tom R
"R gferm Fivg o, wx fead @ wgi
T AT ¥ 3% 9T & I

Sl 3T TATT AAF ¢ W F FI
TAGTA AN |

waf g c R AR Y ?

oY ST TR TNW : 25, 30
oI ¥

aafy Wi o mE st o
T F g7

st 3T wwIT mEw o gENE
ﬂvﬁﬁﬂ'ma‘r{’m
|, WA AT L L
aamfa 7w @ IFTF W &
7 TR R AT AT Y ?
LHLLE

sft FHT AT A ¢ W
faa sfrx #v7 ®)7 9 # 7 w@ @,
Ha Al Jer )

%\ %o Mo AR : I« aF @A
& T OT T AF HI ST AT QT 4T
A qm Hr W TgwT I AW OAY
T A A, Faw oo €8T W T
aumn ?

s BT NER TR A AN
W E?

st Go WMo A :: T YR
A} 6 gee ag ¥ A oA
frer ¢ ?

Y BTET AW AW AT A A

af wwm | d@R A g fe g
e &1
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St %o Mo W : ZTINM S ERr
¥ fo o9 ¥ gm faens ac=r fwran
2

St ZgT amT maw S A A
AT | Y A gAT |

k%o Wo ¥ : WX HEW
%1 W 9gATAy § ? wowr N IT Y
faar @ ?

Sl 3TPT NWT AW : A AL

st ®o flo X : FWWT HIA
*} agh TRy [ ) aw@ @, | oA
W, w®qy aw § ?

s BTEHT AWT WEW : 3F AAT
7

ot %o WMo FA : FTA¥AX HIA
¥ AR ® dFT T waed
g ar ?

&Y sTgT amT arw - FE HART
qr ?

&Y Fo Mo ¥R FT FroNIT HEH
¥ gawg @ F oW AW
a7 ?

ot 31gT qEw aTEw ¢ A, w7
dvrg ¢

Y %o Mo A : fadvaq g
oy Wl §, g 7

&Y 3TgT wwE T - feRwrd
T a0 & af) § ) fadvad fag &
Crr it

st ®o o ¥F : qg T WY AFT
urar &

siY 3Ty weny avaw : off A

sft ®o o ¥w :sfraw Wy AEY
Al -§ s 7.



=t ST wATT ATy - A A )

st %o Iﬂoa‘ﬂ' ﬂg‘ﬁh {M
F qWE § 7

st 3Ty wErE avew gt

oY &> Mo ¥X : Y A Iq I
agr wE A 7

St BTRT qETy gram c HA A
@ |

st ®o o & : darow faw
L

St STYT AT aTew ;AN I A
G F AL F AT Y | wOH
¥ wrac g

Nt & W AW Hw e ¥
AWET § A9 T9H A F9 A7 7

WY W wETX WA ;W A
g T | A Ag 9T gEfAX AW ¥
faar

sioygo fagr : &7  wow
6 T, 8 TN, 4 TN FT ATHT ATAH
g

! F1%T yETE ATTW : 9F OF &
TTH R O qFS AGA @AY |
TE T & A G T & W2 K AT
T T A g

Y To o fegr : aTSIE § AN
IFETY A g § AT e W qF
wrEey o g A agET ?

N wo Wl §A: W TT TG
P EEm A AT Y

o ST yATr ARy ;A
9 Ay X oo A | Forwd & qgrar
g

st %o Mo W : m%m
A oy ?
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ot ST 9w T1aw ot TE
et e fag g fow
T MY A IN e TR T Q)

W@r a1 @ " ag Ak oW @
q?

WY 3TPT A aEw AR I3
Hrer zfeor quar § foc A aq wfF
g ek ?

Wivt ek fag ;. WO Fr
tfreamasmasm amraft ¢

oft 3147 yE g A0 Wi
& faendf 9w oo & 78 0gd

aN i fog ;- W oMA &
wgF TE N g 7

! STy avew S g,
oY e F agh &

WY %o Mo |7 : ®9 A=A &
ag ?

oY STOT qETy wEw ;. gAY F
fafesr = &

(The witness then withdrew)

(Shri Chandrika Prasad, Ssb-Iaspec-

tor of Police, was called in)

wafa s : At FRvER S
oF g § W ag T e ?

oft wfret were : IR T AN
2

aafa 7w & R 9w W
IR AT |

Y wfpwraeEw ;10 f&T & W€

s W W g E )

¢t e fag : fow sfe
#Y gt sy g€ & Tw SuR wie N
wir gwer wfed |
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st wfnwy |y | W wEHE §Y Who recorded the statement?! You
recorded the statement?
TF FT o Mo F, TF TR
¥ ag, WX 0w T w3 fefew SHRI CHANDRIKA PRASAD:
’

% qet Y No, Sir, the Inspector Police,
{ aw % ' bbb il CHAUDHURI RANDHIR SINGH:

T ar g e N '{& TR o A AT Both of them should come,

FFAT 3 | MR. CHAIRMAN: If there is any
contradiction, we shall have to call

W e fag . WA @ the witness back again.
T TAg & LTHT A F1dy W9 ¥ Wd | You may go.

(The witness then withdrew)
(The Committee then adjourned)

Monday, the 31st August, 1970

PRESENT
Shri R. D. Bhandare—Chairman.

MEMBERS
Shri Dhireswar Kalita
Shri C. M. Kedaria
Chaudhuri Randhir Singh
Shri P. G. Sen
Shri Yajna Datt Sharma
Shri R. K, Sinha

N oo W

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

WITNESSES

1. Shri Kaleshwar Mandal, V. & P.O. Sarauni, Police Station Mahishi,
District Saharsa (Bihar).

2. Shri Bindeshwar Prasad Singh, Village Lahuar, P.O. Sarauni, Dis-
trict Saharsa (Bihar).

3. Shri Tulmohan Ram, M.P.

The Committee met at 16.00 hours.



Evidenv. of Shri Kaleswar Mandal

oY WA AW F FOWET T
fEx ¥ AW R wyg aar § B @
arar ¥ S @ W oag qeAT ERm
HYT AT AT FT FE AT g7 A R

aniafa mgew : gEEEA W
N S @ ?

s WA /W S
gaafr w W@ TG T9IE AV |

it & ¥ HE W ;S ST g

anafe wEm : wE W) gA-
wgr T & A9 fFan faA @ ww
g7

ot FRTAT HIW . WA 13-14
are g ger 91 W) e A= & war
g7 | I9% qE J FIE AT TG 97 |
fee™ & g 9 AT Jufewd gur
7T CF THA FTAFCEAT | I JHA &
Frae ¥ g &Y e § v ag i
70~72 rar s fret Fraew afam
N @ I gereg e w1 91 ) g

ST q qoRaATEy & AW ¥

FEraed F g oY | oy TR ATqTA
R FEivaT y@E Q Wig ¥ | FREE
T F AE T A & Wi W
Ik qEAE q1gRT AR FT W IAH
qae Afew ¥ I A @ @R
Y qARAATIAO F ATH ¥ FAY w7 Y
f HR e waw o o & fgw-
T W ¥ wew § @i e w5
7

g T FANT 40-45 AW F
I FEr K G | [T qorREAATdr
AT gowgA ag & o foar & A
§ weay 1Y oY | agt aT et aoRe-
AT F AF § GAEAE wW &
foF v sraft frasa wx fean man
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qr | S Wt Gaw e fr Swwr ga-
HigA &g & foar waf 1 @iz faar a@
T a @ WaE ¥
gewitgs @ & faaqr ot o= @& fowar
| T ' @ F @ AR
ARAITIFRW Q@ | o9 IT* a1
ot AT Y W JEHIET a1 ¥ 7T Wik
SHFT W AT Iq T AT IGWIS FLA
| g9 1 IE qIE 9T FASA «ve faqr
FWE T

go fa7 aix Sad ¥ {wWr ToRe
AT & HTF &AW THE A 15
drar i ga foem & et oy
F gt 9w far | awy i Sw
At #1 ey faar v | @ o sefE
TET G T A gERE ag Y TS
qrFT AN WrEEt {WY quke AT
F M oW ¥ & 9T & Aw Fo
FATE | S gEHIET W & Wik &
R W B A1 & AT & ag oy
g 21 ag i g faw @
qeAt | {Et dvmma wET® W WX
e ewegR e § Wi sie
oy § H for & aaa &
T fre® & ag WvER AT 7
ATHT WG FETE WX IGRT TEE &
e ¥ faw w7 arétea gz < fmar )
qrEte gz @14 F a1g 39 FT § w0
144 & AT TH 145 § fofrae &
Fowr § Ag wHw & wf ) foEx
T % 39 T F aErwer & aer
A ¥ wfaw g Fear FT ¥ Y
WYX ATy § qOAT §T AT T 97 |

HY So Mo qX : AK A FT HATE
fraw frar fores st &g ?

Y WIATIC HEW ;W AgT G
# aTF § I¥ G K a@T AqT °@
50-51 &y o ¥ | Ik A YA

Wgw &g At 9gEd, TH GG



g 9T JWHaZ gF awdr N, fere
T agwaEaT § OF Wel g9 A
THT ¢ 97 ¥ IFA T AW W4T AT
® 28 AT T gAE I EWF AT |
27 TATEL, 1969 TG FT JA HgA
qT AT 9= €

awfy WERT : wgi & @O
qgu § ?

! ST WY¢W : I AL AN
FAR T ¥ T g A IA ¥ agi G
R a7 97 FI 28 AT FY gIg WA
T AR % {v ¥ §@ A g
Fq AR T ¥ qA AT aq
T 9T TG 47 | ag AT G |
AT I AT 9FE IW F AT G A
ST FT 250-300 AOZL & FT FTeq
¥ foa o g ¥ Y GAT weft
g9 oft [T W gATd A e A
FamET AY FA9 fa@T IAqTW HEw
v aremor wWEw sfs § aamEr
TR W EAT ®) W gU 2T 97 |
THH AT 8 A F AN T qH
F1eq & fod aga ¥ sl W wom
RAITIT | qgd AW ; WH
T g w1ed ¥ AT ogw | v g
7 99 B wg N g N 9 afe
wz W 3 g % faw A e
™ ¥

st %o Ao AF : FX qF @
oY AT T HI qar T ag W aaqe
1A g A-FT &Y g &

WY SRR G BT a8 FE
5 o Y & A g fr welt 7
qar fear s & 7 gar o 91

Y %o Mo AW : T ¥ W17 7T F1E
AAAR  TE @ | W AT we gEd Y
ey & om @ & 1oy wd & v Ame
qie 9g WY 3§ A qar & fFar qt
WY T A STIE AW g Avfem |
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ot wiRrre Wyw : ag qE
LR

I & qE 8 T F AT W FIE
WY | T S el gE A e
TR § &g ¥ o welt gga &y
TN § 9T BT FT TR XY AT
FO ¥ fag W 37 ) 9% & s
¥ W ¥\ gfe ) wrew g e sl
AT w9 /00 & vy q O s g
¢ | cafed Sa% €9 oW N g
g TR G T qF g A ¥
TE® AR A g 6 A ag AW
TG AT gW o A R & gu
A T Y iy § I FT A <A
9 WG W qW ¥ Fg fF w0 g
# qfear § wafed oo ¥ a0 w7
qgT WY gaT wrar gur @ 9w feemw
T §aree § WX 39 A AR wE
AT R ) AR I WRT Ay &
agi a8 forr gwr | wwfew o agi o
FLIHLAT ARATE |19 A2 A9 =(fery

awta i 9T s FTAHf |
T a1 & agt four gur @ e
M § WIw) AEE a@y ?

st W WIW © SR w06
gw Wgw agy mel fewr g g
TACH FAE AT A FEX FF | W
& T8 % ¥ fr welt gwT W av )
IF AT I A F GG gH AT
@™ ¥ 9% 2R e Al @ g
q19 A | IQ[ S F 6T ATHE B
¥ Fiead WY ¥ | gH 9 A% 5
T3 | AT AT ORI A AR
g FT AT qGA ANEE ST
g7 | gW #F A 9rdy g 9% A
qeiEn a1 WX gfee A W
Faq W FNE FG® W FH @F
& T | TF S agl 9% e,
Y FARA TH, WFEd TH, WET



qR, AT TA, ¥ TV, TIA &4,
A0 @, oy e Aww, AT ",
wwrh W, e fa, s @, e
fordfiee wedr ¥ A7 qgF W ¥ | Th
garar waff=a /At a1 Y gaa g@r |
T AR & gl A Ay M AT q
T gferig 1 FT 4 T AL g 7 |
JAAIGT T F G ¥ AT | gEAIEA
arq F o qT IAT Y gAHY AHL TH
¥ WY AT TANEA qq F WA F
zfraw ¥ & dfemag #< fog

W W AT g 9T W A e
Fﬁﬁ‘@oﬁom smi:ugrm‘t
gaq fowr gar & 1 w9 SEET TwEEr
§ifsq. ag sz wreHt § 1 gEwER
T A AW A A OF FEW W
o TE A aA € | AR OF T
Wt BT G A agr g7 A Afeai @@
A | AR T % QAT F v
N O @ I F ol gaw g
T F Wi & fAerer T AT X wgHs
AL qIH W AT | qHIH @RT gEY
ifag @€ ¥4 | guT argE  afew
qeard | afrew mrET ForEw amT
M oft § wgr A7 fF oww @ wgt
T @ owa WY ST agi & qE
| o g R E )

ol qmarw ot oT@ oA e
St A gw T w ?

St FIRT HIW . TRT AT §S
FEA T AT ) Ah e 1wl g
ST W AS ¥ A AT A Fr A qwE
1 Hrr fore 7 gw wgA w1 AT e o

it aw 3@ Wi A T A weE
UH WE ¥ A gfew IA% aTe o |
faa @5 oot gem frerer W T
W R oy AR ¥ ded dwe oR
9T FATT g FT FA A q7 T 9T
T ¥ 0F QA fame F7 qng @ qwar
¥ @ A g A 2
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o7 WHWT IW . FEAET T
FT AT A& a7 | A A TAHET q0q
& ¥ 9T 47 9T g &Y g A @
T oA ¥ AW F wEwA A

Y e WAl WO 3 qar
o fF Wi | 2 @ d A ey
fearé a@ fear 1 &Y R gAT e
fFemr g

St FINTAT A¥W : FH T A AT
9 99 qA ¥ fAoe & TET
AT W ag % 9T T | TEAT {9
QT | TR o dgw 7 |

Y anTE Wi ;. SR QI WRT
& a1

st wATT Aew o AE

st dRmR wiwar ;. awefew o
g o

st w T dew - o T Y

st ditear wiomr : aiw & fodr
qreET & qre grsfeed a@ 4

A wreTAT Jyw Ty A fAwe
# ag q@ ¥ X @A ¥ qQ WA

« e

ewfa wam ;. w9 A
wfag &g & foir ag wfegm | e
AT qHTAT g ¥ ag at fawe mar ?

ot wTHCAT waw - I gi
awwafa wglaw : W AT gNT |

ot WACAT HAW . T AR W
WOA ST 9X T | W g9 Q& AT
F ey § qifqamae & aE A & A
St OF FH g A Fg 3T AT £
FATR ITT JAHEA 19 F WIS 7 AR
T S & faeme ngs o WY &
qgt wwew R o



afr spaw - wow fawms

Y FWEAT Aygw : AR fawATE
Hiz gTRT oA # Faons q@FET g
fag #7 faar § g0 470 & THA
R fgars arfeamie & W faes faan
21

enTaf wPAT ;W I R

T § el SR (T 1Y)

2
15
3
- et

St wRAT §yw A g

&t <To ¥o favgr : & 1965 7
WO WIRMAE) 7 w7 JEHIET TN F
g AfiE A @ 6K 9% e F
T 9 |

S ST AIW . JEHIGT qq
FofER A AT A ofar ¥ ar ™
¥ TF IE @A F AT WO FES G
g wmar & o ag aweeT § F A fae
g9 @I § wrew ¥ aga A9 g o |

stvoy> fogn : 5w wiw &
wiear & sw & fasme gaAgT a1
F WIS ¥ AT GHT AT | 4T 4g W
a9 ¢ 5 e w1 AT Wi WY
T @G|

s} WIATET HIW S &, g AR
WA IET F I

st Tro o favgy . w1 AW F
#a ¥ =T ghom wagr ¥ fargie s
F faos fusrag #Y ¢ f6 w9 7 99
%1 dar g e

ol wEEAC HAW © qg F FE @
o @ ar fr o R faers gEeA
T T AN § AHFIAT FATAT ..

&t o o fargr : 77 w1 aT@™
7€ & 99 W g T AT IEE 9y
FY forrag § a7 SER AR A ? oA
g ?

o} wTHEAT HIW X F AT F |
TN e § AT |

sit o o fasgy : @ Wy Fm
% a0y @ qfewr 7 @ d
1968 & 3%F7 TH & W9 F7 fady
qr? rges AR Im @ g ?

N WINTAT H¥W: IT & 1T qT

et g€ ok wrer av @Y Y

&t v afean - gEEET T
gheom & 7

ot wdsAT qIW ;G g W
e § |
st wo go fog : w9 7 ga-

HgT TH FT FA LT AT TG PR
Qa7 1§ AHFGHT AT 9T § 7

st w¥TT HIW : JEHGT AT
TR I Fq T fFw fF Femax
HEA, AR O F AT F W |

st wo wo fagr : 1956 & wlX
1968 ¥ ®ET gwm o wqv @
WX AT e & v

oY EATWT WIN © /AT gHT THY
9§ | 97 T Y agh A S Ao
W ag weTT & | o8 arda #Y Y Uy
T T |

am{t e g 0 w9 & u3
q o FE @ ¥ ag g fw A
Wgwa ¥ ?

s1 FATT HIM T ¥ AW
TWar N AT



A e fag W qEER
¥ ggy wiT #r wE FEfrag o ?
€W T WY & qT9 SAT SOAT 97 7

ot e dww S A A
qTAER ¥ g F1% arwieaa T@ 4t |

wieQt Toeie ey @ ST fRaR
el ¥ wra T § 7

=Y wATAT {IW - TG TGN )

WO e fag S 145 FT
[FIAT I9 T E I A A9, W T
qTFT gEIq HEA W WY FT WA
o Tag

ot WA HIE T W AR A
AT FTHT TAE § | X7 WA FE
waTg & aFar §

et e fag : T@ AR § o
HIY TATEY & @ & 39 & 5w sy Yy mang € )
gfrg AW so AT ST | S W
s & 78 § fom waew § o § gfew
q mrgwr aiF faar &

S WA WIW A gFEET
A gAFETEd ¥ RIART qET AT q |
Za mardY fad ¥ fag § 1 g em Sy
a9 aw fear fa qa W1gT 99 o gw
q FTF wA g9 F) THEA Agr famr
¥ fad 9o & & TR g

aNqd ot fag 0 145 FT A
HIAT & T@ W WA HT A § IAAY
AT FHIR qU8 & W19, HTT FT ALHT
I A9 T Wl |, A T g 7
qg 9@ AT ¢ AT NG & TH T A
&foe gt ar 78 &

Y wreTAT Hew o qE qE AW
T o T Wl WY1 AT AgFT T
%) 3 § g A § I 145
e &Y Pfireer st wre swhfe)
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a3t i Ty T q@-
WA Y ;Y F faes § 9 wa Wy gfe
g e ?

=Y wirET dIw ;A A JS
& qrE o guT § 7

e ek fey 3w A
g & Wit W & fawre ¢y ¥ @@
T X T N WA AW AW F
fawrs v« @r & fF 7 ? ‘

wafa wgmm . 1968 ¥ &Y
AT GHT ¢ W H FG FE FTEAT
TEIY FHFT FIE WITH AT F AR
ATHET W @r g oA ?

oY widrTaT waw S AR

an<t e fag 0 wT F ag
A g fF AT & A QW Wi A
¥ arg 5% W F afRaT AT gwr
a1 | @ IF F FE oAU e a9
U U |

e TN fay
g 1970 %1

et e fag - grErd
wmE Tawe o # feafasy §
79 @ & 5 7Y, T8 F1 @gr AT @&
& & |

s W F{IN AT AR A
AigT A F wi§ ¥ FfeET gaee
qdraT qfew § |

WYt e fag - A mred
g fora a7 aTRT F AFT A WrEgA
¥ wFe 9T Y ¥ | fraw s qgr
e 1 A% ? qiRI WTOE REH
9T STY HIX AAT TEA FY AATH FIA F
fayr saifs wefY g qa WigT Tw & 9%
§ § QW 7T F |rq agh A7 v A
qw g & fF Wl Wi AR agE
fa¥ gr & &Y ag fraw st & 7

| Tq @Y



ot wINTI WAW : WA 30, 40
"ITH 1 |

WAt s fag : 59 F O
et o off 7

&t wveR s ¢ faw AT g
a0

= o fag ;9T ¥ A
TR a1 wreAr ¥ I § faw gfew
el & g agE @t P

st wRvE sw ;R g, Ifew
& qm agE 9@ )

W e fag ;- w9 & /g
fray st 7

ft wHET HIW : gAR 4@
-9 wrEH ;¥

AN e fag ;0 w9 w
29-11-69 #1 gfew & ama Taw
¢ fomd =g & v ae & ama Y
g T J9¥ Ig g wee ¥, fom &
WA AW AT &0 15 wEfRa) v
amamge faar @ § ) AR wa FEa
gfF @ I gl @ & At
¥ #F @ I 3F g |

S wATAT WIW ST |
AR A9 agi AT ArEHY Y fRT aw-
TF F& WIEH g TGA |

e ek fag : gfem w
T9R A }IEH q9TQ § g€ S ¢ AT
WA HF Fg T @, 4 WISHY, Ig IO
w7,

sl FRWT HIW AR WIEHY
AR gy Y X | @Y TS W Ay
sk Ik A ¥ W e ge s
WY 37 G & AW gHT T AT |
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et Tt fg o & AT
TENIET TH & WX 9T 3w Ay
T a7 gfee ¥ N gAR WO fer @
fora® 12-13 smafaet & amw § AR
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&1 A1 T1g ¥ ST T E 7

ot farsdware were fg - 7w T q ™
AN ARFETFE Y|

! %o o AW : FEH FHETAT I
F & forexy a1 ?

sft fardmare sy fag o gF )
THA WG FAT ;AE A A qTE AU A
qE IU X1 AAT AEA ¥ A AT A
@A AR afaw 1w
F FTATA AN & a1 & froz g mav |
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W %o Mo AW : aTHRAT AIY o
ITHENF E IR w9 A €7

W ferimx warr fag - §F wOw
Y @ AE qAT qFAT | & G A
g A w1 § ) i oqg Qv WY S+ R
ag IR AT A &Y HT A E

N %o Mo AF : F1E qT=T AR
g 3 ?

Wt fadvax wam fog : oF g
BUT 9T, G GIETH &7 ATH 97 W I §
T o & faems a b, faw § q@
TgT TH FT WY ATH 97 )

st o Mo AW : g WgT TH A
w81 § &% g T o ?

ot fardwae wavy fag @ qor Wigw
g A g Y & wgy 6 ag a=r g
Tq Y T B AR A AqARET A
femm T g ag HS & | 7 qHo o &
AT WY F 9 1@ g Q& g <4
IR qY 9T FFT 9T |

W Tt g ;W F oY wEr
fw gfere adt & wme FTorEE WESA 9T |
& &g q|r a1 T & fF wrowaw qI
& o fo Y W A & fag
gfem A amar @ 7 o 7 w7 e gfew
# qiw fagdr sk g St @ W
FTATET Hew NS NS 91 | @ & WY ag
g F T

wit fastgere v fag : ar &7 gaw
§ ag & wq w Far Wg |

v Torete fog : wToRAR WEN
F W9 7 AL aw ?

st faear waw : ag A gfea
F AT AT @A

Wet Tordre fag g A wEA
wigl ¥ FrawaR wew F | 9 &



HS NS AT A w4 ad & g Tt
FY g ;17 ?

ot faewe ey g ¢ ag I @
gt war awar v ag qfivg ® w13

awafe W : w9 agt W T,
A A7 FT aTe T A @ F fag g
g1 |

st fadwre wamx foy : & widw
qrét w1 qEew AE g | w7 N qgr [w_w
agH T WE |

(The witness then withdrew)

MR. CHAIRMAN: There is a
contradiction here. He alleged that
the incident had taken place at the
bandh. But, when he moved the
Privilege Motion and presented an
application to the Speaker, he men-
tioned that this has happened at his
residence; he was arrested and abus-
ed by the Sub-Inspector. Here is
a contradiction because, in the com-
plaint that he has made to the
Speaker, he mentioned that this had
taken place at his residence. The
First Information Report states that
this incident took place at the
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bandh. Why is there a contradic-
tion in English and Hindi Versions?
More importance should be given to
his first information.

Evidence of Shri Tulmohan Ram, M.P.

awmfn wgET : 9 ¥ w2 $Ee-
AwA  (Tho W0 Mo ) 27-11-69
w FTE Y 9 | FfeT a9 w10 g o
T /T gA &F F qrAF AT el
& Ja¥ qar foer § 5 ¥o AR qe-
TRRT FT N AATT AT, A W W
# g wifw &% w7y fs N F o
T aes AR A@ AR TR W
T ATH AGYN T | IgF FIC WAL
gur | afFw wTod agw wgr fF aw F
AT Tg AVET AT |

off g AYgA TW - Fy WA
X OF & 8| A A § WA AT AT
g, At g &)

(The witness then withdrew)

MR. CHAIRMAN: The transcript of
the evidence will be distributed and
we will examine in the next meeting.

(The Committee then adjourned)
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Tuesday, the 24th November, 1970.

'PRESENT
Shri R. D, Bhandare—Chairman.
MEMBERS
2. Shri Hem Barua ’
3. Shri Dhireswar Kalita
4. Shri C. M. Kedaria
5. Chaudhuri Randhir Singh
6. Shri P. G. Sen.
SECRETARIAT -

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

‘WITNESSES
1. Shri H. K. Singh, Advocate, Saharsa (appointed as Receiver by the Court
in respect of the standing paddy crops of the attached lands in the case of
Jagan Nath Prasad V. Thakl_can Ram and others).
2. Shri Upendra Sharma, Superintendent of Police, ) Deputed by the Govern-

Palamau. . B
3. Shri Badri Nath Choubey. Inspector of Police, [ ment of Bihar to produce
Saharsa. JPohce Diary etc.

(The Committee met at 15,00 hours).
(Evidence of Shri H. K. Singh., Advocate. Saharsa, Bihar),
(The witness took oath).

CHAUDHU;RI RANDHIR SINGH: ’IT’”F(W 3 S g ¥ -
Would you like to make some state- Yo mead ¥ & %
ment before we put questiong? ERAY qag T T F "

N frrad FT @ @ i ww qU g

SHRI H. K. SINGH: Yes.

MR. CHAIRMAN: You can speak AT IS qITHY AT F GAL

either in Hindi or in English which- w0

ever you like. wTA QAT YHATT ATo 28—11-69
Wt W Wo fag : qd fw ®1 6 T gAg g AAIT AW F A

£ FZT R F 6-11-1969 HI A ¥ fw "

ag sfaar  fast f& swwmy Sang R

TR 3% TH A § Fra< agrer gwr 1. g @gw aw,

§l 10-11-1969 ¥ & @ o faar gfwa am

AT WY adifE agh 9 6T a4 g 2, 3T UR, qOAT qrar

faar =< Tw, LEC

ag) a1, ¥WfAT gF wWrEH) wY qG 9T
feeqz o< fear | 9@ &1 A19 W 3. ARG W,

feg & | 9% 4@ g7 ¥ wg | fae g e
28-11-1969 F1 F7 ¥ & 4. R qre,
g F4g 7 gAR O aATE F9, o &aft Avefy
N aE ¥y o— 5. qAET TN,
“sfrary QAT qTEA, FEIET | faar sz @
T yaZ.... 4%
LX) uw. .. fafm 9g 6. 3B X, ]
W 145 AT RrIErd faar ar€ m, \ FEIT AT
zeEgteg Wro @ro faardy, Trataz 7. T TN, | w&et

qTEgT fyar aig A



g, A, 9 N agw N whaa
¥ &7 & 100, 150 WTEHY FY
waq fad gu et o o T |
g @ fa sware g g 1 @
g FE A I TG T FT W QFT
frgm 1 "rTdie Y gaRy fRar, a7
A ¥ fag wrar gfewga feamr

g T FTWEQ azmm’rta%ftm
mzﬁ qAT |

EEHT 9T TATZIA F@IF YA, TL-
g9 ATEq A IAT AL FAE WX
g™ HTCY 3G AT W AT FY G FA
wa § | gAY &9 1 aer
T FT M FANT 250-300 TIX
w1 wrzfaar)  gafagargarfaa ang-
agr  far g

wig-&r e,

s fag
g0 Ay fag

Ao RERY

AT qAqY, (S0 qg@r’”’

awafa wg
$T ¥ ¥ £fwd

sft gwo ¥o fay :
ot ot fag 0 i 3§ oOc
fra Qfwg & wicde wf yarlng

gfafafa ¢ aqr wWIA TEa@T *T
Hfog

N qwo ¥o fag : gwzEm ¥AWA
F A AT AN O 97 9D [
F, A0 o Fo W, AfAEe A
nAMT F T fay

Wt i fog o oo ¥ 9 g
frar 2 o faar fragos ifem

it qwo &0 faw : Nagasesr

ATY TH I Q3T

CAgE il
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In the court of Shri P. K. Ghosh,
Magistrate Ist Class, Saharsa.

JAGANATH PRASAD--Ist Party.

Vs

THAKKAN RAM AND OTHERS—
2nd party.

U.S. 145 Cr. P.C.
Sir,

I beg to report to your honour that I
have been appointed receiver of the
standing paddy crops of the attached
lands of the aforesaid proceeding by-
your honour through a Parwana on
6:11.89. I had been to the spot to see
the standing paddy crops on 1lth
November, 1969.

That I found the paddy green and
not fit for harvesting, so in anticipa-
tion of your honour’s order, I engag-
ed the sepoy Sri Jagdish Singh s/o
Viku Singh of Lahuar to watch the
paddy of the attached lands.

That he has come to report today
that the named accused persons
variously armed with deadly weapons
formed an unlawful assembly cover-
ing 100—150 persons are forcibly
cutting paddy crops taking the law
in their hands.

It is, therefore prayed that your
honour may kindly be pleased to re-
ceive a case u/s 147, 148, 379, 188
IPC against the named accused per-
sons and the mob and further be
pleased to order the Mahesi O.C. to
proceed with armed police to control
the lawlessness and to arrest the
unruly mob and forward them in
custody and for this be pleased to
order the O.C. Mahesi to depule con-
stable in help to get the rest of the
paddy harvested. For this I shall be
very obliged.

H. K. SINGH, Advocate.

Recelver.

28-11-1969.



L faw a0 A1, O T qAT
faurdy & qrg wqrE o ST fE5y
29-11-69 WY

ft i fag ;. arRErOoot AT
q7 AmEE

st qwo &o fag: o 7F)
AW F GG AT | T TG TG
WeT gWT d@T | Agr & wWrafeal &
aNET a7 fEaT AR feT a Wiy
I AN GAFTH AR AT G |

Wt wifear: qfas s TagaT
o Fg ogar ?

ot qw. o fag : gfwe  gwr
arAa agf ggAT AT | 9 FTd® ®Y
8 a5 A ¥ gqo fro A MTIA &
T T ara Fg Yy MLAT | I
w1 faar, s agl fagrew 7@
291 | AfeA g 7 wg fxar =57 30
1 f5e Y @ ok e E AR
H A BT FIAFE GET F7 )

In the court of Shri P. K. Ghosh,
Magistrate 1st Class, Saharsa.

Jaganath Prasad—I1st party.

Vs -

Thakkan Ram
party—145/Cr. P.C.

and others—2nd

Sir,

I beg to report in continuation of
my former report that I had been to
the spot on 29.11.1969 in village
"Sarauni, P. S. Maheshi where there
are the attached lands containjng
standing paddy crop in the aforesaid
case which was under your honour’s
order entrusted to me in the capacity
of Recelver to get it harvested,
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thrashed and sold and deposit the
sale proceeds in the Treasury.

I, on reaching spot at 10.30 a.m.
found nearly 15—20 bighas of the
paddy already looted and removed
out of the attached lands waith
Rs. nearly 4000/-.

That, I gathered from the persons
noted below that the noted below
persons invited on Ali Hassan s/o
Guddar Mian who came with a mob
of numerous persons all armed with
deadly weapong like unlicensed gun,
fire blow, bhala, bana, hand bomb
etc. It is with the help of that Ali
Hassan and his mob, the noted below
persons taking law jn their hands
intentionally and deliberately dis-
obeying the courts order committed
theft of paddy of the attached lands
worth as said above.

That, I further gathered that one
Sri Tulmohan Ram said to be M.P. is
behind the same and it is at his
instance and under his leadership and
invijtation that Ali Hassan came along
with his mob to commit such high-
handedness.

That it is further gathered that the
O.C. Maheshi who was also already
informed by me to help me came on
the spot on 28.11.69 chasing Ali
Hassan to arrest him in some other
cases and he also found the high-
handedness of the persons noted
below.

Thus they made themselves liable
to be prosecuted under section 144/
379 1.P.C. and 188 L.P.C.

Tt is. therefore, prayed your honour
may kijndly be pleased after satis-
fying yourself proceed legally against
the persons noted below:

Names of persons to be prosecuted:
Ali Hassan, son of Guddar, Mian of
Bahuwarwa, Tulmohan Ram, son of
Chumit Ram.... ‘

MR. CHAIRMAN: You can leave
out the names.



ot qwo ¥o fag: 4 @ W
g% uF T fae fy wageT arza &
HNFET FEHNIATEATST R qF
1Y oY g W A i FH agd
T A9 AR Wiz ocag g 9
f& A a1 ¥F QWA ar qz T
IgH FE @A arem AF 9 WK
IX W | qE gWTU &EEdE g |

qumfy s : sndw fag
wIF T8 F GEAT |

sft gwo ®o Tag: cxaw AT

aamfe wAsm . FEEE &
fead @@ ww

ft oo fag : HNaw &
Fq |

MR. CHAIRMAN: This is the com-
olaint you have lodged? g o fag &
1 §e foar azr wia A foar ?

&t qwo %o fay : gy w9A Tv
¥ ) fod | el & Sew Famraran
Wit gAY ez U & AE ¥ f2a
g7 |

wafa wgEg . Ao e §
faar 4qr?

st qwo o fg: W w1 aTT
afi
SHRI DHIRESWAR KALITA: Was
this done under your order?

st qwo ¥&o fag : T Arzwy A
fasar ar -

SHRI DHIRESWAR KALITA: You
have not dictated anything?

SHRI H. K. SINGH: Nothing Sir.
MR. CHAIRMAN:

gaer g7 § fo oo fag & ww
N FB T IW F I WG 2 I
R AMA ) AN 2 AT AT WA R
¥ oA a8 ¥ qme swee fee
femr ?

st qwo ¥o fag : wwdiw fag 7
fFdft ot § A s Sw & aw

aor fold ? & gwR gAY TR
foy 7

awfe wpm . few 9 A
g 7

sit Qwo %o fag : gwrm W
% gar g S ¥ ¥Hww femamar
g WX TR A TEd Ry

SHRI RANDHIR SINGH: Please
don’t take it in a bad way, but you
should say whatever is true. Please
say whatever is in your knowledge.

You are a lawyer, so you should take
this advice.

QWo*om:sﬁﬁﬁ"m
T = N oFEw
awnfe wam . wdiw fag &

Froaz feg & el 1 wiw ¥ o
¥ faely gefy ?

sft qwo %o fay : firw ¥ forall,
qar  wE |
awnfe wpew @ e fag A

W go fear a@ ww ¥ FEe §
fear  ?

W qwo ¥o fag: g
oft awmfe : wg ¥ ag o @7
st gwo ®o fag: S gt

st awmfa : g § v gad v
amg?

st qwo &o fag :  wfefomw &
wft gEA T Aw A g 7



ofy sty : wg EEET W
fexr ax fred ?

st gwo &0 fag : 29-11-69
# FAT AR, T T AHHAT

st om0 w3
a7

st gwo %o fag: FE ¥ IR
T aF ®Yer | GO agET ¥ 14,
15 e qfrm § qgar ¢

AT S W AT FT
Mfag fF 7 14—15 W Y TwAT §
T 40-45 AW ? wiifs gfaw @
wgT & B -wQAY 4045 e qwAT § 1

st qwo ﬁoﬁl‘g: szﬁ?
15~16 e AT T & FATET
20 #H gm |

awfr www ;. ww T few
L crgi" Yy Jw g A Y ?

Wt Qo No feg : A T T
WE 9 AT 1 W W dw @,
Iy ¥ Jox qwiw T w e g
a1 S Ay ag ¥ qe-aae gk dv
SHRI DHIRESWAR :KAT#TA: You
went on foot or on cycle?

SHRI H. K. SINGH: Nbo, Sir. I
went on foot.

SHRI .DHIRESWAR KALITA: You
went on foot?

SHRI 'H, (K. SINGH: Certainly Sir.

SHRI DHIRESWAR KALITA: How
many hours it took?

SHRI H. K. SINGH: 44 hours.

CHAUDHURI
Have you been engaged as a lawyer
by the Party i.e. Shri Jagan Nath
Prasad, etc.?

SHRI H. K. SINGH: No, Sfr.

RANDHIR SINGH:
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CHAUDHURI RANDHIR SINGH:
Did you know Mr. Jagan Nath Prasad
before?

SHRI H. K. SINGH: No, Sir.

CHAUDHURI RANDHIR SINGH:
The remuneration as a Receiver must
have been paid to you. Who is to pay
that amount? Mr. Jagan Nath Prasad?

SHRI H. K. SINGH: No, Sir,
oy g 3w i faer | afk dw
ST JET gT At wEaE & W
gr -9 g g fawar o wfes
TR O g ¥ A Aw g fr e
qlew frerar @ 7
CHAUDHURI RANDHIR SINGH:

Who made the application for appoint-
ment as a Receiver?

SHRI H. K. SINGH: That I can't
say.

CHAUDHURI RANDHIR SINGH:
Am I .right when I say that you have
been appointed as a Receiver at the
instance of Mr. Jagan Nath Prasad?

SHR! H. K. SINGH: No, Sir. 1
have no knowledge.

CHAUDHURI RANDHIR SINGH:

You made this report on 28th Nov.
1969. You kindly go through this.
You have said that nearabout 100 or
120 people have forcibly cut the crop.
You have not mentioned about Mr. Ali
Hasan or anybody in this.

SHRI H. K. SINGH: That is there
in the petition of Mr. Jagdish Singh.

wsr qar Ag g few faw &
am famr gar & 1 AR ar faw
ot foie  wmfier fag ) e
¥ g wiwEd REHTA G

CHAUDHURI RANDHIR S8INGH:
Is there any petition of Mr. Jagdish
Singh?

it qwo %o fag : ag ar 4%
AT fF I fAmw & arg mweAy
foe sda s F2 ¥ o)



CHAUDHURI RANDHIR SINGH:
Any petition made by Mr. Jagdish
Singh on 28th of November 1969?
Kindly let me know the names.

st qwo ¥o .fag : R v T
fra fom & aw &

CHAUDHURI RANDHIR SINGH:
Can you tell me who are the witnesses
cited in this petition?

ot quwo %o fag : @TE ¥
war § witE 3y & fed §7 ogaman
T g )

CHAUDHURI RANDHIR SINGH:
When I put you questions, I am put-
ting the same about 28th of November
1969 and not about 1st of ‘December
1969. In the petition of 29th of Nov-
ember 1989, no mention -has been
made about the namves of any of ‘the
accused or nmames of the any witness.

*Q‘“‘“‘ﬂ!: ‘!i‘mﬂ@‘t,
T A wam § o oW
THEY HY HTH WIET AT g AR AW
o wur 97 fE T SR a8
feafar Aar grfr |

MR. CHAIRMAN: You have not
mentioned that “I am attaching the
complaint of Mr. Jagdish Singh".

st qmo o fRY : FraFATE |

CHAUDHURI RANDHIR SINGH:
-By this complaint it appears that you
have become the complainant yourself
and that you have not mentioned that
You are enclosing any complaint of
Mr. Jagdish Singh.

5t oo #®o f‘ﬂ! T Tg oy @
W & T rewT wror oy g R
¥ oot s el g
CHAUDHURI RANDHIR SINGH:
It is not mentioned that the complaint

from Mr, Jagannath Singh has also
been enclosed.

Wt owo %o fg : wwx & qar
g

iCHAUDHURI :RANDHIR <SINGH:
Could you kindly say that in the names
of witnesses mentioned by you on l1st

‘December 1969 the name of Shri Jag-

dish Singh, Peon (Chowkidar) is not
mentfoned?

SHRI H. K. SINGH: Yes, Sir.

CHAUDHURI RANDHIR SINGH:
You went there to the spot
i.e. Village Saharsa. You went to the
village of Mr. Tul Mohan Ram with-
out the Police. 'Is it not 80?

sit Qwo &0 fag : ot # gfaw
& wg A war

CHAUDHURI "RANDHIR “SINGH:
Where did you stay during the night?

ot -Qwo ¥o g :  eWTU AW
Y aixFTY WRH S O agt
3TT | IJewT AR dmpew e
g

CHAUDHURI .RANDHIR SINGH:
You stayed with your clerk?

SHRI H. K. SINGH: Yes, Sir.

CHAUDHURI RANDHIR SINGH:
What is the name of the clerk?

SHRI H. K. SINGH: Shri Jai
Krishan Misra.

CHAUDHURI RANDHIR SINGH:
You stayed for how many hours?
40 -hours or 48 hours? And during
this time did Mr. Jagannath Prasad,
ie. the lst Party, come to you?

‘SHRI H. K. SINGH: Certainly not

‘Sir.

wg oY gw ol § oY saf aes & aut
TEAE W § 4% Y T

CHAUDHURI RANDHIR SINGH:
Did you record the statement of some
of the people because you made a
complaint on the 1lst December?



SHRI H. K. SINGH:
cord any statement.

I did not re-

CHAUDHURI RANDHIR SINGH:
Now I put it to you because
you have made a complaint on the
1st December in addition to the one
dated 28th November—you are a law-
yer and hence I put this question to
you—whether should it not be sup-
ported by certain witnesses. You did
not record the statement of any wit-
ness to support that complaint.

st gwo ¥o fag : gw ¥ foard
TR fEar
CHAUDHURI

You call the village officer as patwari
or a revenue officer.

ot qwo %o fag : Iq WA ¥
Afgar Y FRwET Few § Afer T
Ty Heafigd ) Fo «v A wg
fF Iy many =g q |
CHAUDHURI
Did you meet Kaleswar Mandal?

ot qwo %o fAg: gAOITE
W a8 g
CHAUDHURI RANDHIR SINGH:

Did you not contact some teachers like
Thakur Prasad Yadav?

st qwo ¥ fag : g W
kg { o1 g8t 41 ?

st corele fag ;39 T @i
fre 7Y fpar ?

st qwo %o fag : i A
9 gua Er f& ...,

CHAUDHURI RANDHIR SINGH:
You are a lawyer. I again put
it to you that when you have
made a complaint in the court, at
that time Shri Jagdish Singh was the
complainant—can you explain as to
why there was an omission to men-
tion any name ag a withess to your

complaint or the name of the accus-
ed?

RANDHIR SINGH:

RANDHIR SINGH:
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st gQwe %o fag : &
@ 77 TSN ¥ awy §
wg, o wHY #Y gArQr Sfwew 6 WY
g oW AR § g Al 9 )
w fag ag gz T g

THET
f& 6

CHAUDHURI RANDHIR SINGH:
My next question is this. May I take
it that the later complaint is an
improvement and an afterthought?

SHFRI H. K. SINGH* No, Sir.

CHAUDHURI RANDHIR SINGH:
The first complaint on 28th November
did not contain any witness I suppose.

SHRI H. K. SINGH: Yes, Sir.

CHAUDHURI RANDHIR SINGH:
So, whatever complaint i3 made on it
is an improvement. Am I correct?

ft gwe ¥o fag : WY T
Iq & foar a1 ag qv w1 famr ar )

sit coniie fag : WY weh
# qoAT AT ag ag ¢ fr o
e 99 # feadfoe § oo &
wig % ar fedy gEd g fasr ar A
faar ?

st quwo ¥ fag: =Y
woE AWy aE N Al gl AW
wsk A qareT g 1 IWET AW
TOE FAEEI A e | YT gH TWIT
qT X 4 a1 AF WY TAT 9T | FTAY
sarg & o aF wWe T g€

CHAUDHURI RANDHIR SINGH:
Who is paying you the remuneration?

g maddz a1 ¥ a@f &y #7
AqF A" § w7 ?

sfiqwo %o fag: guvy @ &
g ¥ §9 AL wE awd |



CHAUDHURI RANDHIR SINGH:
Do you understand my question? I
want to know as to who is going to
pay your remuneration as a Receiver?

gy el & g ?

ot qwo %o fag : taT TW XWA
§ frr ag qg & fs o NIt &Y & EEH
Fwdt ¥ umr g oy § WY IE A
20 TRZ AT 15 TR fawar §
e Ao s §, ag & A
|%ar |

st confie fag . maet @1 A
§ fe oo W o< A Ty AT TR
agi &1 A% g AE fea

You did not go to the spot when the
produce was cut?

SHRI H. K. SINGH: No, Sir.

SHRI DHIRESWAR  KALITA:
Were you really a receiver of that
very spot?

SHRI H. K. SINGH: Yes, Sir.

SHRI DHIRESWAR KALITA: If,
yes, when and how?

off qwo ®o fa®: 12-11-1969
A oW gW TR T WA g6
TAIT w1 9T 97 WX /o Yo TE
Fwrf gfomga WY agid | wIEwER
T ¥ A g w< fear afe
afsar ol & zeq@a AL fed
g mga o ¥ geama ad fFA
RPET ¥ @A H@TY |
SHRI DHIRESWAR KALITA: That

means his son only has signed; the
other parties did not sign.

SHRI H, K. SINGH: The ofher
parties did not sign, qgﬂ'( q gTaEq
f&ar ¢

SHRI DHIRESWAR KALITA: Was
no revenue officer there?

MR. CHAIRMAN: Was the Tehsil-
dar or the Patwari thare?

SHRI H. K. SINGH: No, Sir.

SHRI DHIRESWAR KALITA: If
there is a dispute who is to decide
which is the boundary of the site?

MR. CHATIRMAN: Before that let
him state whether the patedar means
a revenue offices.

ot qWo ¥o fog : wZaX I w1

fag 7986 v er
SHRI DHIRESWAR KALITA: That
is a separate thing. When the court
has appointed you as a Receiver, whe-
ther the court did order or pass any

order to pointing out the boundary
of that particular spot?

ot g®o ¥o fag: dar fz & Y
g1

SHRI DHIRESWAR KALITA: Whe-

ther the court passed an order point-

ing out the boundary of that parti-
cular spot? ‘

st qWo %o fag : M &T |
Z Faw afen Nfew ol fiz faen
T gaR AT aifedt w ganar )
aF U ¥ agt o TEEa fwar

st sRwae wifear :  oF  qref
rafr fear Ol g@d ¥ A fean,
7 gz T fergie

oft gwo &o ey : Afws & 9
Igm  Ax fwar

SHRI DHIRESWAR KALITA: When
there is a dispute did you not take
the help of the court again to take
out the boundary?

CHAUDHURI RANDHIR SINGH:
Let me finish my questions. You made
a complaint to the court on the 28th



November, 1969. You understand the
legal implications -of that. The court
teok cognisance of the whole matter
and on the complaint made by you,
the court passed a specific order to
the Officer Commandant, Maheshi that
he has to go to the court and make
an investigation and give necessary
assistance to Mr. Singh. Will O.C,
Mahishi P. S. please enquire into the
matter immediately. and report for
immediate. action? He will please
see that no breach of peace takes
place and assist the Receiver to com-
ply with the court’s order whenever
assistance is needed in lawful dis-
charge of duties entrusted.:

oY A OF
ToA i - -4 W HIE § 39 R AR
w<fem feda aed fouar wyg,
aRfge qreve § 1 wRvEw A e
mar qi ¥ wg few Efema
¥mq?

Did you go to the place to make an
enquiry yourself. You miade a com-
plaint to the court and immediately
after the matter reaches the court, it
becomes sub-judice. Now there can-
not be two officers—to enquire into
the matter—one the coumst-and the
other yourself. The court has made
an order to the officer concerned
(O/C Maheshi. P. S.) to enquire into
the matter immediately. The court
takes cognisance of a case and the
enquiry is conducted by. the officer.
What has made him to make an
enquiry?

st qWo ¥o g : gw # AN
st fag A wgrfes ...

CHAUDHURI RANDHIR SINGH:
Kindly understand my question. This
is the first information you passed on
to the court. You requested the court
and the court in turn registered the case
under  Section 147/148/379/188. of :the
IPC. The court passed an order on
that complaint of Shri Jagdish Singh
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directing the O.C. to look into  the
matter and to see that no breach of
peace takes place and give the assist-
ance needed by the Receiver jn the
discharge of his duties. I want to
know in what capacity the O/C. and
the other man went there to make an
enquiry? Is there another complaint?

st qwo %o fag : gewr wm

fag ¥ food & fr o7 dher oeftT &7
|17 %12 fear g1

CHAUDHURI RANDHIR SINGH:
Was there an order to you from the
court to go to the spot to make a
report?

SHRI H. K. SINGH: No,
There was no order.

SHRI DHIRESWAR KALITA: 1
am. not clesr about it.

MR. CHAIRMAN: Let him finish.

CHAUDHURI. RANDHIR.  SINGH:
When there is an order to the SHO, you
should have gone with him. If yeu
went there, you should have asked
the S.H.O. to accompany yow,.. You
went there without the permission of
the court.

sl que ¥o fag: Tuw o) dwar
g1 f5 feaar am wer§ favewr 7Y

Sir.

SHRI CHAUDHURT RANDHIR
SINGH: It is for SHO to see.. Enquiry
was to be made by him.

ot quo ¥o fy: T8 @y A
T vy & fog adf wfew F oY
wier de g Ffogmar g1

CHAUDHURI ' RANDHIR- SINGH:
Did you have any order from
the court to go to the spot to make
enquiries?

SHRI H. K. SINGH: No, Sir.

SHRI DHIRESWAR KALITA: When
you were appointed as a Receiver
knowing fully well that it is a dispute
land.



SHRI H. K. SINGH: Yes, Sir.

SHRI DHIRESWAR KALITA:
Being a receiver of the disputed plot
did you take help  of any revenue
officer to know the particular exact
boundary of the plot?

SHRI H. K. SINGH: No, Sir.

SHRI DHIRESWAR KALITA: Did
you know that was the particular
plot for which yeu were appointed
Receiver?

= qWeo Q‘u.ﬁ!'!; cnz"'f ﬁﬁ]’,
azardi A owg, st AP ¥ W

MR. CHAIRMAN:
Revenue Officer.

Except the

Wt guwe ¥ fag . Y W[
aifsaT F ga YA wEgro

SHRI DHIRESWAR KALITA: You

also did not take the help of the

Revenue Officer. You believed on
heresay.

s qwe ¥o fag : N gt

st qto @o @A : W =
11-11—~69 & WA g ? afz
T, AY ¥4T WY AT @T HY AW FT 3}WT
qr ?

oY que ¥ fog : ST g, &
11-11—-69 FIITAT 97| T T A
TAFRG1 TH H9ET 4T, I T
T® g 9 qgi AY 97 GAdw g
fear fi& &5 A w1dfw ®1 w9 AW
A1, Afsgar 1 AT ATq gwT
oy qrdtw fag WYX FeE o 9n)

s Yo FYe AX ;. TG FE We-
freag adY for fs 39 ol & &9
a7 § AR frw afa§ frger .&@q
“.' ?

&t QWe %o Ty : o T
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ot qto Wro A s YT @ I
I ¥ mrfew § : wwt wrg qar
o & §7 fraa) o ot ?

ﬁ qqo %0 Fﬂ! H
9 FIIT WX 497

53 e,

ot qio oo AW : Tg FHIF W
gt g faesrag- @ i F
g agow maT Y g §

o qwo ¥o MY : ag =f &y
&

Wt o Wo-A1 . T TN
qq1Z A 9 IT@ETE T AL, FEF
IFH qAA FAT H gIAT @I

st qwo ¥o fag: g guy &
g

ot fo o' A : FTT WY FAT
aiit feyad fegage s amar ?

Wt quo wo fay . wEdqTA W

g™ 9qr |

oWt dto o [w : T HUE
qar qren fearw agET & Wi A
g ar ?

ot qwo %o fag : g

st qto Wo AW : I WIT FEY

§ fx qe g A foT ag S omE
gt O & forg W 4?7

sit gwo o Ty : W€ 7 waT)

=t fo o AX : WAX qAT WY
7 wara fw feay & ai & gad
§ s fpay TIETF AT I A A
it Hadw faar fo 7



st quwo ¥ fag: gwav AP ¥
A W gfE am ot ow Al
g7 FEfAT 12-13 AT ® A o
WX ag §r=r a1 s aw Durg AR
@ AT dfew gt O F aw gz
AR

sft fto afto ¥ : wfew NI ™
urEY fodardy aga ;g i fF wifs
foadft daE et JEW w9 @
T Y fowmrTeS FF wigx |

sft qwo ®o fay : =agigg fow
& Ty a1 fir v wdww qe § fox  TE
¥ miay ) waed g W
T WYX AN w1 g qar /v 9w fE
AT Tl wfw S A agEr M A
e R W g1 s fea & =9
grefagi &1 ¥ At oY faar, ag
T T F A wra fe s gw A
Ty w9 90 whifte faar w1 ¥
ot fog Iq wdw g aAmi A &t
fear ar

Wt qro #o ¥ : g mizx A%
qg® ¥ ar agy 9

st qwo &o fag : aga qEw ¥
o F1E Fr ATy garfe wisy ¥ §
W Iy R & ey gk § aw FE A
zawy fovat soryz faam

Mt fto Wo AM: EeHT ¥ fau

ITEaTEqy & 7

ot quo o fay : = SwHg gaTT
CIEC iR S

et fto Mo X :  FT WY W RAY
FIITATEET § ST qg W1 HIIeaTze

g1

st quo ®o fag : S g gwE:
A afy qm 9w f& sewwOw Tt
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¥t fr qemgT uw & Wik § oW

g A A ¥ frg Wy @ s 0w

3-4 wgmd & &3 gor fe wmowy
0 & fou feat wgr 2 @ oA
& fw o) mifas st saeaaw
% fag wg g7

st o WMo Fw ;.  WrWIg
FETE AT ATET F wrEHT § WIR gAd frew
¥ foat ooflw mrft , SeR & &m
feay  arare §

off qwo %o fag: & afY omean

sttqto dto & : IT WY *Y
fwge: a7 o, 7g  sifgwr  wrfgen
faw o |

oft qWo ®o 8w: § TF T wY qwT )

sft fto Wto 8W: FagMradT
wUEY, AT TR 15—
20 a7 wY & g€ g, fomT ot sray
s g AT &)

st qwo o fag: agi F &t
Fwg fagad ¥ wsxw A @q
A A gz g AR FOF g &g |
#rq wEA, o1 AEY g g€ & A%
qIHY A BTYT FIF 4 4T T &) 70
qr AR af FAF AT |

st o @o X gg WY I U1
T® 91T §, 9¢ FTHY T ATaT §

st qYo o ¥F : o F fgEw #
qz-gEle & @z foqar @ srar-?

st qwo %o fag:
LEARCY AN
T |

st qYo Yo @ .
tfaar @Y fg 15 20
¥ grw gie {qgr nar ?

st qwo ¥o fagw . ag @ WA
FRTTA IT AW & g T Fg 47 |

SEFAIED
TT & A1y agr wE Ay

w1T FT TG
Agr IH.F



st dto Ao AN : I g ATHT AT
aar 91, 3Ewr fgara A wTq H AAT
arfgq 41 |

ot qwo ¥o f®: 4-12-1969
® 7w A v f gr i & fed-
g7 fpar § AT s wEgw ¥ €2
T & foprd @ ® ww S §T faan
a1 WX ga Afrw AR OF A
ar |

stffo o @™ : 29 FroTT A
7y fewo agi 7w d 1 NewIew
qE F Az N g qrwy q9r, qefa
X & 78, g 3w o7 fEgwra w@a ?

@ qwo ¥o fug : a@i 1 qw
Gar g@m a1 f& 9@ ‘gw e
qT AT AV EHH! AW HT AT TG AT A
¥ oW o

st Yo oo A% -
st fwar ?

st gqwo ®o fag: gw waiv S
¥ qg BFT TG |

urg 7 fHe

st @o Mo AW : SFEIT BN
T4 w1 o avay g w1 Fav gav ?
Mt gwo o fAg . WWTIT F

T g W SGAAF TG

sit qto o AW ¢ Wy 7 FYEIR
F A w71 5 aF g AT (gwET
T 7

st qWwo %o Ty : a7 FgT WA
FIAT 9T | BF JIE FT H1E EIHwT
T faam

ot o oo MM . wa & gal
ATEE 9T W17 ¥ Y qOAT STEAr

g 28-11-1969 %t wrw fag
¥ qedwA W ¥ aTy I3 a9 qg
N owagd ¥ w9 X @A
aq  faar gurr ?

st qu %o fog : wawgw e
Zrgw  fear g

ot o ato AN : =Y o Fo
WY, dfwgz ¥ 9w 9T 7y e
fer

O.C. Mahishi to please enquire into
the matter and report.

W9 EIAATH 9% §9 77 4 AT
I wrex fagr ?

Wt qwo ¥o foy: ww dhwa
fear, 3@t Tww wrd< 2 fear g7 )

ot Yo oo &% : 517 3 39 ¥

¥ A ¥ O £ EW, ¥ aww
gt v

ot qwo &o fay : s fag A
M A I faar IAEY ¥ Fe LC]
FT faar 7k 36 = e YwmA-
I & FT ATET §T f2q7 |

it 4to Wo A : g7 w7 I1E TN
i ?

it Qo ¥o fay : S &

st o WMo AW :g@FaTy SN
fag swadY s aT AT A a3 ?

ot qwo ¥o fax : AWz T gury
Y T Ag 29 TG FY gErd

/1Y AT #GIE 10, 15 Fer ¥ g wrar
a1 WY agT qFT guT 91 |

oft @Yo WMo T : fET HYo o
F1 gy Y AT N T Ay £
TEx WY g Ay



ﬁ@o%ofﬂ!:
21

oft dvo Wo &7 :  wro ®Yo mEE
T AT gFATAT 31T fr dEw, ag
ARW Afwge AT WA IWHT
qre @ Y ?

e & oY

st q¥o o fﬂ[ : ‘T@ L
I XTAF
WMo BT gigATARIRE |

IqA gAfwqz usww & foq waw
TAT AT AT A I F] 9g WA G
fN? ggEITA oa # ok
grir ?

st qwo ®o fag: s zi
ot fo Wo % . 28 FT  AF
qgAFT |

it qwo %o fag : afi AW @
qT WF FA TIE AL Y AFT 9T
vt f& qRAm Y FAUE W W
FL® N

MR, CHAIRMAN: Do not tell us

MR. CHAIRMAN: To whom was the
order given? Why do you not sim-
plify?

SHRI P. G. SEN: You are now the
proprietor of the property as a Re-
ceiver appointed by the Court. You
are in distress.

W9 T G T g 741, 919 §7 fqwgy
e efe qgearaf e
T ®E X R JAT I0feT wR A
S F qET G T o Mo, fag
EFAIHE FTET qF; §( TV FARE T |

WY FEE ¥ fag o waeg 8 fwar

That this order of the Magistrate

should be executed immediately.

& fe@rgar §
Report for immediate action.

st quwo dofay . {1 & T
TIE | 9 gH &I 20 AT F) WIET
faer mar @t 9@ H1 T ¥ FO W
29 T FI gag H 9N 9T I |
agt F1E afRET AV 81 SwEw o
W@ q A Tw A Ifewsr garx, ATQAY
o @ q, ST TR A Y Al & fFAr
G EWAIT W g X {zmr)

what you have heard. You tell us
what you have seen.

SHRI CHAUDHURI RANDHIR
SINGH: Hear say is not admissible.

wmfe e . AT oo aE
oo

it quo ¥o fag :  ag gwd A
Rar g Mg afaEr W

st @to Yo ¥F: s g Af-
&7 7 fagr, I9ET T o wWlo 7
af v

st qwo ¥o fag: gwHr A
agy g

st dro WMo A7 : gy T LA
ot fp Ara s FT FE ' AT FR
for ag grera ¢ watfe s foeae g

st qwo %o fag : zRm St Wy
¥ AR g T O EAX AT

Wil Wiied :  Ag 99 & A9
& wg ?

sﬁq‘oioﬁl!: o g

ot qYo o ®W m%w@m

g fa @ o 1 qww 9@ 7 Ad
fear

Mt qwo %o fay : v¥.gw 9
Ty Twl ¥ T Ag T R wrE Agt



q | TNEW WRIANIJICYAF
R e M fear S g 3 faam

AN AW . WAFEEAT HY AE
4T |

st Qwo ¥o.Wy: I W Ag
T[WAT | T6 Y TFHIT R T qgeeedy
q |
MR. CHAIRMAN: Can't you  dis-

tinguish between a police conitable
and an officer?

st quo wofeg: & MrTh Fer
Wd ) wRda T A 'R
¥ ooga AX -

MR. CHAIRMAN: But they went
to the Poulice Station and they did not

go to the village at all. You went
alone over there. Is it 30?

SHRI H. K. SINGH: Yes.

CHAUDHURI RANDHIR SINGH:
You passed the-order, Such and Such-
party including O.C..........

oft o oo &% :  wIg WY T
wfgg a1 fir Wo #ro AW § 7

Nt quwo ¥o fAg : TR W
faard & 2 fear ar o gwaww ™
f& lﬁo%ﬁ’ogmﬂ T f&r

st dto o ¥ : Wiy ¥ I
g} w1 fir gaT WY = Y ?

Wt qwerdbe fily . TR W@
feem s g @ afiw @
LB CEE SF

aurfe www:  Fgac?

N gwe ¥Fofar  wY
(W e o B-: wel gE- ¥
Trgaad anwg fv vl g

WX ARt W soag
§d.

9%

ot: quo %o fag: F@ar ®EA
F |
SHRI P. G. SEN: You have men-
tioned here: “I gathered from the
persons noted below that the noted
below persons invited one Ali Hassan
s/o Guddar Mjan who came with a
mob . of ‘ namerous pbreoms : atl: armed
with deadly weapons like unlicensed
gun etc. It is with the' help of 'that
Ali Hassan and his mob, taking law
in their hands intentionally and deli-
berately disobeying the court's orders”.
Thenr how- this court’s “order was
executed?

sft' qwe ¥o fag : dar ¥w
W |

sitgte: Weo- ¥ : WY ﬁw
qar & o Y St T AeT A Ay
o yaar AT @rE ?

ot qwo ¥o. fg : W ReT 94X
T At Tl e

sft dfto offo 7 : FEFa AN F
Wt waa g A Fifew 1 fF 10,
12 gl Ew 7 wgt ¥ §7°

ft oo o fag.: s g nim
LRCEIE CRO R Bl AR ]
q.1
CHAUDHURI: RANDRIR SINGH:
You have used the words: “One Shri
Tulmohan Ram said to be M.P. is

behind the same.” You did net'know
that he was an M.P.

SHRI H. K. SINGH: I did not
know before him. I wrote as I
gathered: I am not saying frem my
personal knowledge, whatever I am
deposing.

CHAUDHURI RANDHIR SINGH:

What is the position of this case now.
At what stage it is?

SHRI H. K. SINGH: Earlier, it
was at evidence stage. I am now.no
more ' a recelver in this case.



CHAUDHURI RANDHIR SINGH:
In whose possession the property is
now?

SHRI H. K. SINGH:
know, Sir.

I do not

wafe wivea ;2 3 arde W gfew

, wigdY WX W W JETeTE
& gt ?

ot qwo o fag : o, wfi gk

MR. CHAIRMAN: You have statsd
here: “That it is further gathered
that the O.C. Maheshi who wag als®o
already informed by me to help me
came on the spot on 28.11.1969 chas-
ing Al Hasan to arrest him in some
other cases and he also found the high
handedness of the persons below.”

Now tell me, when was it that you
informed O.C. Maheshi that O.C.
Maheshi has been directed by the
court to help you. Or this is only a
hearsay.

SHRI H, K. SINGH: No, Sir.11ar{a

] JT W X AT R G a gt ang
w q #93 | qm § ZrdnT AT
q, g oft 4 1 g ¥ gl of X w77 FE
AR IATWEE I W Ao
& T9 a<g ®1 i gH ot 2 ¥ wT
2 ot oY & 7z foar qy s
FAM A vA w@ A IT E a@
AfAm fFew agHam &

MR. CHAIRMAN: In the plaint
you have written that on 28-11-1969
the police officer was there on the
spot.

o qwo o faw: @ ¥ fde
F@ AN 10 TOT R W ARG

MR. CHATRMAN: How could you
inform him to help you.
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oft gwo ®o fag :  gwTQ wrwT H
Tt ) Ty SfET woww Al
2

MR. CHAIRMAN: What reasons
had you to ask the police officer ur
the court to give an order to O.C.
Maheshi to help you? What made
you to move the court and where is
the application that you moved the
court to give you help or give an
order to the officer to give you feces-
sary help. Where is that application?

SHRI H. K. SINGH: I did not

make any application.

MR. CHAIRMAN: On 10th, you
have already met the police officer.

off Qo %o oy : o gw T 3
9 W X qgEr AR
MR. CHAIRMAN: You had
the Munshi that if necessary,
police officer should give you
help against Ali Hassan.
sit qwo ®o fag : F{eft o *
T 97T WifF QAT i 99 F 9
@ a9
MR, CHAIRMAN: Why have you
mentioned_ Ali Hassan?

.....

told
the
the

ot Qo &o fag : I qwT WA
gav  #T wAi #f AG 91 )

MR. CHAIRMAN: But how have
you mentioned his name?

oft gwo &0 fay : = #TW 29
AT FY 7Y JY AR 7 g o6 ooy g
FY Y FIY Y A WX G |

CHAUDHURI RANDHIR SINGH:
Now, you have given a certain state-
ment today which is contradictory to
what is stated in your petition dated
1st December. “It is further gathered
that the O.C. Maheshi who was also
already informed by me 1o help me,
came on the spot on 28.11.1969”. You
have said ‘to help me”,



ot quwo ®o feg : fz & =zl
T@ FAdT Y 1 g g fRer dY

qamafa wgg ;99 e 1 @ FY
z @fg

CHAUDHURI RANDHIR SINGH:
fe a1 a@ am W § Afew

How do you explain the statement
“came on the spot on 28.11.1969 chas-
ing Ali Hasan to arrest him in some
other cases and he also found the
high handedness of the persons noted
below”? This Is wrong. gqiq Tﬁﬁ: é

fr agi @ ARAF a1 A ITEN

weae wraw faard ag s g ar w@w
Ny fargwwdw g

Wt qws & fag : g7 g @Y
q |

MR. CHAIRMAN: This is just
hearsay? You have no idea?

Wt cordre fag : & ey =g
§fF g wamu & wo &1 w9 v
ez o §

sit gwo ¥o fag : o feram
R”w O E....

WiqQt Toreire fag : wiT o w9 A
o ?

st qwo ¥o fag : “grwreE arg
HN'HT wEEw ... ..

CHAUDHURI RANDHIR SINGH:
You please tell me whether this para
in your petition is correct or what you
have stated today is correct.

st qwo %o fag : 28 =T 29

A gy AT I Y we g gk |
MR. CHAIRMAN: But you said
you have already informed the O.C.

Why have you written there that you
have already informed the O.C.?

st gwo ¥o fag : wEft o ¥ for
fear  &Fm o
CHAUDHURI RANDHIR SINGH:

“He also found the high-handedness
of the persons noted below”.

sft qwo #o fag : v WY A
QET  FATT 9T |
SHRI DHIRESWAR KALITA: The

plain question is, whether what you
have stated today is correct.

Mgt i fag ;. wg ¥ oo
& formr g 9w ¥ @Y ag wnfegx g
2 fF 28—-29 F1 9TAT W WX W
T A R qArE TEWR AT gH o ATH-
aq fra § & @Y 1 wa W9 wEq
EfF o7 TTaMAAATNTT | T
AN AR A a@ AT

st qwo %o fag : zwd faar
e JE W’ ) ag 10 ardE
N Tww  fEar

Wit o Ty ;& fad “aw”’
oI A F IaT wrgar g e o a
wgT & A EF ¥ a1 97 I vy A Feram
g g ?

ot qwo ¥o fag | W fomr § 3w
o gAY w0 fear & 0 ot gy
frar & SO% WER T &F wgr
g

et et fag : amT wwr S
Fgr ag W 3w ¥ W A forar § =g
3w g

wrqwo &> fag : wodr wwWw &
A wgr & A AT ) T Q1 Y
FT qGT FAAT @aAT §

Wwt Tnite fag ;. wawa A
gifeq |

oft quo ®o fag cgw A M FRT R
ag 3% Fgr ¥ AR S fear
2 3@ ® @R femr 2



Either you say what is waitten "here
is correct or_what you have stated
today is correct. You be straight-
forward; don't hide anything. I have
put a straight question whether what
you have stated today is correct or
whatever is written in your petition
is correct, or whether both are cor-
rect. (The witness is evading the
question.

W qwobo foy it gwN g
q7 ag fem faar o o8 & g Wirw™
W §, g W At 3.5 w1
g1

st %o Mo ¥7 : oA CGR iR
AT A 14, 15 TwRgSE wrefwad & am
aoy o § 97 ¥ qfae W g

'St QW0 Xo-Fag :  FAW FY qar T
g

MR. CHAIRMAN: Where is Jagdeesh,
Chowkidar?

AN qmo Ao FRg : AW F S W
s GFarar f 16 arla mY g

(The witness then withdrew)

agt aTAT € W .IF w WY g g )
0 weT & quifaw 3 16 Al
N oA qmEr 97 AfEw A § @@
arm 24 WY @ A g X WA
FEE & Jfy I gax faay s wgr
fe xg 20 ardEw «F TR 919 WY
g i 21 aTdE ® gag g
w1 21 alE W g
10 &% d%F B9 ¥ I¥ ¥T TAAR A
AfFT ag A HTET AR FH T W

‘MR. CHAIRMAN: In whose hand-writ-
ing is this? This is a copy, but the
original is in whose hand-writing?

ot qwo o g :  &W Y TR T
fr fra ¥ &z e dage @
W TwY 9 fF @ aw N A
CAuLEN

SHRI DHIRESWAR KALITA: Jag-
dish should be summoned.

MR. CHAIRMAN: All right, thank
you very much. You -may go now.

Evidence 9f Sarvashri ‘Badrinath Choubey, Inspector of Pelice
Seharsa, and ‘U. Sharma, Superintendent of Police, Saharsa.

(The witness iOOk oath)

MR. CHAIRMAN: Your fullname, Please?

WITNESS: Badrinath Choubey.

MR. CHAIRMAN: What investigation did you make in this matter?
CHAUDHURI RANDHIR SINGH: Who investigated this case?
SHR1 BADRINATH CHOUBEY: Myself.

SHRI DHIRESWAR KALITA: Please
show the diary for 28th.

SHRI BADRINATH CHOUBEY: That
is noted in the Station Diary.

CHAUDHURI RANDHIR SINGH:
Have you got a copy of the Diary?

SHRI BADRINATH CHOUBEY: No,
sir.

MR. CHAIRMAN: This is about a
quarrel which has ‘been going on for
a long time. Shri Tul Mohan Ram

.had made a complaint last time. You

had also said that the complaint was
made



CHAUDHURI ‘RANDHIR SINGH:
Could you kindly read it out?

SHRI BADRINATH CHOUBE:
I read out the Station Diary of 27th.

ENTRY NO. 401, 402 and 403: This is
about departure of constables from
duty.

ENTRY NO. 404: Also departure of
constable.

ENTRY NO. 405: That also is depar-
ture of a constable.

ENTRY NO 406: That is the duty of
constable at the Police Station.

ENTRY NO. 407: 10.0 Hrs. Depar-
ture. That is about the departure of
one -A.8.]I.—Assistant Sub-Inspector of
Police.

SHRI DHIRESWAR XKALITA: To
which . place?

SHRI ‘BADRINATH CHOUBE:
They departed .to .a .different ,place.
Harinandan ‘Prasad to Gumrah.

CHAUDHURY RANDHIR SINGH:
ASLL is.a different -person. .He is-mot
Shri . Chandrika Prasad.

SHRI BADRINATH CHOURE:
408—This is about chowkidari parade.

ENTRY NO. 409: Dismissal of chow-
kidari Parade.

ENTRY NO. 410: Arrival of a cons-
table.

ENTRY NO. 411: No Entry.

ENTRY NO. 412: It is about:the arri-
val of a Dafedar.

ENTRY NO. 413: This is about the

departure of Bihar Military Police
constables.

ENTRY NO. 414: No eniry
ENTRY NO. 415;: No entry.

.ENTRY NO. 416: This is about arri-
val of a constable.

ENTRY NO. 417: This is about the
arrival of Havildar and constables,

Now I come to 28th starting from
6 O’clock in the morning.
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"ENTRY NO. 418: This is
peaceful passing of night.

ENTRY NO. 419: This is about the
departure of Havildar and constable,

ENTRY NO. 420: No entry.
28th at 8.00 Hrs.

ENTRY NO. 421: Opened the Diary
for the day.

ENTRY NO. 422: It is about inspec-
tion of Police Station and routine
work.

ENTRY NO. 423: 9.0 Hrs. That is
about distribution of duty to different
Police Constables.

about.

ENTRY NO. 424: 10.0 Hrs. No entry.

-ENTRY NO. 425: It ‘is about arrival
and departure of constables.

‘ENTRY NO. 426: 11.30 Hrs. That is

about arrival and departure of
constable.

12 -hours This is about the
arrival of the chewki-
dars at the police
station.

14 hours Arrival of a chowki-
dar Sher Uddin Miyan
from -Kumarah.

Diary No. 428. “This is about the de-
parture of a constable
at 14.15 hours.

16 hours No entry.

17.40 hours Arrival of a constable,

SHRI DHIRESWAR KALITA: Who
was the O.C. then?

‘MR. CHAIRMAN: Let him first read
it out completely.

SHRI BADRINATH CHOUBE:
18 hours No entry.
18.25 ‘hours Arrival of a cons-
table.
20 hours No entry.
22 hours No entry.



SHRI RANDHIR SINGH: From where
do these constables arrive?

SHRI BADRINATH CHOUBE:
Some constables arrive from mofussil
places and some others from other
areas.

29th November: 6 ‘O’clock Passing of
the peaceful night.
8 ‘O’clock Closed the
diary. At the same
time the next entry
is opening of the
diary at 8 ‘O’clock
on 29th.

SHRI DHIRESWAR KALITA: Now
we have finished with that.

MR. CHAIRMAN: Let us hear about
the 29th.

SHRI BADRINATH CHOUBE:
9 Or’clock. Distribution of pahara
and we go 9 O’clock again. Arrival

and institution of a case.

“F qrar waTh S SfEwr wEE
Ay Fwefaw 8 AFER T & o
uTR G & 9T 99 9T 4 A
foar, & =X W T FW Ao 14
29-11-1969 %1 4T 144/353/216/
504 wifiw &% faum gawgs aw
o qro g & wrw fFar " |

MR. CHAIRMAN: What time was it?

SHRI BADRINATH CHOUBE:
It was at 9 hours on the 29th.

MR. CHAIRMAN: What is the entry
number?

SHRI BADRINATH CHOUBE:
This is entry number 440. Next entry
is the departure of a constable with
urgent papers to the District Head-
quarters.

10 hours No entry.

Beginning of parade
of the chowkidars at
the Police Station.

MR. CHAIRMAN: Then there is

nothing extraordinary about Shri Tul
Mohan Ram.

12 hours
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SHRI
No, Sir.

MR. CHAIRMAN: There is no men-
tion about the Superintendent’s visit at
the police station on 29th.

SHRI BADRINATH CHOUBE:
There is no mention of the visit of the
S.P. on the 29th morning.

BADRINATH CHOUBE:

SHRI DHIRESWAR KALITA: I sup-
pose that on 29th you did not visit the
police station.

SHRI U. SHARMA: I did not visit the
police station at all on 28th.

MR. CHAIRMAN: When did the
police leave from the police station?

SHRI U. SHARMA: We will have to
go a little behind to know when he left
the police station.

SHRI DHIRESWAR KALITA: By
whom were these entries written?

SHRI U. SHARMA: They must have
been written by some officer available
at that time.

SHRI DHIRESWAR KALITA: Who
was the officer available at that time?

SHRI BADRINATH CHOUBE:
Some entries were made by the cons-
table.

MR. CHAIRMAN: You will please
tell me whether there is such an entry
as this:

“It was about 4.30 P.M. at
that time. I drew up my state-
ment in the village at about
7 P.M. Next morning I came to
Thana which is 7 or 8 miles from

Sarauni. There I drew up a for-
mal F.LR."
SHRI BADRINATH CHOUBE:

Entry Number 440 is about the arrival
at police station and registration of a
case on the basis of the statement

made by him in the mofussil area on
the 28th.

MR. CHAIRMAN: You will please
read out Entry No. 440. According to
that he came and took charge at the
police station. Did he leave the police



station immediately before that? 1t
so. at what time did he leave?

SHR1 DHIRESWAR l.(ALITA: And
for what purpose?

SHRI C. M. KEDARIA: This is a
personal diary of the S.P. Shri Chand-
rika Prasad.

SHRI  BADRINATH
This is the diary of the S.I.

SHRI DHIRESWAR KALITA: Let
us hear about that diary.

MR. CHAIRMAN: You were ‘asking
about the personal diary.

SHRI DHIRESWAR KALITA: Let
us know as to..when.did he leave the
police .station? .

CHOUBE:

MR. CHAIRMAN: What ‘is the time
of arrival and departure of the cons-
table from the police station?

SHRI U. SHARMA: From the perso-

nal diary I find that he left the police
station on 21.11 at about 12.15 hours.

MR. CHAIRMAN: Does it mean that
on 21.11 and 29.11 he was away
from the police station from 12.15
hours?

SHRI U. SHARMA: It
that.

shows like

MR. CHAIRMAN: He arrived at the
police station on the 29th according
to his personal diary.

MR. CHAIRMAN: Please read out
that entry.

SHRI BADRINATH CHOUBE:
Entry No. 318 shows that he left the
police station at 12.15 hours on
21-11-1969.

SHRI DHIRESWAR KALITA: He
left alone or along with some police
officers and with what arms.

ot witare W1k F gqrAT RV,

o Fifaw 5, gomw @t ® W
TR 7 (11) 69, Wy 302 Wi
T faar # wiw & feg @ g
e ¥ ogry @ o faar o
7—564 LS.
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st WRwe wfemr 2 fraen
ue wre fear ?

q'immﬁ . It is not written
here. It is 1/4 or1/3.

SHRI U. SHARMA: The personal
diary of the officer dated 21-11-1969
at 12.35 hrs. mentions:

‘g1 ® WY FEfad 8 qgT
TREE & W A=K 7 (11) 69
a0 & 302 WrEo Yo o & wWAHUT
X @ ge

MR. CHAIRMAN: What is the per-
sonal diary so far as 28th and 29th are
concerned?

SHRI U. SMARMA: It mentions:

‘g WTOW fRaT | 13 &aw
T ®Q Y qar =W R gw weft gEw
aifer  @guTar oWt qAEte @
a dv & wra g Odr T gan g
qar off gEHRgT TH 7 agl @ g
oI 145 &T I&dY &7 &9 FeH
Feary & fow | Wi SfF ag wew
TET THIN FFALR, 77 A Arodro
wE  quT  wieefadw 8, TR & &
Fieefast 179, W fewix fag & o
wft gar w freeil §@ @

Eq |"

MR. CHAIRMAN: It means at 4
O'clock he had already drawn the
#LR.

SHRI U, SHARMA: It is not clear.
I do not know why he has given two
times—15.45 and 16.00 hrs.

MR. CHAIRMAN: Kindly
It is important.

read it.

SHRI U. SHARMA: 1 would like to
mention by an arrow mark he has
mentioned that the following entry the
time is 15.45 hrs.



U% @99 15.45 7 feav gav &
"R F8T @99 16.00 I &7 oy
gwr ¥ a0 H o weAr Y gEwE
™ &F 9™ ﬂftﬂg‘ﬁ Qﬁo«o
qRo ¥ 7= 14 (11) 69 &
144/353/216/504 wWI@ &%
fogm ¥ aw fear g1 @l a=
fear 24 a1

Then there are two timings given.
Why? 1 do not know.

st wwafy . Fo @A AT &
qfgx

st Fgex @At O H A wEAr
s guHgs TW ¥ W9 W Ig o
THo WTEo WMo & AT 14 (11)
69 ST 144/353/216/504 WA
g fagm ¥ = fear &
MR. CHAIRMAN: At 7 O'clock and
8 Or'clock what has he written?

SHR] U. SHARMA: There is no
entry.

sit wwmfy ;. ag N Q@ g
g @ ag O A § e ag wem g A
g § ¥ fom saiwes § QO aAv g
2, v auy X "

SHRI U. SHARMA: Obviously that
shows. Arrow mark shows tha‘,

After 1900 hrs. the next time is
2400 hrs.

MR. CHAIRMAN: What is that?

st I ot ;. 12 % ¥
qawa g
MR. CHAIRMAN: On 20th.

oy Sdm Wi g aEr
12 &% T awe faam )

SHRI U. SHARMA: On 29-11-1969
diary is opened at Sarauni. Time
given is six hours.

98
T grew fear ) g0 ¥
TATAT g €19 B T FrEfaw
9 THIH W ¥ FrEIfaT 179,
q feme fag 71 9 aF o
X W% & Y WY, ¥ 09T
fafas s@ & A R AW
Fo 14, °HTU 144, 353, 2186,
504 Wy %% fagw &
Fraw fear |

14. 45 9797 88T & faq weq
fFar

14. 45 §gTET @Y | o  wrfo
(vfeer fedwee) & wamwE
& gwr |
SHRI DHIRESWAR KALITA: What

is the mileage between Mahishi to
Saharsa.

SHRI U, SHARMA: Five miles. That
is a District Headquarter.

15.15 WgTET 9F¥ | o aWo
o & ararefid gwv |

16.30 §EWT & AT 3T |

17.30 9 T[99 WT |

MR. CHAIRMAN: At that time you
had a talk with him. Did he meet you?

SHRI U. SHARMA: He met D.SP.

SHRI BADRINATH CHOUBEY:
The first information report was re-
corded on 20th November, 1969 at 9
hrs.

MR. CHAIRMAN: We are sorry that
you had to come back again because
of anomalous position arisen out of
going through the records otherwise
we would not have bothered you.

(Committee then adjourned).
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APPENDIX 1
[Notice of question of privilege given by Shri Tulmohan Ram, M.P.]

Tulmohan Ram 34, Gurdwara Rakabganj Road,
Member of Parliament, New Delhi.

(Lok Sabha) December 16, 1969.
To

The Secretary,

Lok Sabha,

New Delhi.

Reg. Question of privilege under Rules 222, 223.
Dear Sir,

1 have been elected to Lok Sabha from Arata constituency (Reserved
for S.C.) Bihar Pradesh with thumping majority mainly on the support
of small farmers and Scheduled castes landless labourers.

2. It is the policy of the Government of India as well as that of the
State Government of Bihar Pradesh that fallow and idle land must be
distributed among Scheduled Castes and Scheduled Tribes landless
labourers who are called agriculture labour. I am also devoted to their
policy and whenever and wherever I got an opportunity I propagate this
policy. Some of the prominent political leaders, Government officers
including the police officers in my area belong to the families of landlords
and big farmers. They have turned to be the greatest enemy of my life.

3. One leaflet* was printed and distributed in my area nearly one
month before the incident. The leaflet contains my name also, though
it was never printed and circulated with my consent. I came to know
about the leaflet on the day of occurrence only and that through the
S.I. Shri Chandrika Prasad. This leaflet contains some demands and one
of the demands is: “Suspended Incharge Police Station Mahishi”.

4. The S.I. Shri Chandrika Prasad of P.S. Mahishi was told by my
political opponents that it is ‘Tulmohan Ram, Member of Parliament’
who has printed and circulated this leaflet. This publication of leaflet
invited the greatest displeasure of the said S.I.

5. On 28th November, 1969 the S.I. Shri Chandrika Prasad met me
in the afternoon outside the village; he was coming from my paddy field
after getting the paddy crop looted by Kaleshwar Mandal, Sukhdeo Man-
dal, Hardeo Mandal and others. On my questioning as to why my paddy
crop was looted and that too under the protection of police, the said S.I.
asked me to get down from the back of the horse and showed me the
said leaflet. He rebuked me and told me if I get such leaflets published,

*See Annexure I.
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I shall suffer like this. I reached my house, the S.I. accompanied by
persons hostile to me reached my house and was entering my family
apartment. I told the S.I. that only ladies and children are in the house.
On this the said S.I. got me arrested. The S.I. began to rebuke me
again:—

“Tumahare jaise bahut se MP dekhe hain, jhoot bolna MPon ka

pesha ho gaya hai. Chamar, Dusadh bhi MP ka shan dikhata
hai.”

6. I remained in the police custody (under arrest) for more than half
an hour. I was set free on the request of hundreds of persons of my
village—Sarauni.

7. The S.I. Shri Chandrika Prasad himself has practically admitted
in the F.LR./* that he, most unceremoniously disbelieved my
statement:—

“I met with Tulmohan Ram, M.P. and his brother Hari Mohan Ram.
S/o Chimit Chamar of Sarauni Village. On my question both
of them denied to have called Sk. Ali Hasan or his gang mem-
bers for such crime as dealt above.”

8. The said S.I. took me in police custody which is evident from the
following line of the F.LR. lodged by him:—

“I asked Tulmohan Ram to accompany me as I wanted to search
his house.”

9. The said S.I. did not think necessary to take some gazetted officers
with him or at least could have got the house search warrant.

10. Let me have the privilege to raise the question of privilege under
rules 222, 223 on the following grounds:—

A. That the S.I. Chandrika Prasad did not believe my statement
which was truthful.

B. That the said S.I. arrested me while the session of Lok Sabha is
in continuance and did not inform the Hon’ble Speaker of the
House.

C. That the S.I feeling aggrieved on flimsy grounds rebuked me
and insulted me in public.

D. That the S.I. gave sweeping remark against all the Membzrs nt
Parliament.

-_— ————— . os e s

*See Annexure II.
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E. That the S.I. has planted a false case against me only because

1 believe and propagate the policy which is approved by this
August House.

F. That the case is concocted one which is evident from the F.LR.
though the F.IR. was lodged by the said S.I., himself but on

" 29th November, 1969 while ingident is alleged to be of 28th
November, 1969. ’

G. That the Bihar State is under President Rule.

11. Therefore it is prayed that I should be allowed to raise the question
of privilege on the floor of the House about this unfortunate and serious
incident which has created a tension and sense of insecurity in the minds
of Scheduled Castes people in particular and working class in general.

Very truly yours,
Sd/- Tulmohan Ram
16-12-1969.
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ANNEXURE 1

warre foraTz | ggE et
foramaman

AHH FT FEATA——AcE &I |
T TR T—3IT @ 1

| 12-11-69 QT AATIFT WAT
MR fr & 2 a3 am A
13-11-69 ¥geafrae ®Y fwar &
faw & @ a9 § faoz wri |Wny

Y AR TX QR0 FYo, FTo
Fomw fagrdt are, & oA AT
fy darun fag, st WA yaw fag,
§To FATEA qI=T, FTo WIHZEA WIS,
o wEFT frw, N doofr waky
#ef fagz enfy dame) &1 wiyon—
fram wog  wrEal

22 a9t & SR gy @ )
ST wrRA 7 A, FogY 1wy
W aEd ¥ fear ¢ e owr A
TaATHl R} gT W O T, FFTQ,
A mHTAE 1 T ag §
FHRTT @ e @3al, gfee aqr
wfoege) #Y qeg § O 2wl i) F o
F1 oo Faw F7 fear § feam wogR
T AY AT ¥ WW AR
frar omar § 1 sA% agafed) ® anq
aETeEIR fear omar &, 3w g
I T EEE TR e
J3 & 1 framl Wy o< gferm aar
wfoge Az & mor ¥ fear
T § SHET gEd A gmgw g fw
fFamt & o= frg Aar w10 wfwgaw
aoE A FA R Mg 1 IR
T FE FF qfod o THo F
# W QT T4 § AGT AHREIK HWO
oF [z g F gar wiwam &
FT Fro HIAZHT AT F FIT TWIEA
2 <@ § o qfem WY AT ATa ¥ @
&1 " aw AE W w1 @ THART

THfr T D FoaT FER F
framt qar Aogd & few &
§ng PG f(-ﬁ'{ oAl @ Wy
5T @G FT0 0 WX I
FATU FE & faqg 99 Aw
g

& 3

PR

gardr win friafafen §:—

1. FTo Hfagas Wz 9X =9
@ flo THo F@ AU gAY FIX AW
LIl

2. g framYl @ oW @ 0B

T &g Y AT AV

3. Ferdart #r FErf A 9x
If® gEAT T FU |

4. wfgt F q@r ywrr w@
qaaT FA |

5. IHA FT FZAA Feg FQ |
6. IHATY T W &F7T FU |

wawt fadee
1. ¥To A &Y qrEAH FH-
faez qrdt (wraTel)
2. &lo ﬁﬂm "N

3. %o H@a’ qraw ” ”»
4. FTo wfwqarq -

5. ®o URTAT A8
6. FTo ATAT WHT o

7. o AARNETT | | o

8. &To |TYY FTAMAL o &lo qTEf
qrEAT
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(English Translation of Annzxure—l)

INQUILAB ZINDABAD SAMYUKTA VAMPANTHI MORCHA
- ZINDABAD
Distribute the land quickly Batai Zameen per datey raho.

A huge public meeting in Aina Sohagpur on 12th November, 1969
at 2 P.M. and in Jhamta on Thursday, on 13th November, 1969
at 2 P.M.

SPEECHES BY

Comrade Tulmohan Ram, M.P., Comrade Kaliash Bihari, Yadav,
Comrade Parmanand Jha, Shri Sita Ram Singh, ‘Bhola Prasad Singh,
Comrade Janardan Pandey, Comrade Alihasan Azad, Comrade Chandra-
kant Mishra, Shri Santji Sarvodaya and Ministers from Bihar.

Farmers, Labourers brothers,

" The Congress Government of Zamindar capitalist ¢lass has exploited
the farmers and labourers so ruthlessly that poverty, unemployment and
starvation are reigning in every part of the rura] areas.. Consequently
the Zamindars have established jungle rule throughout the rural areas
with the help of local goondas, police and magistrates and farm-
ers and labourers are being treated as animals. Their wives and
daughters are being raped, their lands and houses are being forcibly
occupied by zamindars. False cases are instituted against farmers and
labourers with the help of police and magistrates and a glaring example
of it is that several false cases have been framed against comrade
Alihasan Azad, the beloved leader of farmers. He has been implicated
in the nefarious B.L. case falsely and the zamindars have joined together
to fabricate cases against comrade Alihasan Azad and police is working
in collusion with them. This congress government of zamindar capitalist
calss has not done anything in the favour of farmers and labourers to
date, Formers will have to unite for hte purpose and will have to
struggle for the distribution of land.

Our demands are as under: —

(1) B.L. cases and other cases against gomrade Alihasan Azad be
withdrawn.

(2) All false cases against all the farmers be withdrawn,
(3) Police interference in the land of the tenants be stopped.
(4) S.H.O,, of Mahishi police station be suspended.
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(5) The distribution of land be completed quickly.
(6) The atrocities of zamindars should be checked.

1

=1 OO O = L N

Comrade Chini Lal Paswan

. Comrade Shaini Paswan

. Comrade Sehdev Sada

. Comrade Illiyas

. Comrade Ramjatan Singh
. Comrade Jeevach Sharma
. Comrade Lal Mohar Rai

8.

Comrade Kaleshar Pasman

First Information repo1t
Sub-Division—Saharsa (District Saharsa
occurrence 28-11-69.

1. Date and hour when reported.

28-11-69
29-11-69

19 hrs. at Saharsa
9 hrs. at P.S.

2. Place of occurrence—
Village-Sarauni—6 miles left from P.S. Circle No. IV Map No. 52.

3. Datc of despatch etc.
By Spl. Mess.

4. Name and residence of Complt: —

State through Chandrika Prasad, Officer Incharge P.S. Mahishi
District Saharsa.

5. Name and residence of accused.
Tulmohan Ram, M.P., and 18 others of village Sarauni P.S. Mahishi.

6. Brief description:—
Daring obstruction to public servant in official discharge of duty form-
ing, unlawful assembly with guns and deadly weapons, harbouring and
8iving shelter to absconding accused with consent to prevent him..... .

Steps taken

Yours faithfully,

(Communist
Party Marxist)

—do—
—do—
—do—
—do—
—do—
—~—do—
P.S.P.

No. 14) (date and hour of

16 to 164 hours.

Registered case on my own statement, order for investigation may be

passed.

Under sections 144/353/216/504 of the IPC.

8—564 LS.

Sd/- O/C Mabhishi,
i ' 29-11-69.
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My written statement is attached herewith which has been treated as
F.IR.

' O/C Mahishi 29-11-69.

; I1.Chgndrika Prasad, S.I. of police and officer incharge of Mahishi
pohce station do hereby state in writing that today on 28-11-1669 at about
1 p.M. on receipt of information from a reliable source at Kumachara
villageé that Sk. Ali Hasan son of late Sk. Gudar Mian of Bahurwa Jalai
Punarbash, police station Mahishi alongwith his gang members have
gone tg village Sarauni at the invitation of Tulmohan Ram, M.P. of village
Sarauni to get paddy crop harvested on behalf of Tulmohan Ram of the
lands extending about 59 bighas which has been attached under sections
145 cr.c. from court (Thakan Ram Vrs. Jagannath Prasad) and is under
the Receivership of Shri Hare Kisun Singh Saharsa Court. I alongwith
C/8 M. Ishaque Khan C/179 Rajkishore Singh and B.M.P. Armed force
Naik Ramjee Sharma, 303 Sakaldeo Singh, 305 Ramesh Pandey, 568 Ram
Parichhan Singh and 257 Ramanande Singh proceeded to arrest Sk. Ali
Hussain son of late Gudar Mian of Bahyrwa who is now absconding
(Bahurwa) Jalai Punarbash P.S. Mahishi P.S. case Nos. 8(11)69, 10(11)69,
11(11)69, 12(11)69 and 13(11)69 and well known for notoriety in Mahishi
elaka and as well as on the bordering police stations elaka. On arrival
near a drain at about 4 pP.M. about 25 yards west of eastern embankment
and close to Sarauni village I met with Tulmohan Ram, M.P.,, and his
brother Harimohan Ram son of Chimit Chamar of Sarauni village. On
my question both of them denied to have called Sk. Ali Hussain or his
gang members for such crime as dealt about information by my spy that
Sk. Ali Hussain has been given protection and shelter in the house of
Tulmohan Ram by Tulmohan Ram. I asked Tulmohan Ram to accom-
pany me as I wanted to search his house for the absconding veteran cri-
minals Sk. Ali Hussain since he has given him (Sk. Ali Hussain) Protec-
tion and shelter in his house and he has been harboured for getting the
paddy crop harvested as said. On this Tulmohan Ram got furious and
by then I alongwith the above force reached over the eastern embank-
ment. This Tulmohan Ram started abusing me and the whole force
filthily with serious consequences—being M.P. and ran away with his
brother to his house. Myself with the above force proceeded a bit advance
at a distance of about 100 yvards towards north over the embankment as
there was dirty muddy water on the main village leading to village
Sarauni. then took turn to the east through the field and then entered
the village through north by the side of the Baithak of Sri Kalesar Man-
dal. I called the witnesses 1, Shri Kalesar Mandal son of Gosai Mandal
Mukhiya, Gram Panchyat Sarauni 2. Dipnarain Mandal son of Ras
Mandal 3. Laxmi Mandal son of Jamun Mandal 4. Thakur Prasad Yadav
son of Gokhul Mandal and 5 Hordeo Mandal son of Nanu Mandal all of
Sarauni village and requested them to accompany me saying to them
that I wanted to search the house of Tulmohan Ram who has harboured
and has been concealing Sk. Ali Hussain son of late Gudar Mian of
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Bahuriba/Jalai Punarbash p.s. Mahishi veteran dacoit presently
absconding in many criminal cases in his house. I then alongwith the
above procccded towards west by the village road which side house of
Tulmohan Ram existed and when reached hardly 50 yards ahead we saw
f;ox:g w1thm _a very visible sight accused 1. Tulmohan Ram 2. Hari Mohan
Ram’ son of Chimit Chamar 3. Gebal Ram son of Somar Chamman aiimed
with a gun each 4. Theakan Ram son of Chimit Chamar 5. Achhai Ram
son of Nirti Ram 6. -Bhagwat Ram son-in-law of Tulmohan Ram .accom-
panied with more thap 14-15 men all armed with bow and arrow and
bhalas stood at his south extend its side of Tulmohan Ram’s house and Tul-
mohan Ram gave me and my abovesaid force a very strong warning to halt.
at the very place where I was and armed all their three guns to shoot
upon us if I proceed ahead to search his house for the absconding accused
Sk. Ali Hussain. In fact I halted along with my men for a moment upon
the warning given by Tulmohan Ram and finding aiming position of loaded
gun by 1. Tulmohan Ram. 2. Harimohan Ram and 3. Kebal Ram over
me and my men and instantaneously side by side allowed ahsconding
accused Sk. Ali Hussain son of late Gudar Mian of Bahurwa/Jalai Punar-
bhash p.s. Mahishi to come out from his house and he was made to fly
away over a very swift horse towards and by passage leading to north.
We tried to search and find him out but of no avail. Absconding accused
Sk. Ali Hussain was made good escape by the aforesald accused persoms.

As ascertained altogether the following accused persons took part in
the commission of the occurrence:—

. Tulmohan Ram, M.P.

. Harimohan Ram son of Chumit Chamar.

. Kebal Ram son of Samar Chamar

. Thakkan Ram son of Chumit Chamar

. Achhai Ram son of Nirti Chamar

. Bhagat Ram son-in-law of Tulmohan Ram
. Mudao Ram son of Nirti Chamar

. Satto Ram son of Nirti Chamar

. Janardan Ram Chacherabahnoi of Tulmohan Ram
. Guneshwar Ram son of Babula] Mandal
. Chhattar Mandal son of Sukan Mandal

. Asarfi Mandal son of Sukan Mandal

. Jini Mandal son of Raghu Mandal

. Arjun Jha son of Sirinath Jha.

. Mangal Khatwe son of Bansi Khatwe

. Jini Mandal

- Bhola Chamar son of Kali Charan Chamar
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18. Sitaram Misir son of Uchit Misir
19. Kusun Khatwe son of Baldeo Khatwe

all of village Sarauni p.s. Mahishi Dist. Saharsa.

The following witnesses will prove charges against the aforesaid
accused persons:
1. Shri Kaleswar Mandal son of Sogain Mandal
2. Dipnarain Manda] son of Rasdhari Mandal
3. Laxmi Mandal son of Jamun Mandal
4. Thakur Pd. Mandal son of Gokhul Mandal
5. Hardeo Mandal son of Nanu Mandal
all of Sarauni p.s. Mahishi.

The occurrence took place at 4.30 p.M., situation would have been
worse had I not acted with restraint.

I charge all the aforesaid 19 accused persons for causing me doing
obstruction in official discharge of duty forming unlawful assembly
armed with deadly weapons and harbouring and giving shelter to abscond-
ing accused Sk. Ali Hussain of Bahurhwa/Jalai Punarbas p.s. Mahishi
with the intention of preventing him from being apprehended and
daringly allowing him to escape away and also uttered abusive things
which falls under the ingradient of sections 144, 353, 216, 504 of the IPC.

O/C Mahishi.
Registered Mahishi
p.s. case No. 14 dated 29-11-69, u/s. 144/353/216/504, IP.



APPENDIX I

Explanation furnished by Shri Chandrika Prasad, Sub-Inspector,
Police Station Mahishi (Bihar)

To
The Superintendent of Police,
Saharsa.

Reference: —Your Memo No. 2844/C, dated 24-12-1969.
SusJEct: Privilege motion raised by Shri Tulmohan Ram, MP.

Sir,

My pointwise reply is given below:—

A. The question of believing the statement of Shri Tulmohan Ram,
MP, did not arise. I had definite information that Sk. Ali Hussain,
absconder in Mahishi Police Station Case Nos. 8, 10, 11 12 and 13(11)69
under Sections 144/379, Indian Penal Code and also warrants of arrest
issued against him in 110 and 107, Code of Criminal Procedure, proceed-
ings from the competent court, was concealing at the house of Shri Tul-
mohan Ram, and sheltered by him. My information was found to be
correct when I saw him escaping from his house on a horse when we
were prevented by Shri Tulmohan Ram, M.P. and 18 others from taking
any legal action at the point of three fire-arms and other deadly weapons.

B. It is not a fact that I had ever arrested Shri Tulmohan Ram, M.P.
I asked him as the owner of the house to accompany me as I wanted to
search his house for Sk. Ali Hussain. This cannot be inferred that I had
arrested him.

C. It is also not a fact that I ever rebuked and insulted him in public
rather he rebuked, insulted me, abused me filthily and prevented me
from taking legal action.

D. There was no occasion for me to make sweeping remarks against
any member of the Parliament. I have actually high regards for them.

E. It is not a fact that I planted a false case against Shri Tulmohan
Ram, M.P. The case is under investigation and supervision by higher
officers. As an accused in a criminal case, he may bring any allegation
pe likes. The veracity of the case will emerge on the conclusion of the
lnvestigation,

109
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F. The incident took place in village Sarauni in the evening of the 28th
November, 1969. I drew up my statement at the spot the same evening,
i.e, the 28th November, 1969 concluding it at 19.00 hours. A formal
F.I.LR. was drawn up at the Police Station (Mahishi at Bangaon) on the
29th November, 1969 at 09.00 hours on my return. There has been no
delay in instituting this case.

G. It is a fact that the State is under President’s Rule.

2. The above incident refers to Mahishi Police Station Case No. 14,
dated the 29th November, 1969 under Sections 144/216/353/504, Indian
Pena] Code.

Yours faithfully,
Sd/-
CHANDRIKA PRASAD.
24-12-1969
Sub-Inspector,
Mahishi Police Station
24-12-1969.



APPENDIX III

Comments of the Government of Bihar

Comments on the points raised by Shri Tulmohan Ram, M.P., in his

Privilege Motion before the Lok Sabha.

1. The Sub-Inspector did not
believe  his statement
although it was truthful.

2. The Sub-Inspector arrested
him while the Session of
Lok Sabha was going on
and did not inform the
Hon’ble Speaker of the
House.

11

This statement should be

In support of this statement Shri

Tulmohan Ram, M.P. has relied
on two sentences of the F.LR.
lodged by the Sub-Inspector
since the matter is sub-judice,
the State Government would
not like to comment on it.

The Sub-Inspector has denied to

have arrested Shri Ram. On this
point, two other versions are
available. In this statement to
Superintendent of Police,
Saharsa, on the 29th November,
1969, Shri Ram has referred to
statement alleged to have been
made by the Sub-Inspector.

“& wraer fircae #ar g

read
along with its context.
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The Sub-Inspector feeling
aggrieved on filmsy
grounds rebuked him and
insulted in public.

The Sub-Inspector made
sweeping remarks against
all the Members of Parlia-
ment.

The Sub-Inspector has
planted a false case against
him only because Shri
Ram believed and propa-
gated the policy approved
by the Parliament.

The case is connected one
which is evident from the
F.I.R. itself.

. Bihar is under President’s

Rule at present.

The second version is contained
in a complaint filed by Shri
Thakan Ram, brother of Shri
Tulmohan Ram, in the court of
S.D.O.,, Saharsa on the 2lst
November, 1969. This Com-
plaint, while reiterating that the
Sub-Inspector help the other
accused persons in looting the
crops, makes no mention of the
alleged arrest of ‘Shri Ram.,
According to the statement of
Shri Ram before the Superin-
tendent of Police, Sahursa, the
alleged arrest took place some
where between the embank-
ment and this House while
according to the version given
by him to the Speaker of the
Lok Sabha, this happened at his
house.

This has been denied by the Sub-
Inspector.

This has been denied by the Sub-

Inspector. Besides it has not
been mentioned by Shri Ram in
his statement before Superin-
tendent of Police, Saharsa on
the 29th November, 1969.

No comments since the case is

Sub-judice.

No comments as the matter is

Sub-judice. However, the Sub-
Inspector has stated that he
drew up a statement a‘ the spot
on the 28th November, 1969
and recorded a formal F.L.R. on
his return to the Police Station
on the following date.

Admitted.



APPENDIX IV
Documents furnished by Shri Chandrika Prasad, Sub-Inspector of Police

To
The Dy. Secretary,

Lok Sabha,
New Delhi.

Sub.--Privilege Motion raised by Shri Tulmohan Ram, M.P., against
Shri Chandrika Prasad, S.I. of Police, Mahishi in the district of
Saharsa (Bihar).

Sir,

In connection with the above Privilege Motion, I am to send herewith
the following documents duly certified to be true copy of Dy. Supdt. of

Police, Saharsa which are relevant in the case under enquiry. These
documents may kindly be placed before the Committee of Privileges: —

(i) Report II dated 24-12-69 (Supervision note of S.P. Saharsa
in Mahishi p.s. case No. 14 dated 29-11-1969 u/s 144/353/216/
504 1PC)—[Annexure I].

(ii) Petition of Shri Tulmohan Ram dated 29-11-1969 submitted
before S.P., Saharsa—[Annexure II].

(iii)) Complaint petition filed by 'Sri Thakan Ram, own brother of
Shri Tulmohan Ram, M.P. dated 29-11-1969 before S.D.O.,
Saharsa—[ Annexure III].

(iv) Explanation of S.I. Chandrika Pd. dated 24-12-1969—[ Annexure
V).

(v) Comment of S.P., Saharsa dated 25-12-1969—[Annexure V].

(vi) Complaint petition filed by Sri Hare Kishun Singh, Advocate,
Receiver dated 28-11-1969 and dated 1-12-1969—[Annexures VI
and VII].

* . * » *

Yours faithfully,
Sd/-
CHANDRIKA PRASAD
S.I. of Police, Chausa PS
Dist. Saharsa (Bihar).
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ANNEXURE 1

Memo No. 6034/CR. Dated, the 24-12-1969.
Saharsa S.R. 243/69. Report II dated 24-12-1969.
(Mahishi p.s. case No. 14 dated 29-11-1969 u/s 144/353/216/504 IPC).

In the night of 28/29-11-1969 at about 1 aM. Sri Tulmohan Ram,
M.P,, told me on phone that there was imminent danger of bloodshed in
village Sarauni as S.I. Mahishi p.s. along with an armed party was
adamant on searching his house and he had given a direction to his
brothers and other relations to resist house search even at the cost of life
and also by taking resort to firing at the police party if the Daroga insists
.on house search. When I asked him as to what was the S.I. looking for
and was trying to recover by house search, Sri Tulmohan Ram did not
say anything. He requested me to take some action to stop the S.I. from
searching his house. I told the M.P. that if the S.I. had gone mad by try-
ing to search his house without any ground it was expected at least of
his to have maintained a mental equilibrium and he should not have
given order to his relations to take up arms against the police party.
However, asked him to compose himself and I told him that I would look
into the matter the following morning.

2. On 29-11-1969 I supervised the case at the spot.

3. S. I. Chandrika Pd. O/C Mabhishi p.s, is complt, of the case. His
case is that on 28-11-1969 at about 13.00 hrs. while he was in village
Kumhra he received information that Sk. Ali Hassan along with his gang
members had gone to village Sarauni in aid of Sri Tulmphan Ram, M.P.
for harvesting paddy forcibly and stealthily from about 50 Bighas of dis-
puted land attached by the court and placed in the charge of a Receiver.
This Ali Hassan was wanted in a few cases of his p.s. and so S.I. rushed
with a section of armed force which was at his disposal to village Sarauni.
The S.I. met Sri Tulmohan Ram about 25 yards west of the Eastern
Embankment opposite to village Sarauni when he reached the place at
about 4 P.M. On being questioned, Sri Tulmohan Ram and his brother
Harimohan Ram both denied the presence of Ali Hassan at the place. The
S.I. learnt confidentially that Ali Hassan was actually taking shelter in
the house of Tulmohan Ram and so he requested Sri Ram to accompany
him to his house which he (S.I.) wanted to search for arrest of Ali Hassan
who was wanted in almost 5 cases of his p.s. Sri Tulmohan Ram did not
relish this proposal of the S.I. and he lost his temper. The S.I. proceeded
towards his house along with search witnesses, Sri Kauleshwar Mandal
s/o Sri Gossian Mandal, Mukhia of Sarauni Gram Panchayat, (2) Sri Dip
Narain Mandal, s/o Randhari Mandal, (3) Sri Laxami Mandal s/o0 Jamuna
Mandal, (4) Sri Thakur Pd. Yadav s/o Gokhul Mandal and (5) Sri Hardeo
Mandal s/o Nanu Mandal all of Sarauni. When the police party along
with witnesses had reached within 50 yards from the house of Sri Tul-
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mohan Ram, Sri Ram along with his brother, (2) Harimaohan Ram,
(3) Kewal Ram, uticle of Sri Ram, all armed with guns, (4¢) Thakkan Ram,
(5) Achhey Ram and (6) Bhagwant Ram along with 14-15 gther men:
armed with bows and arrows and bhalas took position. Sri. Tulmohan
Ram warned the S.I. not to proceed towards his house for the arrest of
Sk. Ali Haccan. The S1 and his paity stopped for a while coinpletely
bewildered at the stand taken by Sri Ram and just them Ali Hassan
escaped on a horse. 19 persnne including Shri Tulmohan Ram, his 2
brothers, Harimohan Ram and Thakkan Ram, his uncle, Kewal Ram
and Achhey Ram and his son-in-law Bhagwant Ram have been named
in F.LR.

4. P.O.——Village Sarauni lies at the adjacent east of the
eastern Kosi embankment. The disputed land from where paddy has
been harvested is to the west of this embankment at about half a mile
to one mile from this place. That paddy had been harvested forcibly and
stealthily was apparent from the fact that the cutting was done in a
haphazard manner. The house of Sri Tulmohan Ram is situated at
almost the western extremity of village Sarauni. House of his relations
and caste men are all round his house. There is a village path running
east to west which links embankment and the house of Sri Tulmohan
Ram on the north of this foot path. The S.I. was coming with his party
from west towards east to reach the house of Sri Ram with the intention
of searching his house.

Village Kumhra lies to the south-west from village Sarauni at a dis-
tance of about 5 miles from that village. The village Kumhra is located
on the western side of the main Kosi River. Village Bahuwarwa from
where Ali Hassan hails is slightly above a mile to the north-east of village
Kumhra and almost straight west of village Sarauni. Both the villages,
Kumhra and Bahuwarwa are on the eastern side of the western
embankment.

The main Kosi current is very swift and it can be crossed only by
boat.

5. Prosecution Evidence—S.I. Sri Chandrika Pd. supported the facts
given in the F.ILR. He stated that Ali Hassan s/o Guddar Mian of
Bahuwarwa was wanted in Mahishi p.s. case Nos. 8(11)69, 10(11)69,
11(11)69, 12(11)89 end 13(11)69 u/s 144/379 1.P.C. Warrant of Arrest
and processes for execution had been issued in case No. 8(11)69 for
execution and were in possession of the S.I. for execution against Ali
Hassan in connection with 110 and 107 Cr.P.C. proceedings pending in
the court against him. As such he had sufficient authority within
Sections 47 and 48 of the Cr.P.C. to search the house of Sri Tulmohan
Ram and hgd he not been obstructed in discharge of his duties he would
have succeeded in arresting this outlaw who had created a terror in the
locality by getting standing crop of al] and sundry harvested forcibly.
He stated further that since he saw Ali Hassan running away on a horse,
ke did not gearch his house next day as he found that no useful purpose
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would be served by searching his house when the criminals had escap-
ed as his object of house search was to arrest Ali Hassan. He stated
further that he did not arrest Sri Tulmohan Ram at any stage. In the
beginning he had requested Sri Tulmohan Ram to accompany him to his
own house to facilitate his house search which he had a right to do
and there was no question of arrest of Sri Tulmohan Ram at that stage.
When the stage of arrest of Sri Tulmohan Ram came he adopted a defi-
ant attitude. He could not arrest him because Sri Ram ran away from
the village in the night and he felt that he should proceed to take action
against him only after consulting the superior officers for simple con-
sideration of the fact that Sri Tulmohan Ram was a member of the
Parliament and all possible courtesy and decorum must be observed
before that action was taken. The police party supported the S.I. to the
extent they are concerned.

Chow. V/7 Shamshul of village Bhelahi stated before the I1.O. that
Sri Tulmohan Ram had visited the house of Ali Hassan at Bahuwarwa
on 27-11-1969 in the afternoon. This Chowkidar heard that Ali Hassan
had crossed Maheshro Dhar in the morning of 28-11-1869 with his gang
members had gone to the house of Sri Tulmohan Ram at Sarauni. Apart
from the chowkidar this fact has been supported by Kishore Mandal of
Balia-Simar and Janardan Singh of Kumhra.

The people of Sarauni who had accompanied the S.I. to be search
witnesses have supported the facts of the case as given in the F.LR.
They are (1) Kuuleshwar Mandal s/o Gossain Mandal, Mukhia of Sarauni
G.P.,, (2) Thakur Pd. Yadav s/o Gokhul Mandal, (3) Dipnarain Mandal
s/o Randhari Mandal, (4) Hardeo Mandal s/o Nanu Mandal and
(5) Laxmi Mandal s/o Jamun Mandal. They are also F.I.LR. witnesses.
It may be mentioned incidentally that Sri Tulmohan Ram has claimed
enmity with Kauleshwar Mandal in particular and other witnesses
generally on caste lines. '

Some other villagers who have been examined by the 1.0. and who
have supported the occr. as such are Umesh Mandal, (2) Balbhadra Yadav,
(3) Banarsi Mandal, (4) Baliram Mandal, (5) Jageshwar Manda] and
others.

Sri Harekrishna Singh, Advocate and Receiver appointed by the court
to ensure peaceful harvesting of the paddy standing on the disputed land
filed a complaint u/s 147/48/379/188 1.P.C. in the court on 28-11-1969
alleging therein that Sri Tulmohan Ram, Sri Harimohan Ram, Sri Kewal
Ram, Sri Guneshwar Ram, Sri Mangal Tanti, Sri Achhey Ram and
Sri Rasso Ram along with 100—150 persons formed an unlawful assembly
and were harvesting paddy from the attached land from about § aM. in
the morning of 28-11-1969. This complaint was filed on 28-11-1969 itself
in the court of Sri P. K. Ghosh who endorsed the complaint to the
O/C Mabhishi p.s. for enquiry and immediate report and also for giving
necessary assistance to the Receiver whenever assistance was needed.
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Sri Hare Krishna, Advocate Receiver, visited village Sarauni and made a
local enquiry personally and submitted a report in the court of Sri P. K.
Ghosh, Magistrate 1st Class on 1-12-1969. In this report the Receiver
has said that it was at the instance of Sri Tulmohan Ram that loot of
standing paddy crop from the attached land had been committed by one
Ali Hassan s/o Guddar Mian and his gang members variously armed.
A copy of both the complaints is enclosed herewith.

6. Defence.—Sri Tulmohan Ram gave to me in writing during my
supervision at the spot his version of the incident. In his statement he
has said that on 28-11-1969 at about 2 p.M. he came to know that the S.I.
of Mahishi p.s. along with 6 armed constables and one lathi constable
as well as Kauleshwar Mandal s/o Gossain Mandal, Sukhdeo Mandal s/o
Babuan Mandal, Hardeo Mandal s/o Nanu Mandal and 200—250 other
persons were getting the paddy of the disputed attached land harvested
and looted. Sri Ram went in the direction of the disputed land on a horse-
back and saw the S.I. coming towards his village with the armed party.
When he reached near the S.I. the latter used objectionable words and
dsked him to get down from the horse and he got down from it. He
asked the S.I. as to why he was doing such atrocities, when the S.I. re-
plied that he would teach him a lesson for getting a pamphlet printed
against him and for talking ill of him to the SP. The S.I. also told him
that he was responsible for all the forcible harvesting and loot of the
crop in his area. The S.I. further told him that he is ashamed of his con-
duct of inciting the poor even though he was a congress M.P. The M.P.
then told the S.I. that it was he (S.I.) and not the M.P. who was respon-
sible for the situation. The S.I. then told him that he was arresting him
The M.P. asked him the section and offence in which he ‘was being arrested
and he was ready to accompany him if W/A was shown to him. The S.I.
then told him that the section of law and the Warrant of Arrest were in
his pocket and he asked the M.P. to accompany him without unnecessary
discussion. He was let off when his uncle and other relations objected
to his arrest and raised alarm. From the embankment he came straight
to his house and the S.I. went to the house of Kauleshwar Mandal and
soon the S.I. proceeded along with the armed force and Kauleshwar
Mandal towards his house. Finding the police party coming to his house
he stood up with his rifle in his hand at his door and asked the S.I. as
to why he was driving at. S.I. replied that he was intending to search his
house. The M.P. then told the S.I. that if he proceed to search his house
without showing him the search warrant he along with other relations
would give their lives gne after the other and he would also finish the
S.I. After this Kauleshwar Mandal took the S!I. and the armed force to
his house. The condition of the S.I. was of a drunkard and a mad person.
He learnt reliably that the S.I. wag talking at the house of Kauleshwar
Mandal that he would raid his house next morning and he would assault
the people and would also insult them. It was for this reason that he
ran from the village to inform the higher authorities with a view to avoid
a serious and dangerous consequences. Coming out he reached Saharsa
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at midnight when he weke up the S.P. and informed him about the inci-
dent and verbally informed the District Magistrate also. Since this
statement is very significant, a.copy of this statement is attached. ,

During ‘my supervision I examined Chandrika Ram s/o Sattyanaraih
Ram, Achhey Ram s/o Niti Ram, Nakchhedi Khatway s/o Mangan
Khatway, Mahabir Choudhary s/o Babuan Choudbary, Chharl Mandal
s/o Babulal Mandal, Lakhan Ram s/o Paras Ram, Shiblal Dass Mochi
s/o Ramkishun Mochi and Hafimohan Ram s/o -Chti'-mit"Ram. They
‘were al] produced by Sri Tulmohan Ram for proving his case. I shall
like to discuss the sqlien't' fegturgs of tl}éir statements. ‘ )

-

On the point of tlme, Sn Tulmohan Ram had given in wntmg that
he learnt at about 2 P.M. on 28-11-1969 that the S.I. was getting paddy from
the disputed land harvested with the help of a mob. His brother,
Sri Harimohan Ram said ‘that he learnt at about 10 A.M. on 28-11-1969
that the S.I. was getting paddy from the disputed land harvested with
the help of Kauleshwar Manda] and about 150 persons. One Mahabir
Choudhary, on the other hand, stated that at about 3 to 4 P.M. he saw the
S.1. coming with 6—38 constables all running from the side of the river
towards the said disputed land. On their sight a number of labourers
were seen running from the side of the field towards village Sarauni.
Just then Sri Tulmohan Ram was seen coming towards the land.
Nakchhedi Khatway stated that he saw the S.I. along with 8-9 police
men coming to the village at about 2-3 p.m. at the same time, Kauleshwar
Mandal with 15—20 persons was harvesting paddy from about one Bigha
of land. This Nakchhedi Khatway is the brother of village Chowkidar
Gayani Khatway. The chowkidar was not present in the village on the
day. There is, therefore, a great discrepancy on the time of ocer.
between Sri Tulmohan Ram and his own brother Harimohan Ram. While
the former places the time of occr. at. about 2 p.M. the latter says that
it took place at about 10 a.M. Mahabir Choudhary stated that there was
altercation between the S.I. and the M.P. in which the former accused
the latter of getting paddy forcibly harvested even though he was a Con-
gress leader. The S.I. had also accused him for forcible harvesting and
loot of paddy in village nearabout Jalai and the M.P. was saying that he
had not even gone to that side and he does not know anything about it.
Even Sri Harimohan Ram stated that the S.I. had accused the M.P. of all
that had happened regarding paddy loot in and round alout Jalai village.
The version of the M.P. that the S.I. ill-treated him for a pamphlet coming
against him and also for his alleged suspicion that the M.P. was talking
ill of him to the S.P. was not supported by a single witness. Nobody
stated that the S.I. had said so. Sri Harimohan Ram admitted that he
had 2 gun in his hand and Sri Tulmohan Ram had a rifle in his hand.
Sri Lakhan Ram stated that when the S.I. was trying to come to Sri Ram’s
house, the M.P. took out his gun and told the S.I. that if he would come
to his house he would open fire and there would be blood shed. At this,
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the S1. and others retreated. Sri Chhatradhari Mandal stated that when
the police party started for the house of M.P. Saheb, the latter told them:
that if they wouild come to his house many lives will be lost. Sri Achhey:
RAm stated that the police party was again ¢oming to the house of Sri Ram.
when M.P. Saheb’s men—M.P. Saheb with a rifle, somebody {name he:
does ‘riot remember) with his gun, with lathi'though 10—20 persons were:
collected took up a stand from the side of the MP The S.L at this sight
retreated

[

‘7. House searches.—The S.I. tried to search the house of the M.P. to:
arrest one Ali Hassan who was wanted in several cases but he did not
succecd as the M.P. and his men took a defiant attitude and posed a law
and order problem by thrcatenmg the S.I. and the police party with dire-
consequences.

8. Arrest.—The 1.O. arrested 7 persons on 8-12-1969 and releaséd them
on bail. He deferred arrest of Sri Tulmohan Ram, though he examined
him, for consuitation with the superior officers. The-1.0. is being directed
to arrest Sri Tulmohan Ram and release him on bail. All formalities
regarding arrest of the M.P. will be observed by him. One of the accused
persons, Bhagwant Ram, son-in-law of Sri Tulmohan Ram, has not yet
been arrested. His home address will be obtained and action taken to-
arrest him and release him on bail.

9. Special note on accused and suspects.—The following accused per-
sons were arrested and released on bail on 8-12-1969:—

1. Hari Mohan Ram s/o Chumit Ram.

. Kewal Ram s/o Samar Ram.

. Thakkan Ram s/o Chumit Ram.

. Achhey Ram s/o Nijti Ram.

. Mudai Ram s/o Niti Ram.

. Satto Ram s/o Niti Ram.

. Janardan Ram, Chachera Bahnoi of Tulmohan Ram.
. Guneshwar Ram s/o Samar Ram.

. Chhattar Mandal s/o Babulal Mandal.

. Asharfi Mandal s/o Sukkan Mandal.

. Jini Mandal s/o Raghu Mandal.

. Jini Mandal s/o Taran Mandal.

. Arjun Jha s/o Siri Nath Jha.

. Mangal Khatway s/o Bansi Khatway.

. Bhola Chamar s/o Kali Charan Chamar.
. Sitaram Missir s/o Uchit Missir.

.- Kishun Khatway s/o Baldeo Khatway.

W 0O 3 DWW N
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10. Deduction.—Sri Tulmohan Ram has taken records to a privilege
motion in the Parliament and he himself has not gone to the court. As
a matter of fact he told me during my supervision that I should not get
a police case instituted on his statement as once he goes with his complaint
to the police and court he wil] get handicapped and it will be difficult for
him to move the Parliament for a privilege. His brother Sri Thakkan
Ram has lodged a complaint case in the court against 7 persons names
and 40—50 unknown which include S.I. Mahishi p.s. In this complaint he
alleges loot of paddy from his own land and not from the disputed land
and this was objected to by his servant, Chhattar Ram and when the
S.I. threatened him with arrest. In this complaint it has not been said
that the S.I. arrested the M.P. or any one ill-treated him. There is no
mention of house search etc. in this complaint. This refers to Saharsa
S.R. No. 248/69, a copy of the 1st Report is, however, enclosed herewith.
It will not be out of place to mention that Sri Tulmohan Ram has moved
the Parliament for a privilege and in this connection a copy of his letter
addressed to the Secretary Lok Sabha regarding question of privileges
under Rule 222 and 223 will be relevant and a copy of which is enclosed
herewith. In this letter Sri Tulmohan Ram has stated that the S.I. got
him arrested when he reached his house and was entering his family
apartment. He is not clear as to why the S.I. did not search his house
after he was taken in custody at his door when the S.I. was trying to
enter his house for house search and he was stopped by him.

The version of the S.I. that he came on the heels of Ali Hassan, a
notorious criminal, and an out-law and a person wanted in several cases
when he learnt that the said Ali Hassan had gone to the place of Sri Tul-
mohan Ram, appears plausible and convincing. Sri Tulmohan Ram has
been a friend of Ali Hassan and he stood a bailor for Ali Hassan in a
B.L. case. This Ali Hassan was convicted to 8 years R.I. in a dacoity
case vide Dharahara p.s. case No. 7(8)47 u/s 395 L.LP.C. He is a dossieriest.
This conviction appears to have proved corrective for this man and he
remained quiet till 1959 when he again started his activities. He has
been concerned in a large number of dacoity cases of the district and
he is known as a leader of a formidable gang. Accidently, he happens
to command a big army of his own relations. (He is 8 brothers and all the
‘8 brothers have 5-6 song who all of them constitutes a family of 100 per-
sons strong). This particular feature has brought him close to political
leaders. He has capacity to command votes and the political parties and
leaders {ry to woo him in their own interest. For some time he was a
favourite of the S.S.P. He was then won over by Sri Tulmohan Ram.
He is now trying to pose as a C.P.I. Marxist but actually he is nothing
more than a criminal, a desperate criminal and has been nuisance to the
society. Every year he organises loot of paddy crop from the fields of
not only the rich but also the poor. Peaceful harvesting of paddy in the
Tocality is not possible without stationing a section of armed force with a
magistrate and a police officer. In 1968 he committed the same nuisance
and harvesting could be possible only after he was taken into custody.
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This year too he committed forcible harvesting and loot and we had ‘o -
depute 2 pohce parties with Magistrates to keep him under control.

5 cases of such loot had to be taken up this year aiso. One guod result

of this incident has been that Ali Hassan found that the S.I. was a tough

person who cannot be deter from discharge of duticc by threat or coerticn

and soon after this incident he surrendered in court. Soon after he went

behind the 4 walls, the area has been quiet. The people of the area have

taken a sigh of relief. It is most unfortunate that command cf votes

has gligned Ali Hassan with Sri Tulmohan Ram who on é&ccount of this

alliance, has lost sympathy of the entire area.

One thing is admitted by Sri Tulmohan Ram himself who has given
to me in writing that he took up his fire-arm and threatened the S.I. with
dire consequences if he proceed towards his house to search his house.
The S.I. was very much within his power to search the house of Sri Ram
and the obstruction that he put to the police and lawful discharge of his
duties is an act most illegal and a conduct highly objectionable on the
pdrt of a person in responsibility. If our legislators who make law for us
take law in their own hand and throw it to the wind just a child throws
a ball it will be usher in very bad days for all.

The case u/s 144/353/216/504 1.P.C. is well made out against Sri Tul-
mohan Ram and other 18 persons. A Charge Sheet will be submitted as
soon as the investigation is complete and the 1.O. is being directed to take
no time to complete the investigation.

11. Defects.—The S.I. will have to explain his conduct that he failed
to discharge his duties to the extent necessary in that he failed to arrest
the accused in the case.

12. Instructions to the 1.0.—The 1.0. is directed to carry out the follow-
ing instructions:—

(i) To find out and to examine the boat-man to ascertain if it is a
fact the date and of time at which Sri Tulmohan Ram might
have crossed the Kosi to reach village Bahuwarwa on 27-11-1969
as alleged; the date and time at which Ali Hassan might have
crossed the Kosi to reach village Sarauni on the 27th or 28th;
the time at which the S.I. and the police party crossed the
Kosi to reach village Sarauni on 28-11-1969 and other informa-
tions that the boat man may be in a position to give.

(ii) To arrest Sri Tulmohan Ram and release him on bail. All
formalities regarding arrest of the M.P. will be observed by
him. One of the accused Bhagwat Ram, son-in-law of Sri Tul-
mohan Ram has not been arrested as yet. His home address
will be obtained and action taken to arrest him and release
him on bail.

9—564 LS.
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(iii) To submit charge sheet after compliance of the above

instructions.
Further report will follow.

fn Custody—Nil.

On bails—117.
Absconding--2. ,

Last C.D. 3 dated 8-12-19689.

Sd. U. SHARMA,
25-12-1969.
Supdt. of Police, Saharsa.
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to arrest and abused them. Then
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gat feedr .y
d/- J. N. SINHA,
‘F{.W ™ S D.O. Sadar.
fai® 20-11-69 N 1-12-1969.

ANNEXURE IV

To )
The Supdt. of Police,
Saharsa.
Ref.—Your Memo No. 2844/C dated 24th December, 1969.
Sub.—Privilege motion raised by Sri Tulmohan Ram, M.P.
Sir,

My point-wise reply is given below:—

A. The question of believing the statement of Sri Tulmohan Ram,
MP. did not arise. I had definite information that Sk. Ali Hassan,
absconder in Mahishi p.s. case Nos. 8, 10, 11, 12 and 13(11)69 u/s 144/379
IP.C. and also warrants of arrest issued against him in 110 and 107 Cr.P.C.
vroceedings from the competent court, was concealing at the house of
Sri Tulmohan Ram, M.P. and sheltered by him. My information was
found to be correct when I saw him escaping from his house on a horse
when we were prevented by Shri Tulmohan Ram, M.P. and 18 others
from taking any legal action at the point of three fire-arms and other
deadly weapons.

B. It is not a fact that I had ever arrested Sri Tulmohan Ram, M.P.
I asked him as the owner of the house to accompany me as I wanted to
search his house for Sk. Ali Hassan. This cannot be inferred that I had
arrested him.

C. It is also not a fact that I ever rebuked and insulted him in public
rather he rebuked, insulted me, abused me filthily and prevented me from
taking legal action.
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D. There was no occasion for me to make sweeping remarks against
any member of the Parliament. I have actually high regards for them.

E. It is not a fact that I planted a false case against Sri Tulmohan
Ram, M.P. The case is under investigation and supervision by higher
officers—As an accused in a criminal case, he may bring any allegation
he likes. The veracity of the case will emerge on the conclusion of the
investigation.

F. The incident took place in village Sarauni in the evening of 28th
November, 1969. I drew up my statement at the spot the same evening,
ie, 28th November, 1969 concluding it at 19.00 hrs. A formal F.LR. was
drawn up at the police station (Mahishi at Bangaon) on 29th November,
1969 at 09.00 hrs. on my return. There has been no delay in instituting
this case.

G. It is a fact that the State is under President’s Rule.

2. The above incident refers to Mahishi P.S. case No. 14 dated 29th
November, 1969 u/s 144/216/353/504 IPC.
Yours faithfully,

Sd. CHANDRIKA PRASAD.
24-12-1969.

S.I. Mahishi P.S.

. ANNEXURE V

Secret Office of the Supdt. of Police,
Memo No. 2845/C Saharsa, the 25th December, 1969.
To

The District Magistrate,
Saharsa.

Ref.: —Your note dated 24th December, 1969.

Sub.: —Allegation of Sri Tulmohan Ram, Congress M.P. regarding ill-
treatment by Sri Chandrika Pd. Police Sub-Inspector, Mahishi P.S.

A parawise comment on the letter of Sri Tulmohan Ram, M.P.
addressed to the Secretary, Lok Sabha, New Delhi regarding question of
privileges is given below:—

Para 1: —No comment.

Para 2: —No comment is necessary except on the point that the M.P.
nourishes a wrong grievance against prominent political leaders and
Government officials including police officer in his area that they have
turned to be the greatest enemy of his life. His suspicion is not based
on facts and it may be called only hallucination. So far he has never
suspected intention of any officer and it is not known how far it is correct
on his part to hold. such a view in the context of the incident which has
unfortunately taken place.
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~Para 3:—I have not come across the leaflet referred to by the M.P.
The S.I. has not sent a copy of that leaflet to me. This, however, does
not mean that I have any doubt about such a leaflet having come out.

Para 4:—There is no materia] to show that S.I. Sri Chandrika Prasad
was told by his political opponents that it was Sri Tulmohan Ram, M.P.
who had printed and circulated that leaflet. There is nothing to show that
publication of the leaflet invited displeasure of the said Sub-Inspector.

Para 5:—The incident of 28th November, 1969 has come up in different
versions. One of the versions of the incident finds mention in a written
report given to me by Sri Tulmohan Ram, M.P. himself (copy enclosed)
in which he has said that altercation started as the S.I. suspected Sri Ram
to be behind all the forcible harvesting of paddy in his area and the S.I.
arrested him by saying “Apko Giraftar Karta Hun”. He was let off when
his uncle and other relations made a request to the S.I. after this incident,
the S.I. made an attempt to go to his house with a view to search his.
house when he stood at the gate of his house with his rifle in his hand
and told them that if they try to enter his house without showing a
search warrant, he (M.P.) and his men would give their life one by one
and they would finish their (the police parties) life also. In his letter
addressed to the Secretary, Lok Sabha, Sri Tulmohan Ram has given an
altogether different version. He has not shown his arrest at the first place
where he had been arrested earlier but he now says that he was arrested
by the S.I. at his door when he was opposing ingress of the S.I. in his
house where ladies and children were living. All the expressions which
have been quoted in his letter below are quite new. Neither he nor his
men had said to me that these expressions had been used by the S.I. If
Sri Ram was actually arrested at his own house, when he had reached
his door, the S.I. would have searched his house for which he was trying
so much. Sri Ram does not say what made the S.I. desist from house
search when the M.P. had been arrested and he was under his custody
for half-an-hour. The third version of the incident will be found in the
complaint case lodged before the Sub-divisional Officer, Sadar Saharsa by
Sri Thakkan Ram S/o Sri Chumit Ram, own brother of Sri Tulmohan
Ram, M.P. In this complaint no allegation has been made that Sri Ram
had been arrested. The complaint is that the S.I. threatened one Chhattu
Ram, a servant of Sri Tulmohan Ram with arrest. A copy of this com-
plaint is also enclosed herewith. This has been specially reported and it
refers to Saharsa S.R. 248669. Yet another version of the incident has
come in a petition filed by Sri Parmeshwar Kaur of the S.S.P., Ex-M.L.A.
His ‘petition contains some extraneous matters particularly on the point
of telephone to the S.P. from Shri L. N. Mishra. He has indulged in
wide imagination and said that the oircle Inspector, Sadar (1.0. of the
case) and all other officers of S8aharsa have been influenced to help 8if
Tulmohan Ram, M.P. I do not agree with:8ri Kuar that Sri Kaleshwar
Mandal is as respectable person as Sri Kuar has  ttied to paint him. A
copy of his petition is enclosed herewith.
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Para; 6: —The line quoted from the F.LR. of Mahisi p.s. case No. 14,
dt. 29-11-69 u/s 144/353/216/504 I.P.C. do not lead to any adverse in-
ference against the S.I. Sri Ram has inferred from the following lines
in the F.ILR. that the SI. had taken him in custody: —“I asked
Tulmohan Ram to accompany me as I wanted to search
his house”. The S.I. was very discreet and judicious when he
requested Sri Ram to accompany him while he was going ta search
his house. It seems that Sri Ram had a wrong impression that
he had been arrested because the S.I. had asked him to accompany him
at the time of his house search. It is this argument which leads me to
believe that no word or expression had been used by the S.I., no
demeanour shown which could constitute arrest of a person. Sri Ram
has had a wrong impression that he had been arrested while the S.I
had only asked him to accompany him during house search.

Para 7:—It was not at all necessary for the S.I. to take any gazetted
officer with him when he was going to search his house for the arrest of
a person wanted in several cases and against whom Warrant of Arrest
issued by competent court was with the S.I. Under Sections 47 and 48
of the Cr. P.C. action of the S.I. is fully justified.

Para 8: —1It is not a fact that the S.I. did not believe truthful statement
of Sri Tulmohan Ram, M.P. It may be true that the S.I. did not agree
to drop legal action which he was duty bound to take.

B. The S.I. did not arrest him, as a matter of fact, he failed to arrest
him which the S.I. should have done and had the S.I. actually arrested
Sri Tulmohan Ram, M.P. we would have definitely informed the hon’ble
Speaker of the Parliament.

C. It is not a fact.

D. It is not supported by facts or statements of any witttesg for the
prosecution or the defence.

E. The case instituted by the S.I is true,

F. The case is not a concoc¢ted one and the argument given to prove
that the case is concocted is not correct. Village Sarauni is about 6-7
miles away from the P.S. The S.I. drew up a Fardbeyan at the spot on
28th Nevember, 1869 and he drew up a formal F.LR. on 29th November,
1969 when he reached the P.S.

G. No comment,
A copy of the report of the 3.1.is. enclosed he;:ew}th
Y 5d/-U. SHARMA,
‘ i " 2Bth Novenibier, 1969.
Supdt. of Police, Saharsa.
Copy with &-cogy of enclosures forwarded to the Inspector-General

©of Police, Bihar, Patna/D.I.G., C.ID. S.B., Bihar, Patna/DIG.
of Police, E. R. Bhagalpur for information.
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ANNEXURE VI

In the court of Sri P. K. Ghosh, Magistrate 1st Class, Saharsa:
Jaganath Prasad—I1st Party.

Vs

Thakkan Ram and others—2nd Party.
U.S. 145 Cr. P.C.

Sir,

I beg to report to your honour that I have been appointed receiver
of the standing paddy crops of the attached lands of the aforesaid pro-
ceeding by your honour through a Parwana on 6-11-1969. I had been
to the spot to see the standing paddy crops on 11th November, 1969.

That I found the paddy green and not fit for harvesting so in antici-
pation of your honour’s order, I engaged the sepoy Sri Jagdish Singh s/o
Riku Singh of Ishaur to watch the paddy of the attached lands.

That, he has come to report today that the named accused persons
variously armed with deadly weapons formed an unlawful assembly
covering 100—150 persons are forcibly cutting paddy crops taking the
law in their hands.

It is, therefore, prayed that your honour may kindly be pleased to re-
ceive a case u/s 147/148/379/188 I.P.C. against the named accused per-
sons and the mob and further be pleased to order the Mahisi O.C. to
proceed with armed police to control the lawlessness and to arrest the
unruly mob and forward them in custody and for this be pleased to order
the O/C Mahisi to depute constable in help to get the rest of the paddy
harvested. For this I shall be very obliged.

Sd/- H. K. SINGH, Advocate.
Receiver 28-11-1969.

O/C Mahisi p.s. will please enquire into the matter immediately and
report for immediate action. He will please see that no breach of peace
takes and also assist Receiver of the court to comply with courts order
whenever assistance is needed in lawful discharge of his duty entrusted.

Sd/- P. K. GHOSH.
28-11-1969.
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ANNEXURE VI

In the Court of Sri P. K. Ghosh, Magistrate 1st Class, Saharsa.
Jaganath Pd.—l1st Party
Vs
Thakkan Ram and others—2nd Party—145 Cr. P.C.

Sir,

I beg to report in continuation of my former report that I had beem
to the spot on 29-11-1969 in village Sarauni, p.s. Mahishi where there are
the attached lands containing standing paddy crop in the aforesaid case
which was under your honour’s order entrusted to me in the capacity
of Receiver to get it harvested, thrashed and sold and deposit the sale
proceeds in the Treasury.

I, on reaching spot at 10.30 a.M. found nearly 15—20 bighas of the paddy
already looted and removed out of the attached lands worth Rupees nearly
4000 (four thousand). ‘

That, I gathered from the persons noted below that the noted below
persons invited one Ali Hassan s/o Guddar Mian who came with a mob
of numerous persons all armed with deadly weapons like unlicensed gun,
fire, blow, bhala, Bana, hand vinv etc. It is with the help of that Ali
Hassan and his mob, the noted below persons taking law in their hands
intentionally and deliberately disobeying the courts order committed.
theft of paddy of the attached lands worth as said above.

That, I further gathered that one Sri Tulmohan Ram said to be M.P..
is behind the same and it is at his instance and under his leadership and!
invitation that Ali Hassan came along with his mob to commit such
high-handedness.

That it is further gathered that the O. C. Mahishi who was also
already informed by me to help me came on the spot on 28-11-1969 chas-
ing Ali Hassan to arrest him in some other cases and he also found the
high-handedness of the persons noted below.

Thug they made themselves liable to be prosecuted u.s. 144/379 IPC
and 188 I.P.C.

It is, therefore, prayed your honour may kindly be pleased after
satisfying yourself proceed legally against the persons noted below:—

Names of persons to be prosecuted: —
1. Ali Hassan s/o Guddar Mian of Bahurwa.
2. Tulmohan Ram s/o Chumit Ram.

3. Hari Mohan Ram, s/o Chumit Ram.
4. Kewal Rdm, s/o Samar Ram.
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. Guneshwar Ram, s/o Samar Ram.

. Satto Ram, s/o Nirfy Ram.

. Achcho Ram, s/o Nirty Ram.

. Mudai Ram, s/o Nirty Ram.

. Jogendra Ram, s/o Satto Ram.

10. Chhatar Mandal, s/o Suven Mandal.
11. Mangal Tanti, s/o Bansi Tanti.

12. Kusum Tanti, s/o Baldeo Tanti.

13. Asharfi Mandal, s/o Sukkan Mandal.

14. Tanti Mandal, s/o Chhattar Mandal and numerous persons
armed with deadly weapons and labourers whose name trans-
pired or be named by the witnesses.

© 3, !

‘Names of the witnesses:—

. Kauleshwar Mandal.

. Sukhdeo Mandal.

. Umesh Mandal.

. Laxmi Mandal.

Dipnarain Mandal.

. Banarsi Mandal. 4
. Hardeo Yadav.

. Balbhadra Yadav.

. Jogeshwar Yadav.

. Jugeshwar Mandal and many others.

Tahsil Arabi.
Khata Khesra.
217-142 Part from South.
283--50 Whole.
257, 139. Whole.
11,181 Whole.
247-128.  Part. N

© 0N U WD

[y
o

, sd H. K. 8INGH,
, Tapw Advocate 1-12- 1969

Send the copy of the petition to CI Sadar for favour pf immediate
enquiries and report by 16:42:1969 positively “4ill the pé‘ti‘tiutﬁ be kept
with the record and put up when :C.I's report is revelved.:”

5P, K.‘GH:(‘)SH.



131
APPENDIX V

Copy of statement of Shri Kaleswar Mandal recorded by Inspector of
Police (1.0.) Saharsa in course of investigation of Mahisi P.S. case
No. 14 dated 29-11-1969 u/s 144/353/216/504 IPC in C.D. No. 2 dated
7-12-1969.

13. P.W. Kauleshwar Mandal s/o Gossain Mandal (Mukhiya G. P.
Sarauni) was examined. He stated that on the day of occurrence at
about 4 p.M. he was at his Baithak and notice some people on the
embankment and also noticed the police party coming to his house
(Baithak and the O/C came and requested him to accompany the Police
party upto the house of Tulmohan Ram for search as Ali Hassan was
kept concealed in his house. He claimed identification of Ali Hassan
who had been seen frequently in the land had seen him on that morning
as well. He, Thakur Pd. Mandal, Laxmi Mandal, Dipan Mandal, Umesh
Mandal, Sukhdeo Mandal, Bailbhadar Mandal, Kumar Kirihar and others
accompanied by the O/C proceeded towards the house of Tulmohan Ram
on the village road. When they reached in front of the house of Tulmohan
Ram the inmates of the house came out of the house and the police party
was made to halt at the point of guns. He identified Tulmohan Ram,
Harimohan Ram, Kewal Ram al] with guns, Guneshwar Ram, Janardan
Ram, Bhagwat Ram, Mudai Ram, Achhey Ram, Sattoo Ram, Bhola Ram,.
Kusum Khatwe, Mandal Khatwe, Chhatar Mandal, Asharfi Mandal,
Jinilal Mandal s/o Taran Mandal, Jinila] Mandal s/o Raghu Mandal,
Arjun Jha, Sitaram Missit. They were variously armed. There were
other outsiders as well who were armed with bows and arrows. Sri Tul-
mohan Ram had threatened the police party that there would be serious
bloodshed if he proceeded ahead and they had pointed out the gun in
aiming position. In the meantime Ali Hassan was seen going towards
the north escaping from the house on horse-back. -

True copy.
N Sd/- 27-8-1970
Supdt. of Police, Saharsa..
Attested
Sd/-

Section Officer,
Political (Police) Deptt.
BIHAR, Patna
True copy
Sd/-
R. C. Iyer "
Under Secretary (Poll-I)
Ministry of Home Affairs



APPENDIX VI

Copy of the statement of Shri Thakur Prasad Yadav recorded by Inspector,
Police (1.0.) Saharsa in course of investigation of Mahisi p.s. case No.
14 dated 29-11-1969 U/s 144/353/216/504 IPC in C.D. No. 2 dated
7-12-1969. /

14. P.W. Thakur Pd. Yadav s/o Gokul Mandal of Sarauni P.S. Mahisi
©on being examined stated that on the date of occurrence at about 4-30 p.m.
he was on the embankment near the Machn wherefrom he had seen Sk.
Ali Hassan coming from Badhar from western side and going towards
‘Tulmohan’s house on horse. Then just after a few minutes, Tulmohan
Ram was seen by him going on horse towards west of the embankment.
He saw the S.I. accompanied with force and thana constables coming from
the west of the embankment and the S.I. met Tulmohan Ram. He could
not say what talks were held between the S.I. and Tulmohan Ram and in
the meantime he proceeded towards the embankment. He heard that
the S.I. was saying to Tulmohan Ram that he had kept concealed Sk. Ali
Hassan in his house and wanted him to accompany him as he (SI) wanted
1o search his house with a view to arrest Sk. Ali Hassan. This annoyed
“Tulmohan Ram and he abused the S.I in filthy language saying he being
M.P. would put him in trouble. Tulmohan Ram left the embankment
for his house with his uncle, Achhey Ram. The S.I. along with the force
‘then came to the village near the Darwaza of Mukhia, Sri Kauleshwar
Mandal and requested Sri Kauleshwar Mandal, Dipan Mandal, Laxmi
Mandal, Deepnarain Mandal, Hardeo Mandal including himself to accom-
pany the police party upto the house of Tulmohan Ram with a view to
search the house of Tulmohan Ram for arresting Sk. Ali Hassan who had
been kept concealed in his house by Tulmohan Ram. They all accom-
Ppanied the police party and proceeded towards west towards the house
-0of Tulmohan Ram and when reached near the house of Tulmohan Ram
the police party was made to halt at the point of guns in aiming position
by Tulmohan Ram, Hari Mohan Ram, and Kewal Ram. He also identified
.accused Achhey Ram, Satto Ram, Janardhan Ram, Bhagwat Ram, Mudai
Ram, Chhattar Mandal, Asharfi Mandal, Thakkar Ram, Jini Mandal s/o
Raghu Mandal, Jini Mandal s/o Taran Mandal, Arjun Jha, Mangal
Khadtwe, Bhola Chamar, Sitaram Missir and Kishun Khatwe all armed
with bows, arrows and Bhalas and in the meantime Sk. Ali Hassan was
made to come out from the house of Tulmohan Ram and fled away
towards north on a horse. ’

True copy
Sd. Illegible

' 27-8-1970.
Attested Supdt. of Police, Saharsa.

Sd. Section Officer True Copy

Political (Police) Deptt. Sd. R. C. IYER,

BIHAR, Patna. Under Secretary (Poll-I)
28-8-1970. Ministry of Home Affairs,
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APPENDIX VII

Attested copies of the relevant entries in the Police
Station Diary and Personal Diary of Shri Chandrika
Prasad, Sub-Inspector of Police, Police Station
Mahesx (Bihar).

12, §

15T & 1900

1215 hours.

1500 hours to
1900 hours.

kY

1389 §
15,45 a% a% -

*t faawt syaw, qu gwiweT wiw gfew, @A, wgEr (fage)
#} froft It & famtw 21-11-69 W afafe e gfa,

qTHT q ATq FTo 8 HYo THEE @&l ¥ &7 o 7(11)
79 €T 302 9T §o faro & wayT™ ¥ <aT Y |

TEATEYS FAEF FV AT WA G TN YT IR
# sr= faar |
agq # e fwar
Tl g7
o ufrewt wam

(Copy of entry from the Personal diary of Shri
Chandrika Prasad, Sub-Inspector, of Police, Police
Station, Mehesi (Bihar) Dated 21.11.69.

Proceeded from Police Station with Constable
No. 8 Mohd. Ishak Khan for investigation of case
No. 7(11)79 registered under Section 302 of Indian
Panel Code.

Arrived at ‘Sanhak Ka Tola’ village Khokhrepur
where the incident took place and conducted mqulry
in the above case. Halt at Jhakhra.

" Completed entries in the diary.
Sd/- CHANDRIKA PRASAD.

it wfireT ey, aw-gedweT wre gfew, arT, epen (fegme)
)} forlt 3t & feaiw 21-11~69 ¥ sfafe e ofa

T wrow fear

T & & T e i dtay weft @ Ao T /oy
wwuﬁ‘h%m O+ et & qaT s g W
TR A AH AATAT § WL 145 K A G FER A AW &
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mﬁ%mmwaﬂﬁmtﬁmﬁ@o o THo
Yo ®YF IGT FTo 8 THEF @i K Fo 179 T frmz fag
® O g7 ® e $37 AT g |

FOAY ¥ Y g7 ot gW WA TG & 99 9T A {A
T FoWTEoMTIo &/ Fo 14(11) 69 OTXT 144/353/216/504
Wio Zo fgo Hawr fFmar @

T T fFar

go wfarwr warx

(Copy of entry from the Personal Diary of Shri
Chandrika Prasad, Sub-Inspector of Police, Police
Station, Maheshi (Bihar) Dated 28-11-1969.

Started writing the diary—

Come to know confidentially that Sheikh Ali Hasan,
resident of Bahuarwa/Jalaith Punarwas has gone to
Sarauni with his gang to harvest paddy of land
attached under Section 145 on the invitation of Shri
Tul Mohan Ram. As this man was absconding and
was required for prosecution in several cases, I went
to arrest Ali Hasan accompanied by B.M.P. (Bihar
Military Police), Constable No. 8 Ishak Khan and

Constable No. 179 Raj Kishore Singh.

I registered the incident which took place at
Sarauni involving Shri Tul Mohan Ram under Sec-
tions 144/353/216/504 of Indian Penal Code as F.LR.
Case No. 14(11)/69.

Completed entries in the diary.
Sd/- CHANDRIKA PRASAD.
st wiareT waTe, wwgfewe wrw gfew, aon, sy (fagre)
o ol € & i 28-11-69 ¥ sfufez ot xfor
Tl arow fear

FOHY & T gU 919 B AT FTo 8 TEH AT AT FTo
179 T femk fag &

9TAT I WTF & q19 917 A w9 Fafas aq= & g
qT FF Fo 14 6T 144/353/216/504 WTo To fao & wTaw
faar

16 9

1 00 g
24.0 I

Kumbhara

13.00 hrs. to
I5.45 hrs.

16.00 hrs.

19.00 hrs.
24.00 hrs.



14.45 a&

15 45

16.30 &

17,30 q

Saraum
6.00 hrs.

900 hrs

14°45 hrs
1545 hrs

16°30 hrs
17°30 hrs

318 12.153%
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qT T & g ¥ fog wegr
|G G | o wrdo ¥ qEwww A gwr 1 o
TH@o fo qRT & FTa=nNa guT |

T ¥ W@ g |

q=T J9d "% |
a3 7% foqr
go wfrer saix
(Copy of entry from the Personal diary of Shri

Chandrika Prasad, Sub-Inspector of Police, Police
Station, Mahishi (Bihar), dated 29.11.1969.

Started writing the diery—

Proceeded from Sarauni with Force and Constable
No. 8 Ishag Khan and Constable No. 179 Raj Kishore
Singh.

Arrived Saharsa. Could not see C.I. Head discus-
referred to above and registered the case at Case
No. 14 under Section 144/353/216/504 of the Indian
Penal Code on the basis of my recorded statement.

Departure from Police Station to Saharsa.
Arrived Saharsa. Could not see C.I. Had discus-
sions with Dy. S.P.
Departure from Saharsa.
Returned to the Police Station.
Completed entries in the diary).
Sd/- CHANDRIKA PRASAD.

gfere g, wet (fagre) ® I & vt 21-11-69 €1
wfafez wexr 318 ¥ nfafer afx

AT ;& T TWTE @19 FTo 8 THETE &P H ¥ Fo
7(11) 69 €T 302 WTo Zo fae & wtw ¥ fg WA gY 1 19
# o R oY ForaT | qTT T ST o 82 R gy ATIA ST HY
faar | w10 sTEEmwm @ M ¥ faar 1 1268-EAR 29(9) 69.

go wfrer wom



318 1215 hrs

440 WS &9
09.00 =

440 09'00 hrs
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(Copy of ent‘ry from the Police Station Diary,
Mahishi (Bihar).

Dated 21.11.1969, entry No. 318.

Departure. I, the In-Charge of Police-Station,
accompanied by constable No, 8 Ishaq Khan, went for
investigation of Case No. 7(11)/69 under Section 302
of Indian Penal Code. Armed Force also accompanied
me. Charge of the Police Station who handed over
to Constable No. 82 Satya Dev Narayan Lal. Pay
given to Constable No. 8 Ishaq Khan. 12.68-EAR
29(9)/68.

Sd/- CHANDRIKA PRASAD

gfee qut, wyelt (fagre), o s & featw 29-11-69
i afafez do 440w wfa .

¥ gqrem g s sfersy w69 F10 8 HEgEAT TEIE
g7 F1 979 47 B qrAT A W A A fAy 0 Avgm ama
9T HENT qTAT Ho Ao 14(11)69 €T 144/353/216/504
Wro To fao famms  gawlgs W o o FRE & F1A9-
faa

(Copy of entry from the Police Station .Diary,
Mahishi (Bihar). ) '

Dated 29.11.1969—entry No. 440.

Case received. {1, Chandrika Prasad, In-Charge of
the Police Station returned to the Police Station
accompanied by Constable No. 8 Mohd. Ishag Khan.
Took over the charge. The report was registered
against Shri Tul Mohan Ram, M.P, on the basis of
my statement gt Thana Mukam No. 14(11)/69 under
Section No, 144/353/216/504 of the Indian Penal Code.



APPENDIX VIl

[Complaint filed by sepoy Jagdish Singh, watchman, @ppointed by
Shri H. K. Singh, Receiver, to look after the dzsputed attached paddy
fields].

s fadax aigs,
qg|r SR
TIHY /T~ TYT q&
qATH

%7 TA—-fzda o
THT 145 AT RO

Q@R Ho Jro Taurdy fediaT amgw

TP & 6 W & gam & qw ST qFIT F Sl TH & ar ®) Faaray
WA G & Iq U G FT AT T H19 F) FTATA F) AT I
Wit O ARATTAT> 28-11-69 W1 saargdggwaathra&a’r 2 i
. BT HIEA W, To AT TH

1
2. ¥17 TH faqr gaz ay

3. qF AgA A faqr gewg ww qaA  qrET, wiga
4. 90T iy faqr T vy ( '

5. T¥eaT TR faar arz Um J

6. WY 17 faar a1q ww 1

7. <@ U foar arg J SEATT A gH

g8 AT WIS a7 a°g% 3) F4GT ¥ Fq WA 100— 150 WIEH! Y SrATR fordy
3¢ I STAYT I W4T | ZFANZT AT ff wFaTer I HIEA 7 /T 607 F7E AV | G G
FL W VT o g ) ATV FT ga®r @, A7 e F foy wer giongs faamar )
&9 FEAT QA T & N7 HIT ZHD A FEA AT |

EEHT 9T TATEA GUAT YTET, FIRT ATEA, IAT ATTF HTIE WIT | G17 F(A 3@ FT
T HITH I FQ AT § | GATL ATHA AT T U7 JAT 61 17 TO9T 250—300
%> 1 Fiz fadr | ol st grrfes wrdarg) fwar sig

HTYET faeary

s fag
@ w15 fag
|To FZWTR, qrAT wigwny, forey
|qELET |
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(English Translation of Appendix VIII)

The Receiver

Saharsa
Jagannath Prasad—First Party.
Versus
Thakan Ram—Second Party.
(Section 145 of Criminal Procedure Code)
Application to Police Officer attached to the Receiver

I beg to submit that under your orders I was keeping a watch on the
paddy crop in the land taken under cantrol in the above mentioned case—
and was required to intimate to you about the reaping of the crop after
that operation was completed.

Today, Friday, the 28th November, 1969, at 6 A.M., when I was in the
field, I saw that:—

1. Hari Mohan Ram S/0 Chumit Ram )

2. Kewal Ram S/o Samar Ram | Village, Saroni, Police
3. Tulmohan Ram S/o Chumit Ram > Station. Mahishi

4. Mangal Tanti S/o Banshi Tanti ’ ’

5. Gupeshwar Ram S/o Sambhar Ram

6. Achho Ram S/o Babu Ram 7\ Village Lahuar, Police
7. Raso Ram S/o Babu Ram S Station, Mahishi.

equipped with sticks, spears, guns and daggars etc. came to the land taken
under control alongwith a group of about 100—150 persons. Hari Mohan
ordered to reap the entire paddy crop of Akbal Tulmohan. Hearing this,
I asked them not to do so but I was threatened of beating by them. Hari
Mohan threatened to kill me at the point of spear. I left the site making
hue and cry. Harseri began to reap the paddy crop. '

On hearing my hue and cry, Sukhdev Yadav, Hardev Yadav, Uma
Yadav and other persons came on the spot who are witnesses to the

incident there. On seeing that paddy crop was being reaped I have come
here to inform you. Paddy crop in about a Bigha Land worth about

Rs. 250—300 was reaped just in my presence there. Necessary action as
may be deemed fit may therefore, kindly be taken.

Yours faithfully,
Sd/- Jagdish Singh,
S/o Keek Singh,
R/o V. Lahuar, Police Station Mahishi,
District Saharsa.
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